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LOK SABHA

Friday, September 25, 1964/Asvina 3,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Trade Deficits

*398. Dr. L. M. Singhvi: Will the
Minister of Commerce be pleased to
state:

(a) whether Government are aware
of the conclusions reached in a
recent study by the Food and Agri-
culture Organisation of the United
Nations regarding trade deflcits;

(b) what are the main conclusions
of the study; and the extent to which
they are applicable to the trade defi-
cit of India; and

(¢) whether Government have
considered the recommendations made
in the study and whether any of
them are proposed to be implemented?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT—3240;B4] embodying a summary of
the FLA.O. study on “Trade in agri-
cultural commodities in the TU.N.
Development Decade.”

As several of these studies are
only in a preliminary stage and con-
clusions are not flnalised and as the
Board of Trade and Developmsent of
the United Nations is yet to begin
its work on these studieg, it will not

be possible for us to study their
impact.
Dr. L. M. Binghvi: May 1 know

whether in the assessment of the
Government these studies indicate

1239 (Ai) LSD—1.
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any pattern and, if so, whether these
patterns are sufficient to cause wus
concern in respect of our own trade
deflcits?

Shri Manubhai Shah: As can be
seen from the statement, these are
very valuable studies, and they indi-
cate broadly the conclusion that the
less developed countrieg have been
getting a bad deal because the prices
of primary commodities have conti-
nuously gone down as compared to the
manufactured articles, and in a few
art'‘cles where there was price rise, it
wag very inadequate. Therefore, the
study has recommended the formation
of commodity agreements and com-
modity arrangements on the lines of
the Wheat Agreement, the Rice
Agreement and Coffee Agreement. As
the House knows, in the United
Nations Conference, we have now
been able to get this approved that
there should be a commodity com-
mission on primary commodities.

Dr. L. M. Singhvi: May I know
whether it would be correct to infer
that in the light of these studies, the
raw materials produced in this coun-
try are facing difficulties on account
of the economic colonialism today, in
the prevailing pattern, and, if so,
what is being done to see that these
Commissions are brought into exis-
tance soon?

Shri Manubhai Shah: The first
step is that the traiff on these com-
modities will be reduced to zero;
secondly, to see that -there will be.
a price support, and thirdly, that there
will be an international compensatory
monetary system so that in case the
balance of payments dwindles down in
any country due to a fall in price, this
Fund will compensate the country
cuncerned.
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“A Committee consisting of senior
officers of the Central Govern-
ment and the Punjab Govern-
ment,” etc.,

Shri Manubhai Shah: We are on
Question No. 308 now.

Shrimati Savitri Nigam: May 1
know what would be the quantum of
the monetary fund which is going to
be created to assist the various com-
modities?

Shri Manubbai Shah: The size of
the fund is not yet known, but it will
be a triple variety of fund: in one it
will be price fluctuations, which will be
subsidised to the extent of the price
support falling short; second, it will be
a temporary ways-and-means advance
for the balance of payments going
down, and third ia case of any escal-
ation, that is, the price going above
the ceiling, the rise may be mopped
up and deposited Into a separate
account.
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Loans to TISCO and NSCO

+
[ Shri 5. M. Banerjee:
Shri D. C. Sharma:
Shri K. G. Dubey:
Shri P. K. Deo:
LShri Yashpal Singh:

tm.

Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred Question No. 47 on the
28th May, 1964 and state the steps so
far taken to realise the loan from
TISCO and [ISCO?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): As a result
of the discussion certain proposals
are under the consideration of Gov-
ernment. No final decision with
regard to them has been taken yet.

Shri S. M. Banerjee: In reply to a
previous question, the hon. Minis-
ter stateq that these discussions
have proceeded satisfactorily and it is
hoped to reach a final agreemen:
shortly on the manner of payment.
Now, the reply is that they have not
reached a final decision. I would like
to know when a final decision is
likely to be taken and whether the
decision is being delayed because of
their arrogant and adamant attitude
lo pay?

Shri N. Sanjiva Reddy: The delay
is because of certain new problems
that have arisen because of the
partial decontrol over steel in view
of which the retention price and the
special element to be given to them
which will have to be reassessed. But
for this difficulty, there would have
been no delay. We will now refer
it perhaps to the Traiff Commission
again and find out what should be
done and what should be the reten-
tion price and what should be the
special element in the present situ-
ation of partial decontrol and partial
control gver steel, These are the
points which have to be clarified now.

Bhri 8. M. Banerjee: 1 would like
to know the total amount due from
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TISCO and IISCO plus the interest,
and from which date are they due.

Shri N. Sanjiva Reddy: For TISCO,
it is Rs. 10 crores and for IISCO, it
is Rs. 10,18,26,4786.

Shri §. M. Benerjee: Interest?

Shri N. Sanjiva Reddy: Interest is
to be charged at five per cent accor-
ding to the recommendation, from
1958.

ot gmamw fag @ @ g OE
fasre wadt & fF s A 1 g
dfaeer # aaw faar oy 7

Shri N. Sanjiva Reddy: That per-
haps will have to be considered, but
all aspects will be taken into consi-
deration.

Bhri Heda: May I know why this
question of the repayment of the loan
is always connected with the change
in policy of cont:ol, decontrol or
partial control, when there is no-
thing of the type in any of the clauses
of the agreement?

Shri N. Sanjiva Reddy: Because of
the clauses in the agreement, we have
to follow certain procedures. When
the amount was given to them, it was
agreed that a special element will be
given to them and that the advances
and the interest will be repaid out
of the special element,

Shri Shivaji Rao 8. Deshmukh:
What specific reasons weighed with
the Government for the proposal, for
the agreement, of assisting these
firms, with a clause that the Govern-
ment will get only five per cent in-
terest on the loan, while the concerns
make 40 to 50 per cent profits out of
sales?

Shri N, Sanfiva Reddy: 1 am
not able to answer this question. I
do not know.

Shri Heda: The dividends are more
than 10 per cent.

Oral Answers ASVINA 3, 1886 (SAKA)
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Shri Ramanathan Chettiar: May !
know, while the loans that were
given to these two concerns were of
interest-free nature from 1858 and
the Government and these companies
had come to an agreement in regard
to the fixation of interest, as said by
the hon. Minister, and since then
there has been no agreemeant arrived
at between the companies and the
Government as to the nature of re-
payment of the loan,—what are the
obstacles that stand in the way of
coming to an agreement?

Shri ‘N. Sanjiva Reddy: At no stage
was it understood that these are
interest-free loans. Interest has to
be paid, but how much and #rom
when, was the only point, and the
Tariff Commission has said that five
per cent interest shouid be charged
from 1958 onward. About the repay-
ment, as I said, there are some comp-
lications, in view of the partial
control and decontrol of steel we
will have to re-examine these things

Shri D, N. Tiwary: At the time
of giving the loan, when was the
first instalment of the loan top be paid, -
and what made the Government to
waive the time or the period?

Shri N. Sanjiva Reddy: There was
no time-limit fixed then.

Dr. M, 8. Aney: May [ know whe-
ther in these negotiations, the Gov-
ernment has found that they were
arrogant and adamant and se on?

Shri N. Sanjfiva Reddy: No, Sir.

&t e oy SET wERE AR
~TT G fE o 2w wefadi
& gum, ﬁﬂ%ﬁrﬁwﬁtg_

(st 50 ko ¥) :
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Shrimati Vimla Devi: May 1 know
whether the Government can give an
assurance that these loans will be
recovered entirely, or, are they con-
templating giving any exemption to
TISCO and IISCO?

Mr. Bpeaker: Assurances are not
ordinarily given during the Question
Hour.

Shrimati Vimia Devi: 1 want to
know whether the Government has
taken a final decision to recover the
whole amount?

Shri N, Sanjiva Reddy: There is no
proposal to show any concession to
them.

Shri A. P. Jain: In the agreement
there is always a clause as to when
the first instalment becomes due. I
would like to know from the hon.
Minister when the first instalment
became due and how much is in
arrears today, according to the pre-
sent agreement.

Mr. Speaker: He has already replied
1o that. He says there was no time
fixed for the first instalment. The
hon. Member is saying that there is
always a clause to that effect.

Shri A, P. Jain: Let him repeat that
there is no such clause.

Mr. Speaker: Why repeat? All right:
the Minister may reply.

Shri N. Sanjiva Reddy: There is
no fixed date, but there were certain
conditions as to the method of

repayment.

Shri 8. N. Chaturvedi: May I
know if interest on the loan has been
regularly paid and what is the diffi-
culty in the repayment of the loans”

SEPTEMBER 25,
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Shri N. Sanjiva Reddy: The method
of payment having been fixed, the
question of retention price and the
special element are to be decided.
That is the only obstacle.

Nepa Newsprint

+
[ Shri Yashpal Singh:
1 Shri Bagri:

Will the Minister of Industry -and
Supply be pleased to state:

*400,

(a) whether the Indian Language
Newspapers Association has urged
the holding of a tripartite conference
to inquire into the grievances of the
consumers of Nepa newsprint; and

(by if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The matter is under examina-
tion.

st g /g ¢ & TAAT SwRAa
z f& T7 #t foemad o € W 99
formraat 31 fem 72 7% g7 femr o0
w27

Shri Bibudlendra Misra: Their
complaints are regarding the despatch
of newsprint, that it does not reach
them in time and also about the
price and quality. Therefore, they
have suggested a tripartite conference.

Shri Bibudhendra Misra;: I am not
concerned with the quota allotted to
small and big newspapers.
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Shri Bibudhendra Misra: No, Sir;
because, as a matter of fact, the capa-
city is being expanded from 30,000
tons per year to 75,000 tons.

Shri A. S. Saigal: May I know whe-
ther it is a fact that the grievance
of the Language Newspapers’ Assi-
ciation is long-standing and how
long will it take for the Government
to solve it?

Shri Bibudhendra Misra: The gri-
evance of language newspapers does
not come in here at all.

st qo Wlo fgAdt : A9 faw &
1 mafwe g, @1 @ A9 A4
f& az 39 Farfaer &1 A AaT #
fam seer Fafaet &1 fawi &
gET g ¢ afc g, AT 3w & &

W § 7 IAET FAIGE F IIA

74 & fau, a1 Fogua 1 fowmad

g, 3 & L & & fAw FTRIT

3 4qr ®1E FIw I g WL afz

8t SsTr & AT AT F IEE a0

wE?

Shri Bibudhendra Misra: The quali-
ty is bound to be inferior because the
imported paper is made from soft
woods which are not available in India.

ot 90 o e AT
T A R oW ey g e
@R I 7 faar s @ g fr
T &Y T F g7 0F WK gfe
FL O A F g2 e & w= g
a7

Mr. Speaker: It is a suggestion for
action.
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Shri Kapur Singh: What steps, if
any, are Government taking or pro-
pose to take to discover a commer-
cially feasible dechromatising agent
to bleach out the yellow strain in the
Silai wood pulp used in the manufac-
ture of Nepa newsprint?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T. N. Singh): That is a tech-
nical question involving technical
congiderations. Full bleaching of the
Salai wood pulp is difficult.

Shri Eapur Singh: Are any steps
being taken to discover any scienti-
fic agent such as I mentioned?

Mr. Speaker: That is too wide a
question.

Shri Kapur Singh: That is the only
grievance  which the newspapers
have against Nepa newsprint

Textile Control Orders

+
( Shrimati Savitri Nigam:
| Shri N. P. Yadab:
*401. { Shri Yashpal Singh:
| Shri Indrajit Gupta:
( Shri Kapur Singh:

Wil. the Minister of Commerce be
pleased to state:

(a) whether it is a fact that textile
control orders have not been strictly
enforced in various States;

(b) if so, the reasons therefor;
and

(¢) the action being taken to sec
that contrel orders are enforced pro-
perly?

The Deputy Minister in the Minis
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). Presumably the
Hon'ble Members refer to Voluntary
Price Control Scheme on cotton
cloth. As the scheme was not giving
full satisfaction, it is proposed to
bring in statutory production and
pri-» control on certain categories of
cloth of popular mass consumption.
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Bhrimati Savitrl Nigam; May I
know whether the Minister is aware
that there is a lot of profiteering
going om even in the coarse cloth
and the price charged is much snore
than what is printed on the cloth?

Shri S. V. Ramaswamy: I do not
think there is much profiteering in
coarse cloth.

Shrimati Savitri Nigam: How long
will it take to make the new arrange-
ment and what are the details of
the new arrangement which they are
going to 'make to control it?

Shri 8. V. Ramaswamy: As quickly
as possible, but the details cannot be
disclosed at this stage.

Shrimati Savitri Nigam: I want to
know the main features of it.

The Minkiter of Commerce (Shri
Manubhai Shah): I will be making a
statement on Monday comprehending
the whole controi order—both pro-
duction and price control—on popu-
lar varieties.

ot awaa fag : ¥ aTEiT @A
axdt & f5 it av fow <Zza 7 &
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Shri P. Venkatasubbaiah: Under
thre garb of voluntary price control,
many malpractices are being indulg-
ed in by putting more price than is
justified by the quality of the cioth.
If that is so, may I know whether
all these factors will be taken into
consideration in the new control
order that is going to be promulgated.

Shri §, V. Ramaswamy: The new
control order will be made only for
certain popular wvarieties and they
will be controlled in such a manner
that the malpractices will be reduc-
ed and brought under control

Shri Kapur Singh: In addition to
price control, are Government tak-
ing any steps to facilitate the pro-
duction of cheap durable people’s
cloth?

Shri Manubhaj Shah: It will be all
peaple’s cleth.

Shri Kapur Singh: He is being not
only evasive but flippant. He says
it will be all people’s clothh He
knows what I mean by people’s
cloth. People’s cloth is that which is
cheap and durable and which is
within the means of the people.



3675  Oral Answers  ASVINA 3, 1886 (SAKA) Oral Answers 3676

Mr. Speaker: He says that all cloth
that is being referred to satisfies the
description given by the hon. Mem-
ber.

Shri Kapur Singh: It wears off in
the third month of its use.

Mr. Speaker: That may be a matter
of argument,
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Corruption amongst Rallway
Employees

“403. Shri P. C, Borooah: Will the
Minister of Railways be pleased to
state the steps taken by the Indian
Railways to root out corruption from
umongst the railway employees in
the light of the recommendations of
the Santhanam Committee Report?

The Minister of State in the Min-
istry of Railways (Dr. Ram BSubhsrg
Singh): Some of the recommendations
made by the Committee on Preven-
tion of Corruption (Santhanam Com-
mittee), concerning the Railways,
rave been examined by the Govern-
ment and the rest are under exami-
nation. In regard to the accepted
recommendations, action for thelr
implementation is in progress.
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In addition to streamlining the
procedures, etc, with a view to im-
proving the liaison between the Rail-
way Administrations and the Centrai
Bureau of Investigation, the steps so
far taken also include strengthening
the Vigilance Organisation.

In the HKailway Board, the status
of the Chivi Vigilance Officer has
been raised to that of an Additiona
Member. 10 assist him, two Joint
Directors wre being provided. The
organisation at lower levels also is
being streamlined and strengthened
vonsiderably, to enable concentrated
attention being paid to the problem
of corruption in each department ol
the Railway.

On the Zonal Railways also, the
Senior Deputy General Managers are
now in charge of Vigilance, Com-
plaints and Public Relations matters
only, all other departments which
used to be under them having been
taken away from their charge. This
step was taken to enable these officers
to devote a major part of their atten-
tion to Vigilance work. The details of
the organisation to be provided in
the vigilance branch on zona. rail-
ways 15 also under consideration.

The steps mentioned above are ex-
pected to bring about a marked #m-
provement in the effectiveness of the
Vigilance Organisation, which in
turn, will help reduce the extent
and scope of corruption on Railways

Shri P. C. Borooah: Is the Govern-
ment aware that the contract system
in the engineering department of
the Railways is one of the main
causes of corruption and drainage of
public funds; if so, may I know whe-
ther Government propose to abolish
this contract system or do something
to plug all the loopholes as a step
towards eradication of corruption?

Dr. Ram Subhag Singh: It ig true
that contract system is one of the
centres of corruption. We are cons-
tantly applying our mind to this pro-
blem. We are trying to tone wp
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bhat system also by introducing wll
necessary improvements.

Shri P. C, Borooah: May I know
whether the Government are aware
of the fact that ruilway employees
having direct public dealing do gene-
rally go to secure illegal gratification
from the public and from all sources;
it so, may I know what steps Gov-
ernment proposc to take to stream-
iine this process of contact between
the railway officials and the public?

Dr. Ram Subhag Singh: It would
not be possible to eliminate contacts
of the railway officers with the pub-
lic, but we shall do our best in this
connection
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Shrimati Vimis Devi: When eat-
abjes are sent by rail the persons
to whom they are sent are not re-
ceiving even half of the quantity
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despatched and sometimes instead of
eatabics they are receiving brickbats
in the parcels. Most of the eatables
like mangoes and other fruits are
stolen away by the railway emplo-
yees. May I know what steps Gov-
ernment are faking in this connec-
tion?

Dr. RBam Subhag Singh: It is true
that such irregularities have been
noticed in the past and we are notic-
ing it at present also. We are trying
to tone up that side also. If any
particular instance can be pointed
out by the hon. Member we will
make the necessary enquiries.

There ure

Shrimati Vimla Devi:
lakhs of such instances.

Shri 8. N. Chaturvedi: May I know
whether apart from upgrading the
rank of directors and vigilance pffi-
cers any provision has been made for
independent  technical advice to
assess the qualify and quantity of
work that is done through contracts
or otherwise?

Dr. Ram Subhag Singh: That 15 a
different question.

Shri S. N. Chaturvedi: My question

is whether an independent technical '

verification is considered necessary

wny provided for,

Dr. Ram Subhag Singh: It is a sug- °

gestion which we will consider.

Shri K. C. Pant: May I know
against how many railway employees
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action has been taken on complaints-
of corruption in the course of the last

two years?

Dr. Ram Subhag Singh: I require
notice to answer that question.

Shri Ranga:
that there was a special committec
appointed under the chairmanship
of Acharya Kripalani to suggest ways

and means to root out corruption on .
the railways, and on the top of it

In spite of the fact
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they have had the benefit of the re-
commendations of the Santhanam
Committee also, how is it that many
State-owned and State-managed
enterprises, co-operatives, educational
institutions and other public institu-
tions find it so difficult to get their
supplies conveyed from one place to
another over these railway wagons
just because they are unable to pay
the usual bhakshis—I do not know
what thoy call it—or the usual
mamool to the railway staff? Are
any special steps being taken at least
in regard to these supplies to the
public institutions?

Dr. Ram Subhag Singh: Regarding
the availability of wagons I might
inform the House that there should
not be wany difficulty at present
because I have been noticing for the
last two months that on any request
that has been received, even from
Andhra Pradesh, we have taken
prompt -action to supply as many
wagons a3 have been demanded.
Regarding public institutions like
colleges, etc., we shall see that their
requests are promptly attended ¢o
and no difficulty is created in sup-
plying them the required wagons.

Shri U. M. Trivedi: The hon. Min-
ister was pieased to say that if mat-
ters are brought to his notice action
will be taken. 1 will place this
paper on the Table of the House.
This will show that even when com-
p-aints are 'made Vigilance Officers
want to do away with the complaints.
Here is a recorded complaint in ori-
ginal picked up by me at the Delbi
Railway Station from where hun-
dreds and hundreds of bales of cot-
ton booked from Ahmedabad and re-
ceived at the station had disappeared
after having been received. Has any
investigation been made in such mat-
ters? Would not the hon. Minister
like to make an investigation in this
matter? This complaint was regis-
tered by the police and then hushed
up. The case was not even taken up
for investigation. 1 am placing this*
on the Table of the House,

eTwo papers handed over by Shii U. M. Trivedi were passed on to

Shri Sham Nath, Deputy Minister

the Ministry of Railways,
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Dr. Bam Bubhag Singh: I may as-
sure the House that we shall very
carefully go into these complaints. 1
am sorry, this was not so far brought
to our notice.

Dr. Sarojini Mahishi: May I know
whether it is due to the corrupt prac-
tices prevailing in the railways .that
the fire brigade employees of the
Southern Railway are deprived of
their overtime allowance in spite of
the fact that the Bombay High Court
gave a judgment in favour of the
employees of the fire brigade with re-
gard to another zone, and, if so, whe-
ther Government have tried to in-
vestigate intg the matter?

Dr. Ram Subhag Singh: There are
about 13 lakhs railway employees and
there are so many selections and
zones. Wherever there is any genuine
grievance we try to see that it is re-
moved.

Shri P. R. Chakravertl: May I know
whether Government has satisfied
itself about the full implementation
of the recommendations of the Kri-
palani Committee before switching
over tg the Santhanam Committee?

D:. Ram Subhag Singh: I might say
the recommendations of Kripalan!
Committee have largely heen imple-
mented. 1 will again go through
them and see how many are yet to be
¥mplemented.
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Prices of Cotton

+
" Shri Shree Narayan Das:
"404. -{ Shri Vishwa Nath Pandey:
{ Shri N. R. Laska

Will the Minister of Commerce be
pleaged to state:

(a), whether Government have con-
sidered the question of an over-all in-
crease in the floor and ceiling prices
of Indian cotton; and

(b) if so, with what result?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b) Yes, Sir. After
due consideration the Government de-
cided to maintain the floor and ceil-
ing prices of Indian cotton for the
1964-65 season generally at the same
Jevels as in the 1963-64 season. Ad-
justments were, however, allowed in
the floor and ceiling prices of some
of the varieties, keeping in view the
improvement in fheir quality in order
to encourage the growing of better
quality.
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Shri Shree Narayan Das: May I
know whether any representation or
suggestions were made to Govern-
ment on behalf of the cotton growers
in this respect and, if so, what were
the suggestions?

The Minister of Comme.ce (Shri
Manubhai Shah): Yes, Sir, we have
received some representations. As
my colleague has stated, for the
improvement in quality a-rise from
Rs. 30 to 50 has been given in some
qualities.

Shri Shree Narayan Das: What is
the tendency of the prevailing price?
Is it tend:ng towards the floor price
or towards the ceiling price?

Shri Manubhai Shah: Towards the
ceiling price.

Shri Shivaji Rag S. Deshmukh: May
I know how long Government will
take to place on the Table of the
House the findings of the Tariff Com-
mission which htas gone into the
textile industry?

Shri Manubhai Shah: This 15 quite
a different question on cotton.  The
other one is on cloth, on which I had
answered this last year also. That
report has already been considered
and disposed of. After that controls
are coming.

Shri P, R. Patel: What are the
principles an which the prices are
governed so far as Kalyan and Dig-
vijaya A ‘and Digvijaya B are con-
v.med whether it is the spinning
quality or other qualities? How is
it that the floor and the ceiling price
of Kalyan and Digvijaya A and
Digvijaya B are much lower?

Shri Manubhai Shah: If the hon.
Member sees the statement on the
control order, Kalyan, Digvijaya A
and Digvijaya B are short and medium
staple varieties. So far as the prices
are concerned. the spinning quality.
content of wax, content of various
non-textile wnaterials and tensile
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strength etc. all of them are taken in-
to consideration by the ad hoc com-
mittee.

Shri P. R. Patel: The price of
Kalyan and Digvijaya are lower.

Mr. Speaker: Next, Dr. Deshmukh

Shri Manubhai Shah:
principle is applied.

The same

Mr. Speake.: Before answering a
question, the hon. Minister will kindly
look at me to see whether I &m allow-
ing the question or not.

Dr. P. 8. Deshmukh: The present
Minister for Food and Agriculture has
chalked out a refreshingly new poli-
¢y so far as the prices of agricultural
products are concerned. Before this
decision about price of cotton was
arrived at, may I know whether any
consultation was held with the Minis-
ter of Food and Agriculture whether
he did not see the need of revising
the prices in view of the incentives
proposed to be given to the farmers?

Shri Manubhai Shah: [ am glao
that this question hag been raised.
The price of cotton has been fixed
in comsultation with the Min ster ol
Food and Agriculture op the theory
of producer’s price, that is, a price
which wili be beneficial to the pro-
ducer. Then only this schedule has
been announced. Again 1 may say
that these are some of the highest
prices for cotton in the world.

Japanese Signalling System on
Rallways

©405. Shri A. S. Saigal: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that in some
parts of the Northern Railway, Japa-
nese iype of signalling has been pro-
vided; *

(b) if it ig so, whether it is a facl
that they are not functioning pro-
perly;
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(c) whether it is a fact that when
they go out of order, sometimes it
results in the delayed running of
trains; and

(d) if so, what action Government
are taking to replace them?

The Minister of State In the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) to (d). Do not arise.

Rourkela Steel Plant

+

407, J Shri Ramachandra Ulaka:
" 7 Shri Dhuleshwar Meena:

‘Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Starred Question No. 1183 cn the
24th April, 1964 and state:

(a) whether the report of the
Technical Team on Rourkela Steel
Plant has since been examined by
Government; and

(b) it so. the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir. The main recommendations
of the Technical Team related to the
opration and maintenance of the
various units of the Plant, building
up of an adequate stock of spare
parts and reduction in the pumber
of German technical personnel. The
recommendations have since been
implemented,

Shri Ramachandra Ulaka: May I
know whether there was any com-
plaint regarding the operation and
maintenance of the steel plant after
the visit of the team and, if so, what
are they and the action taken by Gov-
ernment thereon?

Shri N. Sanjiva Reddy: The tech-
nical team has made a number of
suggestions. Basing on those sugges-
tions. Hindustan Steel has alreadyv
taken some decisions.
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Shri Ramachandry Ulaka: May I
know whether the team has sugges-
ted that the plant should be expanded
and. if so, the details thereof? May
I also know whether the West

German Government propose to give
any help towards this?

Shri N, Sanjiva Reddy: This report
deals with putting the existing plant
in order. There is no recommenda-
tion about expansion, nor have we
taken any decision on that. '

Shri P. Venkatasubbaiah. May 1
know whether it is a fact that the
production of Rourkela is not keeping
pace with the production of the
other two plants and it is because of
the structural deficiencies? If so,
what steps do the Government pro-
pose to take in this regard?

Shri N. Sanjiva Reddy: It is lagging
behind a little but it is not because
of structural difficulties. For wvarious
other. reasons which have heen ex-
olained in the House a number of
times. it was lagging behind, but
now it is picking up. The improve-
ment in July and August is really
zood.

Shrimati Savitri Nigam: What is
the impact of the implementation of
the wvarious recommendations of the
technical team on the production price
nf steel?

Shri N. Sanjiva Reddy: The pig iron
produced in August was 83,000 tons as
against 68,000 tons in July. Sale-
able steel, which was 43,538 tons in
July has risen to 53,000 tons in
August. This shows progress.

Shri P. R. Chakraverti: May I know
whether the technical team has sug-
gested some innovations in technique
and, if so, what will be the financial
involvement?

Shri N. Sanjiva Reddy: No, Sir,
they did not recommend anything
which was very difficult to comply
with or costly. They were mainly
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concerned with the question of main-
taining the existing plant in good
condition,
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Shri N. Sanjiva Reddy: No, Sir.

Shri
Shri

Mr. Speaker: Next question.
Tantia . Next question.
Rameshwar Tantia.
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Financial Assistance to Coal Induosiry

+
wq10, J Shri Rameshwar Tantia:
' ) Shri Rameshwar Tantia:

Will the Minister of Steel and ¥nmes
be pleased to state:

(a) whether Government have :invit-
ed fresh applications for the grant of
financial  assistance to the private
sector coal industry from the utilised
portion of the loan of Rs. 16°67 crores
obtained from the World Bank; and

(b) whether Government have
analysed the reasons for non-utilis-
ation of loan during the last two years®

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Presumably
the reference is to the unutilised por-
tion of the World Bank Loan. It is a
fact that Government advised the pri-
vate sector of the coal industry to put
in fresh applications for lhe :ssue of
licences against this loan.

(b) The last date for the utilisation
of the loan is 80th Saptember, 1865
The progress of utilisation has, how-
ever, been slow. In the initial stages,
it is stated to have been due to toe
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industry experiencing difficulties 1n
securing the necessary matching 1upece
finance. Necessary facilities were cre-
ated to overcome this difficulty. But
latterly there has been a certain re-
luctance on the part of tihe industry
to make heavy investments on the
import of machinery because cf the
slackening of the demand for coul.

Shri Rameshwar Tantia: The hun.
Mini ter has said that the demand of
coal is less than the production. May
I know whether the bottleneck at
Moghul Sarai Station is one of the
reasons for this less consumption of
coal is less than the production. May
thinking of removing that bottleneck
and preparing more roads?

Shri N. Sanjiva Reddy: At present,
! can assure the hon. Member, there
iz no bottleneck in transport.

Shri Rameshwar Tantia: May I know
whether the World Bank have recent-
'y set up a commitiee to examine the
‘ost of production in Indian coal-min-
ing industry; if so, whether they have
riven any report or whether they hava
given further loans?

Shri N. SBanjiva Reddy: This is only
regarding the utilisation of ioans. That
does not arise out of this.
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Shri N. Sanjiva Reddy: We are tiy-
ing to help the private sector by this
loan. We will take all steps {o help
them.

Shri P. Venkatasubbaish: In wvie..
of the fact that the private gector of
the coal industry has failed to utilise
the World Bank loan, may 1 know
whether Government proposes to take
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over this industry in the public sec-
tor?

Bhri N. Sanjiva Reddy: There is no
proposal.

Shri D. N. Tiwary: May I know
whether one of the causes for the non-
utilisation of this loan is that the pri-
vate sector people have got fragment-
ed holding of coalmines and are not
able to utilise the‘financial assistance
given by the World Bank and whether
the Government is trying to amalga-
mate small collieries and make ihem
viable so that these loans may be ut-
ilised?

Shri N. Sanjiva Reddy: No. Sir. !
said in the answer itself that the pro-
blem is the difficulty of finding rupee
finance, That is the main difficulty
Of course, some smaller units are also
there and that is perhaps partly res-
ponsible.
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Shri E. C. Pant: May I know if the
Government is examining the feasi-
bility of diverting the unutilised por-
tion of the loan from the coal-mining
industry to the industry based on
coal?

Shri N. Sanjiva Reddy: No, Sir; the
proposal is not before the Govern-
ment.

Shri P. R, Chakravertl: May i know
whether it is a fact that the private
industry hag pointed out that the lack
of demand of loan is because of the
lack of demand of coal itself?
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Shri N. Sanjiva Reddy: The lack of
demand of coal is of a recent origin.
This loan has beep there for some
time now. Perhaps, at present the
lack of gemand of coal has also con-
tributed to it.

Mr. Speaker: Next question. Shr
R. G. Dubey.

Shri M. L. Dwivedi: What about
Q. 411, Sir?

Mr. Speaker: That has been {rans-
ferred.

Extension of Service to Senlor Officers
of the Railway Board

*412. Shri R. G. Dubey: Will th=
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Chairman and some Members of the
Railway Board have been granied ex-
tension of service beyond 58 years;

(b) whether they had earlier beem
refusej leave preparatory to rotire-
ment; and

(¢) how this policy of granting ex-
tensions to senior officers conforms to
the reported recent decision »f Gov-
ernment not to grant extensions of
service to senior officers beyond their
date of retirement?

The Minister of Railways (Shri 8.
K, Patil): (a) The Chairman, Railway
Board, who attained the age of super-
annuation on 8-8-1964, has been grant-
eq extension of service for nne year.

(b) The Chairman and two Mem-
bers of the Board were refuscd leave
preparatory to retirement carlier in
the year.

(c) There has been no such recent
decision.

Shri R. G. Dubey: May I  know
whether there was any cxceptional
circumstance or reason for giving this
extension?
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S8hri 8. K Patll: Yes; the excep-
tional circumstances were that most of
the memberg of the Board were leav-
ing almost at the same time and con-
tinuity could have been lost. It was
too early for me tp take an immediate
decision when T took up this Ministry.
I wanted some time to find out as to
what wouldq be the best method.

Shri B. G. Dubey: May [ know
whether hereafter the Government is
contemplating to take steps to train
officers in time so that there is no
occasion to grant extensions?

Shri 8, K. Patil: This is also very
dificult although I can understand
the feelings. In the Railway Board
if you go merely by seniority, it is
not possible for a Chairman to be in
office for more than six months or
one year. Within the time he comes
and the time he goes, nothing
is done, Therefore we have got to
find out a method and I am applying
my mind so that we can have a
method
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8hri 8. N. Chaturvedi: What is the
total membership of the Board and
how many of its members were re-
tiring at a time?
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Shri Ranga: The hon. Minister has
made a very important gtatement just
now affecting almost the policy of
appointment of the Chairman of the
Railway Board. We would like to
“ave information about the periods
for which the successive Chairman
had been functioning as chairman and
whether all thig time the Ralilway
Ministers had been oblivious of the
fact that the shortness of the dura-
tion of these Chairmen has affected
the efficiency of the Railway Board
and of the Chairman also.

Shri 8. K. Patll: This has come
because the limit has been raised
from 55 to 358.. This Is a transitio-
nal period and therefore it has hap-
pened that when they come to that
they have not got more than six
months or one year. It becomes extre-
mely difficult to have young people...

Shri Ranga: They have been there
already; they are not strangers.

Shri S. K. Patil: ... ... because thev
have not got the requisite experi-
ence. No policy statement has been
made. I said that I am applying my
‘mind. But because it was s0 immedi-
ate, just after my taking over, that
I extended the period by one year so
that T should have enough time to
find out as to what is the best method.

Export of Handloom Goods

*415, Dr. Sarojini Mahishi: Will
the Minister of Commerce be pleas-
ed to state:

(a) the measures taken by Hand-
loom Export Promotion Council to
encourage exports; and

(b) the ameount of forelgn e
change earned by the export of
handloom goods during the past
three yeare?
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The Deputy Minister in the Min-
fstry of Commerce (Shri S, V.
Ramaswamy): (a) There is no Ex-
port Promotion Council for hand-
loom goods at present. There is how-
ever an Export Promotion Advisory
Committee which is in charge of
Export Promotion of Handloom
‘Goods. The measures taken by this
Committee are described in the state-
ment laid on the Table of the House.
{Placed in Library. See No. LT-3241/
84]. i

(b) 1961-62 Rs. 8 crores and odd.
1962-63 Rs. 10 crores and odd.
1963-64 Rs. 12 crores and odd.

Dr. Sarojinl Mahishi: In view of
the fact that the Audit Report (Com-
mercial) during the year 1962-63
mentioned that the Handloom Board
could not fulfil certain agreements
entered into with foreign countries,
what steps are being taken by the
Government in order to boost up
handloom production in the country?

Shri 8. V. Ramaswamy: Many steps

have been taken. We have given
them incentives. We have taken
goods to exhibitions there. Several

other steps have been taken to boost
it up. The result is shown by the
fact that from Rs, 8 croreg it has
gone up to Rs. 12 crores in two years.

Dr. Sarojinl Mahishi: May I know
the estimate of the incentives given

to the handloom weavers during
1963-64?

Shri S. V. Ramaswamy: I would
require notice to give the exact
amount.

Shri Ramanathan Chettiar: May I
%xnow whether of late there hag been
& downward trend in the export of
handloom goods, partieularly to the
South-East Asian countries, and if
s0, what steps Government are tak-
ing to improve the Qquantity bf ex-
ports?

1229 (ai) LSD—2.
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Shri 8. V. Ramaswamy: There is

no downward trend. On the other

hand, there is an upward trend.

Mr. Speaker: Now, next question.

Q. No. 417,
An Hon, Member: Q. 420,

Mr. Speaker: So far as I can re-
collect, the definition of section 420
is given in section 417 of the IPC.

Shri U, M. Trivedi: It is Ziven in
section 415,

Shortage of Cement in Delhi

+
Shri Rameshwar Tantia:
Shri D. C. Sharma:
Maharajkumar Vijaya
Shri B. P. Yadava:

Shri Dhaon:

Shri Bishanchander Seth:
Shri Naval Prabhakat:
Shri Rameshwaranand:

Will the Minister of Industry and
Supply be pleased to state:

411,

(a) whether it is a fact that cement
hag disappeared from the market in
Delhi bringing the building activity

"to a standstill; and

(b) if so, the steps taken or propos-
ed to be taken in the matter?

The Deputy Minister in the Minis-
try of and Supply (Shri
Bibudhendra Misra): (a) No, Bir, but
the Government are aware that there
is a shortage of the commodity.

(b) During the year 1984 the Gov-
ernment have so far released an addi-
tional quota of 40000 tonnes, special-
ly to imeet the requirements of
private house builders.

-

Shri Rameshwar Tantia: May I
know whether it is a fact that cement
is available at Rs. 14 a bag in black-
market, and in spite of so many re-
quests, Govetnment could not check
it, and it so, what steps Gowéinment
have takeh to make cement available
to the consumers at the prices Nxed?
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Shri Bibudhendra Misra: In order
to prevent blackmarketing in cement,
under the Defence of India Rules,
the Delhi Administration has issued
a Cement Control Order, under which
cement cannot be transportedq from
one place to  another, and if it is
under one name, it cannot be trans-
ferred to another, and at no place
more than flve bags of cement could
be stored at a time.

Shri Rameshwar Tantia: May 1
know whether Government do not
know that cement is available at
Rs. 13 to 14 a bag, and if they do,
what steps they are taking to stop
that?

Shri Bibudhéndra Misra: I have
just now mentioned the steps taken.
The Cement Control Order has been
issued under the Defence of India
Rules, and if my hon. friends like
Shri Rameshwar Tantia could help
us to see that there is no blackmar-
keting, I shall be happy, because he
may have more information about
it.

st AR 4y fadT #Y Fr
Y AE € | FEATT FA AT A A
Tt § @ gETer mt ¥ fady
o & o Y 7 s fadz 2 e w1
g e sa & ¥ F wor femr & 3y
& Forrn argan § o sfawrfay
& @ W # feg a@ 3 Qe
FHAT §, TS a1 A oY wrod A R,
t fag ft w9 21 g v R E?

W WEAT ¢ WSTHIC a1 g9 X
W} g fewsa fimar a1 | @t &) fade
TR T EA R

ot TTER : fadle ¥ A
@

shri Bibudhendra Misra: The actual
distribution is made by the Delhi Ad-
ministration. We do not make the
distribution.
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Shri Shiv Charan Gupta: May I
know how much cement was released
in 1963 for public use, and the demand
for public use in 1964 and the
extent to which that demand is pro-
posed to be met?

Shri Bibudhendra Misra: In 1963, it
was about 1,16,285 tonnes, and again
there was an additional quantity of
18,000 tonnes. That was the allot-
ment made in the year 1963.

Shri Shiv Charan Gupta: Was it
for public use or Government use or
was it for the use of the public and
Government and everybody else?

Shri Bibudhendra Misra: It was for
public use also.

Only the other day, I explained the
position in regard to distribution of
cement. We give it to the Adminis-
tration and they use it for their public
use also. ‘That means that if there is
any Government work, it is used for
it, and they also give a quota to the
private consumers. That is the dis-
tribution order.

&t i Aremw - R s |y
71 % afee &9 77 9r0 feesh F A
¥ fagr & | & s WAt g fF owav
FLHTT ITHT GLGAT R Tg qG7 O
W fe fAg 3 d=1 %X fee & Sy
gl ?

Shri Eapur Singh: Are Government
aware that there is a keen and coun-
trywide shortage of cement as also a
shortage over here, and if so, do Gov-
ernment propose to stop the export
of this commodity till the sltuahonr
eases here?

Shri M. L. Dwivedi: The present
question is regarding Delhi only.
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Shri Bibudhendra Misra; The export
is only nominal. There has been no
actual export in the sense of export.

Shri Kapur Singh: Stop that also.

=ft %o Ao fAT® : 1963 W
1964 ¥ ot o= fear e #1
TIEFW g1, I9 F ¥ @ = W
fopaan faetr 9= feoeit ) foary feny ?

Mr. Speaker: All those details which
the hon. Member wants might be sup-
plied to him.

Shri D. N. Tiwary: May I know
whether Government have not seen
palatial buildings being constructed,
and if so, whether Government have
ever cared to enquire from where
they got so much of cement and
whether they have come to any con-
clusion as to the source from which
the cement had been bought, namely
whether it was from blackmarket, and
if so, what steps have been taken to
check that?

The Minister of Industry and Sup-
plv (Shri Dasappa): We have already
indicated the basis of allotment to the
various States. It is for the States
to determine how best to wuse the
cement that is made available to them.

In view of the shortage that there
is—there is no doubt about the short-
age—I think it will be better if they
do not give the cement for the use
of buildings like those of cinemas and
so on, but confine it to those who
absolutely need it.

Shri D. N. Tiwary: That was not my
question. My question has not been
replied to.

sft tivro ¢ ow sgaeqT W7
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Now, Shrimatj Savitri Nigam.

Shri D. N. Tiwary: My question has
not been replied to.

Mr. Speaker: That guestion is over.
1 have now called Shimati Savitri
Nigam.

Shrimati Savitri Nigam: What steps
have the Central Government taken
to pull up those producers who do not
supply cement in time,—in spite of the
fact that the State Governments give
the licence,—as g result of which ac-
tion the housebuilding activities are
hampered to a great extent? May I
know what particular steps Govern-
ment have taken against those produ-
cers and suppliers?

Shri Bibudhendra Misra: The diffi-
culty of supplying the commodity in
time was mainly wagon difficulty and
scarcity of coal and those difficulties
have been removed now. The latest
information is that about 90 per cent
of the installed capacity iz being
worked.
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Repayment of Loan by Steel
Industries

*418, Shri A. S. Saigal: Will the
Minister of Stee]l and Mines be
pleased to state:

(a) whether it is a fact that except
Bhilai none of the steel industries in
the public sector has started repay-
ing loans advanced to them;

(b) how much loan has been re-
paid so far by the Bhilai Steel Pro-
ject;

(c) when the other stee]l plants
will start repaying the loans and the
period in which wvarious steel plants
will repay all the loans; and

(d) the steps taken to ensure that
the initial loans are paid back early
by the stee] plants?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d).
Government loan amounting to
Rs. 357.1 crores has been advanced
to Hindustan Steel. The loan carries
an interest of 5% per annum and is
repayable within 20 years from 1st
April, 1962, Interest is being paid
by Hindustan Steel, but no instal-
ment of loan has so far been repaid.

Shri A. 8. Saigal: What is the out-
standing loan in these projects?

Shri Sanjiva Reddy; I have just
now said that it is Rs, 357.1 crores.
Nothing has been repaid till now ex-
cept the interest.

Shri A. 8. Saigal: What are the

difficulties coming in the way of
granting more loans to these pro-
jects?

Shri Sanjiva Reddy: We are
undertaking an expansion programme,
and naturally, we shall have to find
the money for it.

Shri P, Verkatasubbaiah: May I
know the reason for not repaying
the instalments of loan also, in spite
of the fact that all these factories
dre in the public sector?

Shri Sanjiva Reddy: They have
just now come into production upto
rated capacity that is, the two of
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them, ang they will repay when they
can find the money.

Blast Furnaces for Plg Iron

+
Shri Ramachandra Ulaka:

*419. . Shri Dhuleshwar Meena:
Shri A. S. Saigal:
Will the Minister of Stee] and

Mines be pleased to refer to the reply
given to Starred Question No, 893 on
the 10th April, 1964 and state:

(a) whether the question of plac-
ing orders for plant and equipment
to be imported for setting up of blast
furnaces for pig iron at Bhilai and
Durgapur has since been considered
by Government; and

(b) if so, the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The question of placing orders for
plant and equipment to be imported
for setting up the blast furnaces for
pig iron at Bhilai and Durgapur is
still under consideration. Lists of
equipment to be supplied from the
Heavy Engineering  Corporation,
Ranchi, other suppliers in India and
from the U.S.S5.R. are being drawn up
for placing orders with the respec-
tive Organisations. As regards
Durgapur, tenders have already been
invited for supply of equipment both
from the UK. and from indigenous
sources,

Shri Ramachandra Ulaka: What is
the present shortfall of pig iron in
the country and to what extent this
shortfall will be made good by this
blast furnace?

The Deputy Minister in the Minis-
try of Steel ang Mines (Shri P. C.
Sethi): The shortage of pig iron is
too much.

. Mr.
Tantia.

Shri Rameshwur ‘Tumtis: Queéstton
No. 420. (Laughther).

Speaker: Shri Rameshwar
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U.AR. Trade Delegation

+
420, J Shri Rameshwar Tantia:
. Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that trade
delegation from TU.AR. recently
visited India;

(b) if so, the main purpose of
their wisit; and

(¢) whether any agreement has
been signed with them?

The Minister of Commerce (Shrl
Manubhai Shah): (a) Yes, Sir.

(b) and (c). Trade arrangements
between the two countries were re-
viewed and letters were exchanged
on 21st September, 1964 in New Delhi
between the U.AR. and the Indian
Trade Delegations for enlarging and
diversifying the trade exchanges
between the two countries. The
volume of tota] trede in year 1964-65
is expected to be Rs. 45 crores against
Rs. 25 crores at present, Thig will
mean an increase of Rs, 10 crores in
trade each way this year as compared
to last year.
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SHORT NOTICE QUESTION

Unloading of Foodgraing Wagons at
Delbj Kishanganj Rallway Station

SN.Q. 6. Shri P, C. Boreoah: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that a large
number of food-grain wagons have
been awaiting unloading at the Delhi
Kishanganj Railway Station;

(b) if so, what was the maximum
concentration of grain wagons at
that Station during September, 1964
so far; and

(c) what steps have been taken to
expedite clearance?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, Sir.

(b) The maximum concentration
of foodgrain wagong at Delhi Kishan-
ganj was on 18th September, 1964
when out of 85 wagons. placed, 29
wagons were released resulting in a
left-over of 56. 161 wagons boupd
for Delhi Kishanganj were held up
at Shakurbasti for want of room at
Delhi Kishanganj.

(c¢) Consignees have been persuad-
ed to unload the consignments direct-
ly into road- vehicles, The Director,
Food & Civil Supplies, has also heen
addressed to persuade the merchants
to release the maximum number of
Wagons.

Shri P, C. Borooah: At the time
when there is acute food scarcity in’
the capital, may I know whether it
is a fact that the traders have re-
fused to clear away the cargo ex-
peditiously, despite the Railways’
earnest appeal to them and, it so,
whether the Government propose to
take action against those unscrupu-
lous trader-consignees under the DIR
or under any other rules?
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Shri Sham Nath: Every effort is
being made to have more and more
wagons unloaded and released and,
according to our information, the
merchants are co-operating. Usually
the wagons are unloaded in the
covered shed, but they are now being
unloaded in the open space also.

Shri P. C. Borooah: May I know
how many wagons loads of food-
grains are lying at the goods shed in
Delhi and how many wagons are
awaiting unloading?

Shri Sham Nath: Today, the num-
ber of wagons held up at Shakurbasti
ig three only, while the number of
wagons to be unloaded at Delhi-
Kishanganj is 30.

WRITTEN ANSWERS TO
QUESTIONS

Radio and Sound Equipments

*406. Shri Kolla Venkaiah: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether any representation has
been made to Government by the
Small Scale Radio and Sound Equip-
ments Manufacturers’ Association,
Delhi regarding the shortage of essen-
tial components in view of the res-
trictions on imports and the need for
giving a preferential treatment 1o
small assemblers; and

(b) it so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The matter is receiving atten-
tion.
dura & grordy fratan
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. .Manufacture of Agricaultural Imple-
ments '

409, J Shri Dharmalingam:
1 Shri D. B. Raju:

Will the Minister of Industry and
Bupply be pleased to refer to the reply
€iven to Starred Question No. 681 on
the 20th December, 1963 and state:

(a) whether the negotiations for
setting up a factory to manufacture
egricultural implements in collabora-
tion with the Japanese firm have been
finalised;

(b) if so, when the factory will be
set up;

(c) whether there is any proposal
to set up a similar factory in Madras
State; and

(d) if so, the salient features there-
of?

The Minister of Heavy Engineering
In the Ministry of Industry and Sup-
ply (Shri T. N. Singh): (a) Not yet,
Sir.

(b) Does not arise,

(c) and (d). A scheme to set up a
factory in Madras State for manufac-
ture of hand guided power tillers in
collaboration with a Japanese firm
has also been received and is under
«consideration.

Kandla Free Trade Zone

*413. Shri D. D. Mantri: Will the
Minister of Commeerce be pleased to
state:

(a) whether it is a fact that Gov-
-ernment have Set up an advisory com-
mittee to advise and suggest measures

40 develop the free trade =zone in
Kandla; and
(b) if so, whether the committee

has made any recommendations?

The Minister of Commerce
‘Manubhal Shah): (a) Yes, Sir.

(Shri

1886 (SAKA)

Written Answers 3708

(b) The Advisory Committee on the
Kandla Free Trade Zone is a Stand-
ing Committee consisting mainly of
the representatives of the concerned
Departments of the Central and State
Governments. It has been set up prin-
cipally to facilitate coordinated action
in the administration of the zone. It
is not expected to submit any report
to the Governmemnt but suggestions
made at the meetings of the Commit-
tee are duly processed and taken into
consideration in formulating the poli-
cies for regulating operations in the
Zone.

Electrical Signalling Egquipment

*414, Shri Eswara Reddy: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No, 288 on the 25th February,
1964 and state:

(a) whether the terms of collabora-
tion with a foreign firm for the manu-
facture of electrical signalling equip-
ment at the proposed factory at Secun-
derabad have since been finalised;

(b) if so, when the construction of
the factory will be taken up and when
it is likely to be completed; and

(c) the estimated cost of the pro-
ject?

The Minister of State in the Minls-
try of Raillways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) The construction of the factory
is expected to be taken wup during
1965-66.

(e) Rs. 130 lakhs.
Prices of Cotton Textiles

*416. Shri Hari Vishnu Eamath: Will
the Minister of Commerce be pleased
to refer to the reply given to Starred
Question No. 140 on the 11th Septem-
ber, 1964 and state:

(a) whether any action has been
taken against the delinquent mills in
Bombay and other centres which in-
creased the prices of cotton textiles by
10 per cent;
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(b) if so, the nature thereof; and
(c) if not, the reasons therefor?

The Depyty Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). No legal action
was possible against those mills be-
cause the Price Regulation Scheme is
a voluntary one. The Textile Com-
missioner, however, intervened with
the Indian Cotton Mills Federation to
ask the mills to revert to the old
prices. As a result of this, the prices
of the cloth of those mills were res-
tored to the original levels.

Bcresning Committees for Small
Scale Indugtries

{ Shri P. C. Borooah:
"LSh.l'iMG'l‘hengomr

Will the Minister of Industry and
Supply be pleased to state:

(a) whether screening committees
are proposed to be set up at the Cen-
tral and State jevels to scrutinise and
screen out applications for licences to
set up small scale industrids depen-
dent on imported raw materials; and

*421.

(b) if so, the precise constitution
and functions of the envisaged set up?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) and (b). It
is proposed to set up screening Com-
mittees who will scrutinise applica-
tions for setting up small scale indus-
tries dependent on imported or scarce
indigenous raw materials. The details
of the procedure to be followed in this
regard are under the consideration of
the Government.

Cardamom Board

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:
*422. ! Shri Onkar Lal Berwa:

Shri Yashpal Singh*

Shri M. P. Swamy:

Will the Minister of Commerce be
pleased to refer to the reply given to
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Stgrred Question No. 997 on the 16th
April, 1964 and staie:

(a) whether Government have since
considered the proposal to constitute
a Cardamom Board;

(b) if so, the nature of decision
taken; and

(c) when it is likely to be constitu-
ted?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) and (c¢). A tentative decision has
been taken to constitute a Cardamom
Marketing Board and necessary legis-
lation will be submitted to Parlia-
ment as early as possible after the
details have been finalised.

Railway Locomotives

1238. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the total number of the new
locomotives allotted to each of the
Zonal Railways, during 1963-64 and
1964-65 so far; and

(b) the basis on which the said al-
lotment was made?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) A statement is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-3242/64].

(b) New locomotives are allotted to
the Zonal Railways on the following
basis:— p

(i) for catering to the additional
traffic demands; and

(ii) for replacement of overaged
locomotives to the extent possi-

ble. .

Lands alomgside Rall tracks

1239, Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether any scheme has been
finalised for putting vast open lands:
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lying alongside rail tracks to any
agricultural use with a view to in-
crease the production of foodgrains
under grow-more food scheme; and

(b) if so, the details thereof?

The Minister of State in the Minig-
try of Rallways (Dr. Ram Spbhag
Singh): (a) and (b). In pursuance of
the G.M.F. Scheme formulated by the
Ministry of Food and Agriculture, all
spare Railway lands suitable for cul-
tivation are handed aover to the res-
pective State Governments for allot-
ment to individual cultivators. The
responsibility for allotment rests with
the State Governments.

Replacement of olg Coaches

1240. Shri Karni Singhji: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that some
very out-moded first class coaches
having no proper doors and broken
bath room water fittings are attached
to 1 BBR running between Rewari and
Bikaner (Northern Railway); and

(b) if so, what steps Government
propose to take to replace them in
order to obviate risk and incon-
venience to the travelling public?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The reference is
presumably to four-wheeler 1st class
coaches running on the M, G. sections
of Northern Railway. These four-
wheeler coaches are being replaced as
and when new coaches become avail-
able. Steps have already been taken
to replace them on train 1 BBR run-
ning between Rewari and Bikaner.

Road Over-Bridge aé Rayagada

1241 S Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 2103 on the
14th April, 1984 and state:
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(a) the estimated cost of the road
over-bridge at Rayagada (Orissa);

(b) whether the construction work
of the said over-bridge has started;

(c) if so, the progress made; and
(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Bhri Sham Nath):
(a) to (d). The location of the bridge
and its alignment are still under con-
sideration of the State Government.
The State Government will have to
furnish complete details of the scheme
along with site plans to enable the
Railway to finalise the plans and
estimates for the bridge.

Manufacture of glass materials

1242, J Shri Dhuleshwar Meena:
' | Shri Ramachandra Ulaka;

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Unstarred Question No,
2284 on the 17th April, 1964 and state:

(a) whether the proposal in regard
to the manufacture of glass materials

in Orissa has since heen considered;
and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Mijsra): (a) Yes, Sir.

(b) A letter of intent has already
been issued to the party.

Export of Shoes to U.S.S.R.

[ Shri Ram Harkh Yadav:
1243. { Shri Murli Manohar:
Shri Baswant:

Will the Minister of Comumerce be
pleased tp state:

(a) whether the State Trading Cor-
poration has entered into a contract
with Russia for the sale of about two
lakh pairs of shoeg valued at about
50 lakhs of rupees; and
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(b) if so, the main features of the
contract?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
recently

‘State Trading Corporation
entered into a second contract with

the U.S.S.R. for the supply of about
2 lakh pairs of shoes, valued at Rs. 53
lakhs during 1864.

(b) It is not in the business inte-
rests of the Corporation to divulge the
main fea‘ures of the contract.

New Trains

1244. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Indian Railways would be running 62
new trains from October, 1964; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). It is proposed t0
introducelextend from October, 1864,
thirty-one pairs of sixty-two passenger
carrying trains as per details in the
statement laid on the Table of the
Housz, [Placed in Library. See No.
LT-3243/64].

Enquiry-cum-Reservation Clerks

Shri U. M. Trivedi:
1245. { Shri Onkar Lal Berwa:
| Shri Yashpal Singh:

Wil]l the Minister of Railways be
pleased to state:

(a) whether the posts of enquiry-
cum-reservation clerks have been up-
graded since 1st April, 1964 on various
Railways;

(b) whether the Railway Board's
orders in this behalf have been im-
plemented by the various Railway Ad-
ministrations; and

(c) if not, the reasons therefor?
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The Minister of Btate In the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) Yes.

(b) and (¢). These orders have not
been ftully implemented on most of
the Railways due to certain adminis-
trative reason, but all possible efforis
are being made to speed up the imple-

- mentation.
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High Pressure Boller Plant near
Tiruchirapalli

1248. Shri M. G. Thengondar: Will
the Minister of Industry and Supply
be pleased to refer to the reply given
to Starred Question No. 232 on the
21st February, 1964 and state:

(a) the progress so far made in the
‘setting up of the High Pressure Boiler
Plant at Thiruvarumbur, near Tiruchi-
rapalli;

(b) the financia] investment so far
made in this regard; and

(c) when it is likely to commecnce
production?

The Minister of Heavy Engineering
in the Ministry of Industry and Sup-
ply (Shri T, N. Singh): (a) to (c).
Civi! construction work in respect of
the factory blocks and auxiliary ser-
vices buildings is making satisfactory
progress. About 75 per cent of the
work relating to railway sidings inside
the factory area has been compieted.
36 per cent of the equipment ordered
from Czechoslovakia and 55 per cent
of the equipment ordered from indi-
geniug sources have arrived. 159
trainees of various categories are un-
dergoing advanced training in Czecho-
slovakia. Out of 1310 quarters approv-
ed for immediate construction, 508
have been completed; the rest are in
various stages of construction. Upto
the end of August 1864, a sum- of
Rs. 964.53 lakhs has been spent on this
project. Production is expected to
commence in January 1965.

Double line from Delhi Kishanganj to
Shakurbasti

1249. Shri Jagdev Singh Siddhanti:
Will the Minister of Railways be
pleased to state:
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(a) whether Government are aware
of the necessity of doubling the rail-
way line from Delhi Kishanganj to
Shakurbasti to meet the increasing
traffic demand on this section; and

(b) if so, the action taken in this
behalf and when the line is expected
to be doubled?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The doubling of the 7 K.M.
long section between Delhi Kishan-
ganj and Shakurbasti is not required
for the level of traffic expected by the
end of Third Plan or early Fourth
Plan. Necessity for the doubling will
be considered as and when justified by
the increase in traffic.

Howrah-Ferozpur Express Train

1250. Shri Jagdev Singh Siddhanti:
Will the Minister of Rallways be
pleased to state:

(a) whether Government propose to
run an Howrah-Ferozpur Express
train; and

(b) if so, from when and what wiil
be its departure time from Delhi to
Ferozpur and arrival time at Delhi
from Ferozpur?

The Minister of State in the Minis-
try of Railways (Dr. Ram BSubhag
Singh): (a) No.

(b) Does not arise.

Production of Matches

1251, Shri M, P, Swamy: Will the
Minister of Industry and Supply bLe
pleased to state:

(a) the total production of hand-
made matches per year; and

(b) the total production of machine-
made matches per year?
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra):

(Figures in ‘000 Gross boxes”)

1960- 1961- 1962- 1963-
61 62 63 64

(@) The total
production of
hand-made
matches per
years ; (B. C.
and D 35
factories)

(b) The total
production of
machine-
made mat-
ches per
year (A
cless factories) 28591 26675 28142 28546

16491 18783 21996 18909

Price of Cemsent

1252. Shri Ram Harkh Yadav: Will
the Minister of Industry and Supply
be pleased to gtate:

(a) whether Government have sanc-
tioned an increase in the price of
cement to factories producing addi-
tional quantities of cement;

(b) if so, the details of the incen-
tives; and

(c) its reaction on the consumers’
price?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The incentive scheme for 1964
envisages the grant of ap increase in
price to certain producers for pro-
duction achieved in 1964 in excess of
the best annual production during
1860, 1861 and 1962. The amount varies
between Rs. 250 to Rs. 5.50 per tonne.

(¢). The increase will not affect the
consumer's price which remaing un-
changed.

Quick Transit Service for goods in
wagon loads

1258. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased to
ptate:
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(a) whether Government have in-
troduced a weekly quick transit ser-
vice for goods in wagon Joads only
from Faridabad to Carnac Bridge;

(b) if so, the details of the railway
service; and

(c) whether any extra chargeg are
being levied for the quick service?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The weekly Quick Transit Ser-
vice for wagon load traffic only was
introduced with effect #from 1-3-1864
with target transit time of 5 days ex-
cluding the day of booking. This ser-
vice ig operated only on Thursday.

(¢} Yes; the usual Quick Transit
charge of 3 paise per rupee on the total
freight subject to a minimum of 30
paise per consignment is levied.

Weekly Tea Special Train

1254. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
N.EF. Railway has started running a
weekly tea special train between
Tinsukia Tea Warehouse via New
Jalpaiguri recently; and

(b) if so, the time table for the run-
ning of the special train and duration
of service?

The Deputy Minister in the Minis-
try of Railways (Shri Bham Nath):
() Yes, Sir, subject to the traffic
offering.

(b) These Specials leave Tinsukia
every Mondey and reach Tea Ware-
house, Calcutta, in seven days.

National Federation of Railwaymen

f Shri N. P. Yadab:
1255. ) Shrimati Savitri Nigam:

Will the Minister of of Rallways
be pleased to state:
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_ (a) whether the National Federa-
tion of Railwaymen have demanded
from _Government for the provision of
foc_)d items at gtabilised prices through
fair-price shops; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes, Sir.

(b) Establishment of Fair Price
Shops is primarily the concern of the
State Governments. The Railway Ad-
ministrations have, however, been ad-
vised to see that Fair Price Shops are
provided in or near the Railway colon-
ies through the agency either of Rail-
waymen's Consumer Co-operative
Societies or of the State authorised
dealers.

Credit to Sudan

J Shri R. G, Dubey:
. Shri Jashvant Mehta:

Will the Minister of Commerce be
pleased to state:

1256.

(a) whether the Government of
India have offered u credit of Rs, 5
crores to Sudan to facilitate larger
purchase of Indian industrial machi-
nery; and

(b) if so, whether an agreement has
been signed in this respect?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. A
credit of Rs. 5 crores has been offer-
ed to Sudan at the time of the visit
of the Sudanese President to India in
May, 1964.

(b) No agreement has, as yet, been
signed in this regard; the matter is,
however, under consideration,

Express Train between Madras and
Hyderabad

1257. Shri P. Venkatasubbalah: Will
the Minister of Rallways be pleased to
state:
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(a) whether the Andhra State Gov-
ernment have requesteq the Central
Government to reintroduce the Ex-
press Train between Madrag and
Hyderabad; and

(b) if so, the decision of Govern-
ment in this matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes,

(b) The main difficulty in introdue-
ing a direct train between Madras and
Hyderabad is the non-avsilability of
spare line capacity. When additional
capacity becomes available on the
route, introduction of such a service
will be duly considered.

Patent Law

1258. Shri Yashpal Singh: Will the
Minister of Industry and Supply be
pleased to refer to the reply given to
Unstarred Question No. 2277 on the
17th April, 1964 and state the progress
since made in the revision of the law
relating to Patents?

The Deputy Minister in the Minis-
try of Indastry and Supply (Shri
Bibudhendra Misra): A comprehensive
Bill relating to Patents to replace the
existing law on the subject will be
brought before this House shortly.

Trade Delegation to South America

Shri Bishanchander Seth:
Shri Rameshwar Tantia:
| Shri Himatsingka:
Will the Minister of Commerce be
pleased to state:

(a) whether a high power tradé
delegation recently visited South
America; and

(b) if so, whether it has submitted
its report?

Shri Onkar Lal Berwa:
1259. 4'

The Mimister of Commerce (Shri
Manubhai Shah): (a) and (b). A
Trade Delegation visited razil,
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Argentina, Chile, Peru, Bolivia,
Colombia and Venezuela during
June-July, 1964. Its report, receiv-
ed very recently is under exami-
nation.

International Fair at Barcelona

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
1260, Shri B. P. Yadava:
Shri Dhaon:
LSlll'j Vishwy Nath Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
participated in the Barcelona Inter-
national Fair held at Barcelona in
June, 1964;

(b) the total amount of expenditure
involved; and

(¢) whether it is also a fact that
the Indian pavilion was given less
area, than that given to other parti-
cipating countries?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) An expenditure of Rs. 1,00,500
was sanctioned for the purpose.

(c) India had one of the larger
pavilions in the Fair and the space
allotted to us was adequate and ac-
cording to our demand.
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Trade with Ceylon

1263. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 1347 on the 20th March,
1964 and state:

(a) whether the preliminary list of
itemg which Ceylon would like to
obtain from India under the credit
facility handed over by Ceylon dele-
gation has since been examined: and

(b) if so, the decisiong taken there-
on?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. The Government of Ceylon
have been informed of the items
which they could obtain from India
under the credit facilities extended to
them.
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Worsted Yarn Mill in Bikaner

1264, Shri P. C, Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether a worsted yarn mill is
proposed to be set up at Bikaner in
Rajasthan in the public sector;

(b) if so, the details of the project;
and

(c) the action taken in the matter?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) and (c). Do not arise.
Green and Black Tea

1265, Shri Hem Raj: Will the
Minister of Commerce be pleased to
state:

(a) whether the Indian Standards
Institution propose to analyse and fix
the standard of the green and black
teas;

(b) whether it is proposed to fix a
genera] standard or different one for
the developed, underdeveloped and
neglected tea growing areas; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (c). The Indian
Standard Institution’s proposal is to-
fix one minimum standard for black
tea and one for green tea on the basis
of available analytical data on sam-
ples covering the various regions,
seasons and grades. The main object
of the proposed standardisation is to
provide adequate safeguards against.
adulteration. These are minimum
standards from health point of view,
and not quality standards in the
trade sense.

Newsprint Factory in Kangra

1286. Shri Hem Raj: Will the Minis--
ter of Industry and Supply be pleas-
ed to state:

(a) whether the foreign collabora-
tors of the party who have been.
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given a licence for the setting up of
a newsprint factory in Kangra have
completed their survey of the forest
wealth of Himalayan Beas Basin; and

(b) if so0, the result of the survey?

The Deputy Minister in the Minis-
iry of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
It is reported that the foreign expert
has completed the survey of the
forest wealth of Beas Basin and sub-
mitted his report to the Canadian
Company Collaborating with the
Indian Company. A representative of
the Indian Company is shertly pro-
ceeding to Canada to take part in the

deliberations for the finalization of
the report.

Railway Line from Jawanwala to
Guler

1267. Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

(a) whether the project report and
estimates of the realigned railway
line from Jawanwala Shahr to Guler
of Kangra Valley (N.G.) line have
been finalised; and

(b) if so, when the project is likely
1o be taken up and through which

area the realigned railway line will
pass?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
{a) The Project Report and Estimate,
prepared by the Railway, are under
examination.

(b) Ag the proposed diversion is
necessitated due to the construction
of the Beag Dam, the cost of the
diversion will have to be borne by
the Beas Project Administration. The
rost of the survey was accepted by
‘them. The traffic survey report is
1ot ready yet. The execution of the
-work can only be taken up, after
seruting of the Engineering and
'fraffic estimates from all angles, and
‘thereafter obtmining the acceptance
of the Punjab Government for the
project and its financial implications.

The route as now surveyed passes
through Harsar, Amlela, Nagrota
t3uriyan and Nandpur.

SEPTEMBER 25, 1964

Written Answers 3726

Wool Spinning Mill in Kangra

1268. Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to refer
to the reply given to Unstarred Ques-

tion No. 2062 on the 10th April, 1964
and state:

(a) whether the proposal of the
Punjab Government for setting up a
wool spinning mill in the Kangra
District has been examined; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): (a) Yes, Sir.

(b) Government have approved of
a proposal of the Punjab Govern-
ment to set up a wool spinning mill
for production of woollen yarn as
distinct from worsted yarn in the
Kangra District with 600 spindles, in
the co-operative sector. This mill
will consume only Indian wool to
spin woollen varn, The Textile
Commissioner has been asked to issue
necessary permits to the Punjab Gov-
ernment for this purpose.

Trade Agreement with Nepal

1269. Shri Shree Narayan Das: Will
the Minister of Commerce be pleased
to refer to the reply given to Starred
Question No. 97 on the 14th Febru-
ary, 1984 and state:

(a) whether it is now possible to
reach a long-term trade agreement
with the Government of Nepal; and

(b) if so, the important features of
such an agreement?

The Minister of Commerce (Shri
Manubhaj Shah): (a) and (b). There
is already a Treaty of Trade and
Transit between India and Nepal vdlla
upto 31-10-1965; this could be renew-
ed for a further period of five yéars
subject to such modifications as fnay
be agreed upon unless terminated
earlier By either party. The ques-
tion of extending . the Treaty may
figure in the forthcoming trdde talks
with HM.G. Nepal.
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Dead Rents and Royaltieg

1270. Shri Kashi Ram Gupta; Will
the Minister of Steel and Mines be
pleased to state:

(a) whether mining leases of iron
and other ores for steel plants will
be governed by certain high Govern-
ment -~isions, declaring dead rents
and royul ics under mining leases as
‘capital expenditure’ and whether this
will not adversely affect the cost
structure and economy of the plants;

(b) if so, the remedial measures
Government contemplate to take in
the matter; and

(c) whether the measures taken
will apply to both sectors, public and
private and also both sorts of
minerals, major and minor?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) No such
decision has been taken by the Gov-
ernment of India. Probably the
reference is to a recent case of M/s.
Gotan Lime Syndicate wherein the
Rajasthan High Court has held that
the amount of dead rent payable by
the lessee, being for the acquisition
of a eapital asset, was of the nature
of capital expenditure. The princi-
ple whether a particular expendi-
ture is of a capital nature or of a
revenue nature and whether it is an
allowable deduction under the
Income-tax Act or not is uniformly
applicable to all classes of assessees
whether they are in the private sec-
tor or in the public sector and to all
types of minerals. However, as the
question of treating dead rent and
royalty on minerals as ecapital ex-
penditure is still before the Supreme
Court, the effect of the decision of
High Court on the cost structure and
economy of steel plants has not been
studied in detail.

(b) and (¢). In view of reply to
(a) above, the questions do not arise.

1229 (Ai) LSD—2.
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Shahdara-Saharanpur Rallway

J Bhri Solanki
| Shri Narasimha Reddy:

Will the Minister of Railways be
pleased to state:

1271.

(a) whether it is a fact that the
Shahdara-Saharanpur Light Railway
is still managed and run by a private
firm; and

(b) if so, the reasons for its not
being taken over by Government?

The Deputy Minister jn the Minis-
try of Railways (Shri Sham Nath):
(a) Yes. A few other Light Railways
are also similarly under private
ownership and private management.

(b) Under the Agreement with the
S. S. Light Railway Company, the
Central Government have the option
to purchase the line at intervals of
every seven years. The question of
purchase of this railway was con-
sidered in 1962, when the last option
fell due; The examination revealed
that such a step would not be justi-
fled in the public interest taking all
aspects into consideration including
the financial aspects. The question
will now be considered in 1969 in the
ordinary course when the next optiom
falls due.

Trade with Africa

1272. Shri P. R. Chakravertl: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that India's
share in imports by U.A.R, and new-
ly liberated countries in North and
East Africa wag less than two per
cent at the last count;

(b) whether Government have con-
sidered the prospects of diversifica-
tion of India's trade with these coun-
tries while protecting the trade in
traditional items; and

(c) whether steps have been taken
to introduce long-term bilateral
arrangements guaranteeing off-take of
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what these countries have to offer in
exchange for reciprocal purchases of
Indian manufactures?

The Minister of Commerce (8hri
Manubhai Shah): (a) In 1962 our
share in total imports of Sudan and
UAR was 8.5 per cent and 3.6 per
cent respectively; in the case of the
three East African countries [Kenya
Uganda and Tanganyika (United
Federation of Tanganyika and Zanzi-
bar) our share was 4:7 per cent. It
was less than one per cent in respect

of Tunisia, Morocco, Algeria and
Libya only.

(b) Yes, Sir,

(c) We have concluded Trade

Agreements with U.AR., Tunisia and
Morocco. These agreements provide
for import from these countries of
their principal export commodities
like Cotton and rock phosphate, and
for sale by India of our manufactur-
ed and non-manufactured goods.
Steps are being taken to negotiate
trade agreements with some of the
other countries in these regions.

Import of Fish from Pakistan

1273. Shri P. R. Chakraverti: Will
the Minister of Commerce be pleas-
ed to state:

(a) the arrangements made to regu-
larise the import of Pakistani fish by

the river route under Open General.

Licence; and

(b) whether it is a fact that the
total fish imported from East Pakis-
tan via Sankara-Jalalpur route has
declined from 95200 maunds in 1959
to 59864 maunds in 19627

The Minister of Commerce (Shri
Manubhai Shah): (a) Imports of
“Fish-salted, wet and Fish not other-
wise specified” are allowed into India
from East Pakistan under Open Gene-
ral Licence irrespective of the routes
by which imports are effected. The
question of regularising the imports
of fish by river route under the OGL
would consequently not arise so long
as imports take place during the
validity of the O.G.L.
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(b) According to statistics avail-
able, the total fish imports from East
Pakistan via Sankara-Jalalpur route
declined from 95,223 maunds in 1959
to 69,767 maunds in 1962.

Drug-Rajhera Railway Line

1274. Shri R. S, Pandey: Will he
Minister of Railways be pleased to
state:

(a) whether there is any proposal
for extending Durg-Rajhera Railway
Line upto Bailadilla; and

(b) if so, when the
work is likely to start?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

Rail connectiong between Guna and
Gwalior

1275. Shri R. S, Pandey: Will the
Minister of Railways be pleased to
state:

construction

(a) whether there is any proposal
of connecting Guna with TGwalior
a broad gauge railway line connect-
ing Guna-Maksi line; and

(b) if so, the details of the Plan?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise,
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fifrw o 911 §F, o4 aF amw F
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Geological Survey of Hilly areas

12_1‘1. Shri Daljit Singh: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether Government propose to
conduct a geological survey of the
backward hilly areas of Punjab to
bring those at par with the developed
areas; and

(b) if so, the time by which it will
be completed?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The work of geological survey of these
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areas i; in progress. It is expected
that the entire hilly region in Punjab
will be mapped on 1"=1 mile scale
by the end of the Fifth Plan period.

Over-crowding on N.F. Railway

J Shrimati Renu Chakravartty:

1278. Shri H. P. Chatterjee:

Will the Minister of Rallways be
pleascd to state:

(a) whether it is a fact that the
nimber of compartments running bet-
ween Singhabad and Malda Town on
N.F. Railway have been reduced from
five to two,

(b) whether it is also a fact that
there is serious overcrowding leading
to great inconvenience to the public:
and

(¢) why more compariments canaot
be given on this train?

The Minis‘er of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (¢). The load] of trains
running on the Singhabad-Malda
Town section has been reduced from
5 to 4 bogies with effect from 18-6-1864
due to poor utilisation.

R

1279. *it SUEHMEY : T R
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i) (7) 7 A= ¢ fr @ awa 2w
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Fall in exports

1289, J Siri indrajit Gupta:
\ Shri Gokulananda Mohanty:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
value of Indian exports showed a
downward trend in May, 1964;

(b) if so, which commodities were
aflected; and

(¢) the reasons for the fall?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). There
was a marginal decrease in exports
in May 1964 in comparison with May
1963. In May 1964 exports uamounted
to Rs 63-90 crores gs against Rs. 64'16
crores in May 1963. The main com-
modities which showed a decline were
tea, sugar, jute vegetable oils. The
decline was due mainly to higher in-
terna] prices of vegetable oils, lesser
availability of sugar for export and to
temporury factors, such as difficult

SEPTEMBER 25, 1864

Written Answers 3734

conditions at the ports. However, the
deficit was more than made up in
June, when exports reached g lewvel
of Rs. 72 crores, registering an in-
crease of Rs. 18 crores over the cor-
responding figure for June, 1963.

Ig@yT § A faedr & fawiw

1281. St F¥W I wFAW : FT
T S @ W ag q4T #Y FAT
e

(%) #1 77 79 ¢ f& wToeqm
¥ Faae fomr & qay AT A 97
T gt ¥ faorer qoeTe F1 9T FAT
g

(@) afz at, @t 71 37 fafr &
frFears &1 avaTe F1 fa=r #

(M) 7B FEATIT: T AH AT

g ?

R HR @ 7 (s qa
xwh): (F) s gAmfas ager
FTAT T 1962—63 ¥ #1 T AT
wrs ¥ g # RO faw § A0
amE ™ ¥ 9| I fag § 0w
-WVETT FT qAT ;AT 471 ¥ A fady
F WO T FATAG IUAIAT TTHA
40 v Wfew =7 % qqTE TE )

(@) &% (7). @ & IFW F
T W 1 fg-vil g faEed
ST & A & qwEr g1 I3

Faﬁaﬂmmﬂﬂﬂﬁﬂ'“ﬁ"*
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Kathara Colliery

1282 Shri P. K. Deo: Wil the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether the workers of Kathara
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Colliery in Hazaribag District went on
strike recently;

(b) if so, the reasons therefor;

(c) whether they have
sumed their work; and

since re-

(d) the loss of man-hourg due to
that strike?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Although no reason was assign-
ed, it appears that the termination of
the services of casual labourers occa-
sioned the strike, for which no prior
notice was given.

(¢) Yes, Sir.

(d) the strike started at 6 A.m. on
22-6-1864 and work was resumed at
6 A.M. on 25-6-1964. Altogether 289
man-day:; were lost.

Train-motor van Collision near Deo-
garh Madaria Station

r Shri P. K. Deo:
1283. { Shri Rama Chandra Mallick:
Shri D. N, Tiwary:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a train
collided with a pick-up van of the
Rajasthap State Electricity Board bet-
ween Deogarh Madaria and Kuanthal
stations on the Western Railway at
an unmanned level-crossing on the
15th June, 1964;

(b) if so, the cause thereof; and

(c) the extent of loss of life and
property as a result of this accident?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) According to the findings of the
Committee of enquiry, set up for the
purpose, the accident wag due to negli-
gence of the driver of the motor vehi-
ole.
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(c) As a result of this accident, four
persons were killed. There was no
damage to railway property.

Sambalpur-Titilagarh Railway Line

[Shri P. K. Deo:
 Shri Solanki:

Will the Minister of Railways be
pleased to state:

1284.

(a) when passenger trains would
start running on the railway line bet-
ween Titilagarh and Sambalpur of
S.E. Railway;

(b) whether there is any proposal
to extend the Jharsuguda-Sambalpur
passenger train to Titilagrah; and

(c) whether any express train is
proposed to be run on this line?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). A mixed train provid-
ing 1st and third class accommodation
hag already been introduced to rum
between Titilagarh and Bolangir with
effect from 1st April, 1964. The Bolan-
gir-Sambalpur section is, however,
not yet fit for running of passenger
trains. It is expected that this sec-
tion would be fit for running pas-
senger t{rains sometime in early
1965. It is then proposed to extend
one pair of trains running between
Jharsuguda and Sambalpur to and
from Titilagarh. The mixed trains
running at present between Bolangir
and Titilagarh will then be with-
drawn.

(c) There is no such proposal at
present.

Manaofacture of Bicycles and Tractors

1285 [ Shri Vishwa Nath Pandey:
1 Shri N. R. Laskar:

Will the Minister of Indostry and
Supply be pleased to state:

(a) the number of ancillary units
functioning in Uttar Pradesh for the
manufacture of bicycle parts and ac-
cessories and parts of tractors;
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(b) the annual
units; and

(¢) the extent of aid given by the
Central Government for those units
during 1963-64?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibhudhendra Mishra): (a) to (c).
The information is being collecied and
will be placed on the Table of the
House.

output of those

Stolen Dynamos of Northern Railway

1286. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
stolen dynamo-lights have been re-
covered by the Northern Railway Pro-
tection Force in the biggest haul of
its kind in April, 1964;

(b) if so, the number of dynumo-
lights so recovered; and

(c) the reaction of Government

thereto?

The Minisier of Siate in the Minis-

try of Railways (Dr, Ram Subhag
Singh): (a) No such incident was re-
ported in April, 1964 Presumably,

the Member is referring te the case
of recoveries of Dynamo belts in the
months of June, July and August,
1964.

(b) 1227 feet of Dynamo belts valu-
ed at Rs, 2,300 were recovered dur-
ing the above period.

fe) Since drive launched by the
Ruilway Protection Force, Northern
“.lway in conjunction with the
{.1.A staff of Rohtak District Police,
on a clue given by one of the arrest-
ed persons, resulted in the recovery
of dynamo belts from the possession
of several petty mill-owners in various
towns of the Punjab and the arrest of
30 mill-owners U/s 411 LP.C. and Sec-
tion 3 of the Railway Stores Unlawful
Possession Act, 1855, Ministry of Rafil-
ways is of opinion that gtrengthening
of Crime Intelligence Cells of Zonal
Railways for collecting intelligence

will be useful
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Public Undertakings

1288. J Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

Will the Minister of Imdustry and
Supply be pleased to refer to the
reply given to Starred Question
No. 1004 on the 10th April, 1964 and
state:

(a) whether recommendations of
the Indian Institute of Public Admi-
nistration on remuneration in Public
Undertakings have since been consi-
dered by Government; and

(b) if so, the decision taken there-’
on?
The Deputy Minister in the Minis-

try of Industry ang Supply (Shri
Bibudhendra Misra): (a) and (b).
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Whilg the various is;ues raised in the
study by the Indian Institute of Pub-
lic Administration on the question of
remuneration of personnel in public
sector undertakings were under exa-
mination, the Estimates Committee in
their 52nd Report on the Personnel
policies of public sector undertakings
have also made certain observations
and recommendations regarding re-
munerations in public undertakings.
The Government are now examining
these recommendations of the Esti-
mates Ccmmittes on this and related
questions of personnel policy of pub-
lic sector undertakings. The points
raised in the study of the Institute
whenever relevant will therefore get
considered during this examination,
which has not yet been completed.

Discovery of Old Skeleton at Autha
Village

1289 J Shri A. N. Vidyalankar:
‘| Shri P, K. Deo:

Will the Minister of Steel and

Mines be pleased to state:

(a) whether an important and
significant anthropological finding in
the form of a 14-foot human skeleton
was recently discovered at Autha vil-
lage in Gurgaon District, nearly 72
miles from Delhi;

(b) whether the same has been
taken in safe custody and whether
experts have examined the skeleton;
and

(c) if so, what is their report?

The Minister of Stee] and Mines
(Shri Sanjiva Reddy): (a) to (c).
No, Sir. On the basis of a report
published in the ‘Statesman’' dated
28th July, 1964, the site was inspected
by the Geological Survey of India
and a molar of the skeleton-remain
which belongs to the genus Elephas
was identified. The Collector, Gur-
gaon, was requested by the
Archaeclogical  Superintendent to
make arrangements for proper care
of the skeleton.
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Parcel Clerks

1290. Shri Guishan: Will the Minis-
ter of Railways be pleased top state:

(a) the total number of Parcel
Clerks and P.W.Is, working in Delhi
area for the last 15 years who have
constructed their houses and acquired
other properties;

(b) whether they have informed
the Railway Administration in this
behalf; and

(c) if not, the steps being taken
to check their means and sources of
their incomes for constructing these
houses ang properties?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). Information is
being collected and will be laid on
the table of the Sabha.

Despatch of Parcels from Delhi
Station

1291 [ Shri Onkar Lal Berwa:
"\, Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

of occasions on
which permission was granted for
despatch of parcels by restricted
trains by Deputy Station Superinten-
dent, Station Masters and Chief Par-
cel Clerk, Delhi Main Railway
Station to the brokers and merchants
during 1962 and 1963;

(b) whether in all these cases
applications explaining the urgency
for despatch of such parcels were
received by these officials before
granting permission; and

(c) whether these officials were
permitted by any competent authority
to do so?

The Deputy Minister in the Minis-

of Rallways (Shri Sham Nath):
(a) to (c). The Statiom Superin-
tendent, Delhi Main, who is in the
gazetted rank is competent to grani

(a) the number
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permission for despatch of parcels
by restricted trains and he has dele-
gated these powers to the Deputy
Station Superintendent, Station
Master and Chief Parcel Clerk, Delhi,
who accord such permission on his
behalf. This procedure has been in
vogue at Delhi Main for a number of
years.

In a majority of cases such permis-
gion is granted on the forwarding
notes themselves at the time when
the consignors tender consignments
for despatch and approach the
authorities at the station explaining
the circumstances under which per-
mission to book by a restricted train
is required. Generally, no separate
application is made for obtaining this
permission. However, jn some cases
separate applications for grant of
such permission have also been
received, The staff concerned have
instructions to satisfy themselves of
the genuineness of the request having
regard to all factors before grant-
ing permission.

The information regarding the
number of occasions during 1862 and
1963 on which permission was grant-
ed has not been maintained.

Circular Railway Arouad Calcutia

1292, Shri Rama Chandra Mallick:
Will the Minister of Raillways be
pleased to state:

(a) whether there is any proposal
to allow the Chitpur yard on the
Eastern Railway to be used for the
eonstruction of the proposed Circular
Railway around Calcutta; and

(b) if so, the details of the scheme?

The Deputy Minister in the Minis-
try of Rallwayg (Shri Sham Nath):
(a) and (b), The Calcutta Metropo-
litan Planning Organisation is look-
ing into the question of the feasi-
bility of the Circular Railway.
Various  alternatives have been
eonsiderad - in the past, but the final
scheme lias not yet emerged,
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Rubber Factories

1293, Shri Rama Chandra Mallick:
Will the Minister of Industry and
Supply be pleased to state:

(a) the tota] number of rubber
factories in the country at present;
and

(b) the number out of them work-
ing with foreign collaboration?

The Deputy Minister in the Minis-
try of Ind and Supply (Shri
Bibhudhendra Misra): (a) Seventy-
five in large-scale and 348 in small-
scale gectors.

(b) Fourteen (in large-scale sector).

Buying Centres for Jute

1294, Shri Rama Chandra Mallick:
Will the Minister of Commerce be
pleased to state:

(a) the steps being taken by the
State Trading Corporation to see
that buying Centres are set up in
rural areag growing jute to benecfit
the primary producers; and

(b) the number of such Centres
being contemplated for the State of
Orissa?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V, Rama-
swamy): (a) and (b). Purchases of
jute are made by the State Trading
Corporation through the National
Agricultural Co-operative Marketing
Federation and its constituent mem-
bers in different jute-growing States.
In Orissa, purchases are made largely
through the Jute Co-operative Mar-
keting Society Ltd., Danpur, or its
affiliated purchasing Societies, cover-
ing 9 secondary markets and 20 feed-
ing centres.

In the current season, no purchases
have been necessary as the prices
are well above the support prices
due to short crop in Pakistan and a
slight roduction of crop in India.
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Passenger Ceaches

1295, Shri Rama Chandra Mallick:
Will the Minister of Rallways be
pleased to state:

(a) the target and output of pas-
senger coaches at the end of the
Third Five Year Plan period; and

(b) what will be the output of
passenger coaches at the end of the
Fourth Five Year Plan Period?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a)—

Target (end of Third Plan)

700 coaches per year (assessed in
terms of Board Gauge III
class coaches) from the Inte-
gral Coach Factory, Peram-
bur;

300 coaches per year from The
Hindustan Aircraft Ltd.,
Bangalore; and

380 coaches per year from Messrs
Jessop & Co., Ltd., Calcutta,

1380 ToTAL.

Target (end of Third Plan)

By and large, the above targets
are likely to be met.

(b) The target for coach produc-
tion for the Fourth Five Year Plan
is under consideration and will be
finalised after the National Flan has
been drawn up.

Remodelling of Stations on South-
Eastern Railway

1296, Shri Mohammad Elias: Wil
the Minister of Rallways be pleased
to state:

(a) when the re-modelling of
Andul and other stations on the S.E.
Railway will be completed; and

(b) the total expenditure to be
incurred after completion of this
remodelling work?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The work of extension
of loops at 14 stations including
Andul station on Howrah-Kharagpur
Section on South-Eastern Railway is
being carried out at an estimated
cost of Rs. 305'66 lakhs, The work
is in progress ang is expected to be:
completed by end of 1964.

Transit Goods Shed at Pathankot

1297. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the-
transit goods shed at Pathankot
from Broad Gauge to Narrow Gauge
leaks und is too small and spoils the
valuable goods booked by the traders.
therein;

(b) if so, the steps Government.
have taken to remove these short-
comings and give delivery of the:
goods booked in sound condition;

(e) whether it is also a fact that
representations were made to extend
the breadth of shed No. 5 for passen-
gers at Pathankot; and

(d) if so, the action taken thereon?’

The Minister of State in the Minis-.
try of Rallways (Dr. Ram Subhag
Singh: (a) It is correct that shelter
provided on the transit shed leaked
during very heavy rains on 28-7-64
and from 14-8-64 to 18-8-64. No
valuable consignment was spoiled as
they were protected by tarpaulins.
The present shed area is adequate for

normal trafic dealt with at the:
goods shed.
(b) The holes in the shed have

been plugged and there is no further
leakage,

(¢) Yes.

(d) The question of extending the
shed is under consideration of the-
Railway.
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Manufacture of Cables

[ Shri M. 8. Murti:
m‘l Shri R. S. Pandey:

Will the Minister of Industry and
"Supply be pleased to state:

(a) whether any decision has been
taken to set up a second unit for
manufacture of cables; and

(b) if so, the location of the same?

The Deputy Minister in the Minis-
‘try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Tea Gardens in Tripura

1299, Shri Biren Dutta: Will the
Minister of Commerce be p.eased to
state:

(a) whether a number of tea gar-
dens in Tripura are not being run on
economic basis;

{b) whether some of them have
been closed and if so, the names of

such gardens;

(c) the number of workers and
employees rendered unemployed due
to such closure; and

(d) the steps taken by Government
to reorganise such gardens on econo-
mic basis?

The Deputy Minister in the Minis-
of Commerce (Shri S. V, Rama-
-swamy): (a) If by the term ‘economic
pasis’, what is meant is whether the
gardens are actually running at a
loss, very few gardens in Tripura
can be termed ‘uneconomic’. If on
the other hand, it is used in the
wider sense viz, whether the gardens
have insufficient profit to adequately
roaintain and develop, most of the
gardens can be treated as ‘unecono-
mic’,
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(b) and (c). No tee garden has
been closed recently. Prior to 1962-
63, however, five tea gardens, viz,
Pratapgarh, Rajluxmi, Jadavnagar,
Surma and Jamthum, employing
about 125 workers in all were closed.

(d) The problems of the tea
gardens in Tripura have been
examined by the Tea Board in con-
sultation with the Administration and
the Producers Association, The
latter has undertaken to formulate
concrete proposals which will receive
prompt attention of the Tea Board.
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Smal] Scale Industries

Shri Vidya Charan Shukla:
130L. / Shri R. S. Pandey:
Shri Uikey:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether a decrease of 22 per
cent in the allocation of tin for the
small scale industries gseclor was
made during the period April-Sep-
tember, 1963 as compared to the
period from October, 1962 to March,
1963;

(b) whether this decrease was
applied uniformally to the allocations
made to all the States; and

(c) if not, what has been the basis?

The Deputy Minister in the Minis-
iry of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) Yes, Sir, except for some margi-
nal adjustments.

(¢) Does not arise,
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Two Coach Diesel Rail Car

1302. J Shri Murli Manohar:
\_ Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether Government are plan-
ning to manufacture a two coach
diesel rail car units at the Integral

Coach Factory at Perambur;

(b) if so, the details of the plam;
and

(c) whether such coaches would be
utilised extensively in electrified
railway zones?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):

(a) Yes, Sir.

(b) This unit will consist of two
M.G. third class cars, having a total
carrving capacity of 166 passengers
and will be provided with amenities
like electric lights, fans and lava-
tories with wash basins and mirrors.

(e¢) No, Sir.

Coal export to Burma and Pakistan

f Shri Rameshwar Tantia:
13031 Shri M. L, Dwivedi:

Will the Minister of Steel ane
Mines be pleased to state:

(a) whether there is any proposal
to export more coal to Burma and
Pakistan in exchange for foodgrains;

and

(b) in view of surplus of coal of
coal of grade I, what steps Govern-
ment propose to take to boost up ils
export?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Export

of coal to Pakistan is made under the
Indo-Pakistan Trade Agreement

which provides for the export of
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130,000 tonnes of coal per month.
Recently the Governments of India
and Pakistan have agreed to enter
into a special arrangement with
effect from 17th July, 1964 under
which exports .of coal upto a value
of Rs. 200 lakhs will be adjusted
against the special Rice Account,

As regards exports of coal to
Burma the Minerals & Metals Trad-
ing Corporation have entered into a
3 year contract for the annual supply
of 2,665,000 tonnes of coal and 10,000
tonnes of hard coke to Burma. These
exportg of coal are not in exchange
for foodgrains.

(b) In order to boost up exports
of our coal, a request was made to
the Commercial Attachees of our
Embassies in the neighbouring coun-
fries to explore the possibilities of
finding markets for coal in those
countries. The response, however,
has not been encouraging. One main
reason is the quality of these coals.

Aerial Ropeways in Jharia and
Raniganj

1304 f Shri Rameshwar Tamtia:
" Shri M. L, Dwivedl:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that the
aix aerial ropeways are being instal-
led in Jharia and Raniganj Coal
flelds;

(b) if so, when they are likely to
be completed and at what cost; and

(c) their capacity for carrying sand
and the area to be covered by their
operation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
The required information is given in
the statement laid on the Table of
the ‘House. [Placed in Library. See
No. LT-8246/64].
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Annual Coal Production

S Shri Rameshwar Tantia:
"\ Shri M. L, Dwivedi:

Will the Minister of Steel and Mines.
be pleased to state the yearly rate of
growth in production of coal during
the last 10 years?

1305

The Minister of Steel and Mines
(Shri Sanjiva Reddy): The production
of coal increased from 37-47 million
tonnes in 1954 to 66.92 million tonnes
in 1963, and the annual rate of growth
in production varied from 1.01 to about
5.45 million tonnes, as indicated below:

Production Increase

(In in
Year million produac-
tonnes) tion
over
previous
year’s
produc-
tion
(In
million
tonnes)
1954 37-47 I
1955 38-84 1-37
1956 4006 1-22
1957 44°20 414
1958 4604 1-B4
1959 4781 177
1960 52-61 480
1961 5610 349
1962 61-55 545
1863 6692 537

Railway Passes

1306. Shri Ramanathan Chettiar: Will
the Minister of Railways be pleased
to refer to the reply given to the Un-
starred Question No. 301 on the 2nd
June, 1964 and state:

(a) whether the metal, silver and
other passes issued to Railway Officers
are intended for use while travelling
on duty only on their parent railway
or on all Indian Railways;

(b) if so, the circumstances under
which the officers are perinitted to
carry the membars of their families
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on such passes when they, in addition,
are getting a large number of privi-
lege passes and P.T.O.;

(e) which are  the categories of
officers who ure enlitled to the use of
sa’oons, four wheeler and «ix wheeler
carriages while travelling on duty:

(d) whether they are also entitled
to take their family members on such
Jjourneys?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Bingh): (a) Gold and Silver passes are
issued by the Railway Board only and
Bronze passes are issued both by the
Railway Board and the Railway ad-
ministrations. Gold, Silver and Bronze
passes issued by the Railway Board
are available for travel on duty over
all Indian Railways and Bronze passes
issued by the Railway administrations
are available over the respective Zonal
Railways.

(b) The Raillway officers have to
tour extensively in areag under their
jurisdiction and the privilege of tak-
ing family (wife and children) has
been in vogue from the time railways
started running in the country.

(¢) Senior railway officers of ad-
ministrative rank are entitled to 68
wheeled Inspe-tinn Carringes  while
junior railway officers of District/
Division rank and below to 4-wheeled
Inspection Carriages.

(d) Yes.

Coking Coal used by Railway

( Shri Raghunath Singh:
1307. { Shri Rameshwar Tantia:
| Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) whether his attention hag been
drawn to the statement made by the
Minister of Steel and Mineg at Cal-
cutta on the 2Tth August, 19684, as re-
ported in the Tinancial Express' dat-
ed the 28th August, 1064, in regard to
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the conti.n_ued use by the Railways of
the superior grade coking coal from
the Giridih Collieries;

(b) if 50, the steps being taken by
the Railway Board to switch over to
lower gradeg of coal; and

(c) the present grade-wise consump
tion of coal by the Indian Railways
during 1963-64?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sobhag
Singh): (a) Yes. Superior grade cok-
ing coal from Giridih Collieries had
been used by the Railways in the past,
but with the diversion of these coals
for metallurgical purposes, the Rail-
ways are no longer procuring coal
from these collieries.

(b) This does not arise.

(c) A statement showing the grade-
wise consumption of coal (provisional)
by the Indian Railways during 1968-
84 is as under:

STATEMENT
(Figures
in
million
tonnes)
Grade of Consump-
Coal tion
(Provi-
sional)
Selection * A’ 0-683
Selected ‘B * 1°745
Grade T 9-496
Grade 11 2-844
Grade 111 o 689
Ungraded 1-837
Smalls o-177
ToTAl 17-471

Colour blindness among Railway
Workers

1308. Shri H, C. Soy: Will the Minis-
ter of Rallways be pleased to state:

(a) whether colour blindness among
rallway workerg in course of their dut-
fes is on the increase; and
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(b) if go, whether it is treated as
one of the occupational diseases?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Bingh): (a) No. Colour blindness is
mainly a congenital abnormality, and
railway working has nothing to do
with it.

(b) Doeg not arise.

Damage to agricultural Jland through
mining

1309. Shri H, C. Soy: Wili the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that accord-
ing to current practice of mining, large
tracts of valuable forest and agricul-
tural land, specially in Bihar and
Orissa, are permanently being lost;
and

(b) if so, whether any study has
been made to minimise or remove the
damages so caused?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

When mining is considered more
profitable in public interest, leases are
granted with the prior concurrence of
the Forest Department, which may
cause some losg to forest and agricul-
tural lands, Every care is, however,
taken to ensure that minimum dam-
age is done to forest areas and agri-
cultural landg and that adequate com-
pensation is paid by the lessee for
such loss. This practice is also follow-
ed in the States of Bihar and Orisza.

(b) In view of (a) above, this does
not arise.

Coal Mines in Gotitoria, Narsinghpur

1310, Shri Hari Vishnu Kamath: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether applicationg for the
working of coal mineg in Gotitoria,
Narsinghpur district, Madhya Pradesh,
have heen considered; and

(b) if so, with what result?

SEPTEMBER 25, 1964
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Madhya Pradesh Government
have informed us that one application
for mining lease for this area receiv-
ed from Shri Motilal Soni was reject-
ed on 15-8-1964. Two more applica-
tions, one for a mining lease and the
other for a prospecting licence, receiv-
ed from Shrimati Saraladevi Shukla
are still under their consideration.

Over-bridge near Itarsi Station

1311. Shri Hari Vishon Kamath: Will
the Minister of Rallways be pleased
to state:

(a) whether any progress has been
made with regard to the construction
of an overbridge for road traffic at
the level crossing in Itarsi (Central
Railway); and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b). The general lay out plan of
the overbridge is being finalized and
will soon be sent to the State Gover-
ment for their approval. As desired by
the State Government the work wi'l
be included in 1965-66 Works Pro-
gramme of the railway.

Employees in Catering Depariments

1312, Shri U. M. Trivedi: Wil]l the
Minister of Rablways be pleased to
state:

(a) the number of emplnyees under
varioug categories in the catering de-
partment of all the Railwayvs (zone-
wise);

(b) what percentage of these are
temporary and what percentage casual
labour; and

(¢) how long it will take for Gov-
ernment to decide the question of
their permanent employment?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) and (b). A statement is
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laid on the Table of the House. [Plac-
ed in Library. See No. LT—32{7;64].

(c) The question is under conside-
ration.

Kandla Free Trade Zone

1318, Shri P. C. Borooah: Wil! the
Minister of Commerce bc »nleased to
slate:

(a) whether plots have been cut and
their allocations made for different
types of industries in the Kand'a
Free Trade Zone; and

(b) if so, the details of the alloca-
tions to different industries?

The Minister of Copunerce (Shri
Manubhali Shah): (a) and (b). Plots
have been cut and demarcated in the
Kandla Free Trade Zone. The details
are given below:

67 Nos. 1650 sq. metre plots
36 Nos. 2475 sq. metre plois
82 Nos, 4070 sq. metre piots

Besides, an aren of 2,68,650 sq.
metres has been specially reserved for
industrieg requiring bigger plots. Pro-
vision for construction of small sheds
has also been made. Since there are
a large number of different types of
industries, no industry-wise allocation
has been made. The selection of indus-
trial units to be allotted plots in the
Zone is now under consideration.
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Neyveli Lignite Corporation

1315. Shri Eswara Reddy: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) the quantity of lignite raised by
the Neyveli Lignite Corporation dur-
ing 1963-64; ’

") the target for 1964-65;

(c) the total amount spent during
1963-64 by the Corporation; and

(d) whether there is any proposal
to raise the authorised capital of the
Corporation?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) 1.2 mullion
tonnes.

(b) 2 million tonnes.
(c) Rs. 2668.85 lakhs.
(d) No, Sir.

Singareni Collieries

1316, Shri Eswara Reddy: Will the
Minister of Steel and Mines be pleas-
ed to refer to the reply given
to Unstarred Question No. 182 on the
14th August, 1963 and state:

(a) the reasons for not commencing
drilling operationg in a portion of the
area falling within Singareni Collieries
lease-hold near villages Korsali and
Pungonda in Uulug Taluk, Warangal
district, Andhra Pradesh so far; and

(b) when the drilling operations are
likely to be commenced?

The Minister of Steel and lMines
(Shri Sanjiva Reddy): (a) It has not
so far been possible for the Singareni
Collieries to commence drilling cpera-
tions in the area because the drills
and equipment which are on order
have not yet been received.

(b) The company propose to take
up drilling operations in a portion of



3757 Written Answers

the area falling within their lene-
hold during the year 1965-66 when the
drilling equipment i: expected to be
received.

Utilisation of Iron Ore Fines

1317. Shri Eswara Reddy: Wil] the
Minister of Steel anq Mines be pleased
to state:

(a) whether the Committes appoint-
ed to study the problem of utilisation
of iron ore fines has since submitted
its report; and

(b) if so, its main recommendations?

The Minister of Steel and Mines
“Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.

International Coal Conference at
Tokyo

1318. Shri Eswara Reddy: Will the
Minister of Steel and Mines be plcased
ty state:

(a) whother the delegation which
participated in the International Coal
'Conference held in Tokyo, Japan dur-
ing October, 1963 has since submitted
a report; and

(b) if so, whether a copy of the
same will be laid on the Table?

The Minister of Steel and Mines
{Shri Sanjiva Reddy): (a) and (b).
The deliberations of the Conference
were confined to talks and reading of
papers with a view to exchanging
ideas amnng representatives of various
<cal-producing countries on such im-
portant subjects as—

(a) the energy policy of various
countries ang the future of
coal among other competing
sources of energy,

(b) modernisation and nationali-
sation of coal production; and

(c) trends in productivity in the
Industry.
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The object of the Conference was, thus,
not to come to findings on any specific
problems pertaining to coal andq there
were no resolutiong or recommenda-
tions gponsored. The delegation, there-
fore, did not submit a formal report.

Tassar Research and Seed Station

1319. Dr. Sarojini Mahishi: Will the
Minister of Commerce be pleased to
state:

(a) whether any efforts are being
made to set up a Tassar Research and
Seed Station;

(b) if so, the details thereof; and

(c) the incentiveg now being given
to the tassar silk producers to step
up their production?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Tuable of the House. [Placed in
Library. See No. LT-3248/64].

Protection of Railway Lines

1320, Shrimati Ramdulari Sinha:
Will the Minister of Raillways be
pleased to state the steps Government
propose to take to protect the raﬂ\.wa:r
line from the ravages of Bagmati River
between old Bagmati bridge and Bair-
agnia?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): Steps
are being taken to protect the Railwa.y:
line from the ravages of Bsgmatl
River. A closing dyke at the off-take
of spill channel wag provided to pro-
tect the Railway line and the spi_‘l!l
bridges under the track. The main
purpose for providing this dyke is to
divert the flow of the river back to
its previous course.

An integrated scheme for the pro-
tection of the Railway line as well a8
Bairagniz township is also under con-
sideration ag suggested by Dr. K. L.
Rao, Minister for Irrigation & Power.
The Bihar Government has also pre-
pared a scheme for providing a ring
bund around Bairagnia which will be.
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considered for incorporation in the in-
tegrated scheme if necessary after
making observations during the cur-
rent flood season.

Tirunelveli-Kanyakumari.
Trivandrum Rallway Line

( Shri Muthiah:
Shri M. P. Swamy:
Bhri 8. K. Paramasivan:
1322. { Dr. P. Sirinivasan:
I 5hri Reddiar:
Shri M, Malaichami:
|, 8hri Kasinatha Dorai:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 195 on the 2nd
June, 1864 and state the further pro-
gress made in the construction of the
railway line connecting Tirunelveli-
Kanyakumari-Trivandrum?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
The Field work for the survey has
been completed except for the alter-
nate alignment for 10 miles wvia the
Aramboly ghats, which is in progress.
Estimate, working plang efc. are now
under preparation by the Southern
Railway Administration. This line is
not included for construction during
the Third Five Year Plan period.

Import Priority

1323. Shri D, C. Sharma: Will the
Minister of Commerce be pleased to
state:

(a) whether it is proposed to offer
import priority to industries earning
more foreign exchange; and

(b) if so, the details of the proposal?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Import
priority to imdustries earning more
foreign exchange is already being
given on merits of the categories of
industries and thig policy is proposed
to be turther extended under the E.P.
Bchemes
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Leave for Staff of Northern Rallway

1325 J Bhrli M, P. Swamy:
"\ Shri Kashinatha Doral:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
leave reserve staff in the Northern
Railway Accounts department are de-
ployed on regular work and as a re-
sult, the leave applied for by regular
staff iy refused; and

(b) if s0, what remedial measures
Government propose to lake sp as to
grant leave facility to the regular
staff?

The Minister of State in the Minis-
try of Railwaygy (Dr. Ram Subhag
Singh): (a) If the number of stafl
on leave at any time is less than the
Leave Reserve provision, the residual
leave reserves have necessarily to be
deployeq on regular work. l.eave has
not been refused to any staff on the
ground that Leave Reserve is mnot
available.

(b) The question does not arise.
12.05 hrs.

PAPERS LAID ON THE TABLE

ConrespoNpENCE BETWEEN Smpmx C. B.
GUPTA AND THE LATE PM. re:
Gowpa PARLIAMENTARY ErecTION

The Minister of Law and Social Se-
curity (Shri A. K. Sen): I beg to lay
on the Table a copy each of the
following letters regarding Gonda Par-
liamentary election:—

(i) Letter dated the 18th March,
1862 from Shri C. B. Gupta,
the then Chief Minister of
Uttar Pradesh to the late
Prime Minister, S8hri Jawa-
harla] Nehru.

(ii) Letter dated the 18th March,
1984 from the late Prime
Minister, Shri Jawaharlal
Nehruy, to Shri C. B. Gupta 1n
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reply to his above letter
[Placed in Library.. See No.
LT-3235/64).

Shry Harl Vishna Kamath (Hoshan-
gabad): Sir, on a point of clarifica-
tion from the Law Minister.

Mr. Speaker: That might be seen
and then they can raise questlons,

Shri Harl Vishnno EKamath: Not
about the contents of the letters.
Last time when he made a statement
on the subiect. he referred to an en-
auiry by the Election Commistion at
that time—not now-—and then he
went and saw the Prime Minister
along with the Chief FElection Com-
mircioner. Mav T know whether the
Flection Commission’s inguiry at that
time wae< before or after or during
this corresnondence and. if so. whe-
ther a brisf summarv of that inaniry
renort will alep be laid on the Table
of the House?

Shri A. K. Sen: Tha Chief Flec-
tion Commissioner did proreed to
Gonda. T dn nat remember the exact
date hut in tha meartime. a writ
armliratian wras filad hefore the Alla-
h=had RAigh Court and an nrder of 1n-
innetion was made, restraining the
Flartinn Commiscioner from proceed-
ing further. (Imterruntion). In the
meantime the clection petittn was
filed ho Shri Dandekar, and thersfrre

thers was no aneetion of anything
else—( Interruption)
Mr. Speaker: Order, order. Dr.

Singhvi.

Pr. L. M. Sinchvl (Jodhnur): How
e 1t that the oress rennrtad that thir
lstter of the Prime Minister to the
Chief Minister of Uttar Pradesh was
for a long time not traceable, and how
has it been traced now?

Mr. Speaker: When it is there, they
might see it
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TentTen ADMINISTRATION Rrrorr OF
Tea Boarp, CENTRAL Snk  Boawn
(Seconp AmenpmEnT) RULEs, And
Correx (TEIRD AMENDMENT) Ruire

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): I beg to lay on the Table
a copy each of the following papers:

(1) Tenth Administration Report
of the Tea Board for (he
period st April, 1963 to 3l1st
March. 1954. [Placed in Lib-
rary. Ses No. LT-S!SB;M].

(i) The Central Silk Board
{Second Amendment) Rules,
1964. nublished in Notification
No GSR. 1203 dated the
12th September, 1964, under
sub-section (3) of section 13
of the Central Silk Boara
[Act, 1048  Placed in Li-
brary. See No. LT-3237/64].

(iil) The Coffee (Third Amend-
ment) Rules 1984, published
in Notifleation No. G.5.R.
1204 dated the 12th Septem-
ber, 1964, under sub-section
(3Y of seclion 48 of the
Coffee Act. 1942. [Placed in
Library. See No. L‘l'—m‘!
641.

Savr Cess Roves

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): I bSeg to lay on
the Table a coby of the Salt Cess
Rules, 1984. published in Notification
No. SO. 2167 dated the 20th June,
1964, under sub-section (3) of section
8 of the Salt Cess Act. 1953. [Placed
in Library., See No, LT-3238/64].

12.07 hrs

DEMANDS FOR SUPPLEMENTAWY
GRANTS (KFRALA), 1064-85
The Minister of Finance (Shri
T. T. Krishnamacharl): 1 beg to pre-
sent a statement showing supplemen-
tary Demends for: Grants in respeet
of the State of Kersla for 1964-65.

Demands for ASVINA 3, 1886 (SAKA)
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1217} hre

CORRECTION OF ANSWER TO
SUPPLEMENTARY TO STARRED
QUESTION NO. 149 RE. ANAND
BHAVAN

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Sir, I wish to make a brief
statement in regard to the replies that
I had given to sume supplementaries
in connection with the late Prime
Minister’s will.

‘While answering Supplementaries
in connection with Starred Question
No, 149 on the 14th September, 1964,
I had ‘'mentioned that the late Prime
Minister had stated in his Will that
Anand Bhavan should be given to
the nation for being used for nation’s
work. The factual position is that in
hig Will, Panditji had bequeathed
Anand Bhavan to Shrimati Indira
Gandhi and her child~en with full
proprietary rights. Howevér, he had
further stated that he would not like
this house to be rented out to st-an-
gers and that if Shrimati Indira
Gandhi or her children did not find it
convenient to maintamm Anand Bhavan
as a family residence, they should
use it or dedicate it for a public
purpose. What I had said =arlisr
reflected the wish of Panditji that the
house should be used for a public pur-
pose if it wac not maintamed as a
familv rexidence. So far ag the
termz of the Will are concermed the
proprietary rights vest in Shrimati
Indira Gandhi. The exact content of
the Will being different from what I
had said earlier, I am making this
statement to correct the statement
made on September 14.

Shri Hari Vishnu Kamath (Hoshan-
gabad): One clarification, Sir. How
did it comes about that the full text
of Shri Jawsharla] Nehru's Jast will
and testament came to be published
onlv in ome weekly of Bombay? Was
it released to that weekly only, or
whether it wax released generally to
the press? FHow did it happen that
one weekly got the full text, a weezly
which does not enjoy an enviable re.
putation for veracity and honesty?
{Interruption)
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Mr. Speaker: Was the Government
in anyway responsible for that?

Shri Lal Bahadur Shastri:
no knowledge.

Shri Harl Vishnu Kamath: How did
it leak out? You ghould intervene
and help us, Sir. How could it leak
out to only one paper?

Mr. Speaker: Is the
responsible?

I have

Government

Shri Harl Vishnu Kamath: In whose
custody was it? He should know.

Mr. Speaker: So far as my infor-

mation goes, it was only in the
custody of some bank.
Shri Harl Vishnu EKamath: There

is no answer from the Prime Minis-
ter, Sir?

Mr. Bpeaker: He says there is no
information.

Shri Harl Vishnu EKamath: Will he
eollect it next week?

Mr, Speaker: Order, order.

Shri Harl Vishnu Kamath: You
may call me to order, but this should
be setfleq once and for all.

Mr. Speaker: It is not the respon-
sibility of the Government. Tt was
not in the custody of the Government.

Shri Harl Vishnu Kamath: We have
been supplied part of the will and
the testament by a Government de-

- partment, It was a Government pub-
lication. The position is very anoma-
lous. I do not know why you should
not be more helpful to us.

Mr. Speaker: 1 am sorry then.
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i o et A% o7 &, T T 9R
g oaw
Shri Hem Barua (Gauhati): I want
to know whether the will and testa-
ment that was supplied to us consti-
tutes a part of a general will left by
the late Prime Minister or it was =a
different will?

Shri Lal Bahadur Shastri: I cannot
say anything definite about that at the
present moment.

—



3767

1213 hrs.

CORRECTION OF ANSWERS TO
SUPPLEMENTARIES TO §S.Q. NO.
376 RE: PUBLIC SECTOR
PROJECTS

The Minister of Finance (Shri T. T.
Krishnamacharl): The point raised by
Shri Kamath yesterday was whether I
had been correctly reported in the
Press as having said sometime last
month that public sector undertakings
prepare unreal balance sheets, and if
so, which particular undertaking. My
answer was that I was not speaking
about any public sector undertaking
when I addressed a Conference on Re-
search in Corporate Management &
Finance last month. Shri- Kamath then
raised the charge that I had answered
a question on the 10th of September
tabled by him—which 1 see was un-
starred—as follows:

“(a) The Finance Minister did
state that balance sheets of com-
panies were often unreal, but he
made it clear that this was so both
for companies in the private sector
as well as for those in the public
sector, and not for the latter
alone,”

“(b) The steps under considera-
tion are to widen the scope of
audit so as to make it more effect-
ive and to ensure that the audited
balance sheets do conform to real
facts.”

2. In fact, when I answered Shri
Kamath yesterday I was not aware of
the answer given to the Unstarred
Question on the 10th of September.
The snswer was drafted during my
absence and even on the day that the
answer wag furnished to the House I
wag not in Delhi. On going through
the relevant file, I saw the noting by
the Head of the Department which is
ag follows:

“Minister may - please gee tne
Question asked by Shri Kamath.
It relates to a speech made by the
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to Question re: Public
Sector Projects
Finance Minister, but unfortuna-
tely this question has been put
down for the 10th September
when the Finance Minister will
not be present.

“2. A record of his speech as
circulated by the Press Information
Bureau ig placed at flag ‘X'. The
Finance Minister did express the
view that the balance sheets were
not always real, but this remark
was not meant for the public
sector undertakings alone. ‘The
point which he wag making was
that the gcope of audit being res-
tricted, the auditors had no means
to ensure that the balance sheets
fully represented the real facts,
This applied as much to private
sector ag to public gector, On
this view certain amendments
have been proposed in the Com-
panies Amendment Bill, which
will be introduced in the * forth-
coming session of Parliament, to
widen the scope of audit,

“3. It would perhapg have been
better if the Finance Minister had
himself explained what he had
stated but if this Question is to be
answered on the 10th, I would gug-
gest a reply as in the form
below.”

3. I distinctly remember not having
mentioned public or private sector
undertakings in particular at the Con-
terence which I addressed to which a
reference has been made. There is an
extract of what I had said published
in the “Company News & Notes™ dated
the 16th September, 1964. 1 am
placing this on the Table of the House
with the appropriate passages flagged
and marked. I would like to add that
in thiz extract there is no mention of
either a public sector or a private
sector undertaking as such,

4. The confusion had arisen out of
the fact that I was not aware of the
answer furnished on the 10th Septem-
ber which while stating my view in
regard to balance sheets generally
had also indicated that it applied both
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to Question re; Public
Sector Projects

[Shri T. T. Krishnamachari]

to companies in the private sector
and the public sector as weil. There
is certainly an apparent contradiction
between what 1 am reported to have
mentioned at the Conference according
to the record which I am placing on
the Table of the House, and the ans-
wer given (onthe 10th of September)
though I do not think that the infer-
ence in the answer to the Question on
10th September wag not permissible.
I would like to repeat that when ans-
wering Shri Kamath yesterday, 1 was
not aware of the answer given to the
Unstarred Question, I had no inten-
tion of misleading the House. In fact,
the expression of views by me on this
matter is only am obiter and does nol
affect any policy of Government as
such. I am, however, sorry that I did
not make myself familiar with the
answer given on a& previous occasion
to an unitarred question before reply-
ing to the supplementaries by Shri
Kamath yesterday. Therefpre, with
your permission I wouid like to ex-
press my apologies to the House.

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of elucidation, Sir.
While I am glad that the Minister has
made an amende honorable and while
the House will welcome the clari-
fication made by him today, the state-
ment he hag made raises an important
point of procedure so far as the House
is concerned. That is, when the genior
Cabinet Minister is absent from Delhi,
and the House is sitting and a ques.on
comes up for answer on that day, be
it starred or unstarred, you will
readily agree that somebody in the
Ministry—Minister of State or Deputy
Minister—does go through the answers
prepared by the Secretariat and makes
the Ministry and the Government as
a whole responsible for what is pre-
sented to the House. Now the Minister
has -aid that because he was not pre-
sent here, perhaps’ the draft reply was
not scrutinised or was not finalised
by somebody in the Ministry. Does
he mean thereby that the Ministry of
which he is the presiding deity i; not

so efficient as it should be, and some-
body in his absence does not take the
responsibility for answers given in the
House?

Mr. Speaker: He has further said
that he ought to have made himself
familiar with the earlier answer given
and he ig sorry only for that that he
did not do it and therefore, he has
apologised. It is correct that when
the Minister comes to answer a ques-
tion, he should make himself familiar
and that is an omission that he has
already regretted,

The gsecond alternative suggested by
him also must be attended to. Who-
ever may be in charge of the answer
that is to be given on the floor of the
House—the Deputy Minister or the
Minister of State—he should make
sure that so far ag possible correct
answers should be given in the
House, because the whole Government
is responsible.

BUSINESS OF THE HOUSE
12.18 hrs,

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): Sir, with your per-
mision I rise to announce that Gov-
ernment Business in this House during
the week commencing 28th September,
19684 will consist of—

(1) Further discussion on the
International situation and the
policy of the Government of
Indig in relation thereto;

(2) Further consideration and
passing of the Direct Taxes
(Amendment) Bill, 1964.

(3) Consideration and passing of
the Industrial Disputes (Am-
endment) Bill, 1964 as passed
by Rajya Sabha,

(4) Consideration of a motion for
referen~e of the Press Council
Bill, 1968 to g Joint Com-
mittes,
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(5) Consideration and passing of
the Prevention of Food Adul-
teration (Amendment) Bill,
1963 as reported by the Joint
Committee.

(6

—

Discussion on the Report of
the Backward Classes Com-
mission together with the
Memorandum explaining the
action taken thereon on a
Motion to be moved by Shri
Yashpal Singh on Saturday.
the 3rd of October, 1964 after
the disposal of Questions.

Ag you are aware, Sir, the Business
Advisory Committee has recommend-
ed to the Government to find time for
a discussion on the Flood situation in
the country for which there is an allot-
ment of 2 hours and g discussion on
the subject of Small Car for which the
proposed allotment is one hour,

Shri Raghunath Singh (Varanasi):
It should be at least two hours.

Mr. Speaker: The car is small.

Shri Satya Narayan Sinha: I re-
quest hon, Members to make their
comments after I have finished.

It has been suggested to me that dis-
cussion on the Flood situation requires
more time than proposed. I think, we
could make up this time by postpon-
ing the discussion on Small Car to the
next session and utilising the time
available for discussion on floods, If
this proposal is a-ceptable to the
House, I would suggest that the dis-
cussion on the Flood situation may
take place on the 30th of September,
1964 at 230 pm. T am conscioug that
many Members of this House are in-
terested in the subject of Small Car;
but perhaps I am not mistaken ir
thinking that more Members gre in-
terested in the subject of Floods.
However, I am entirely In the hands
of the House in this matter and would
like to abide by your wishes and the
wishes of the House,

ASVINA 3, 1888 (SAKA)

of the House 3772
Some hon. Members roze—
Mr. Speaker: Dr. Lohia—Order,

order, When I have identified one hon.
Member, others must sit down.

To T WY Wty (waTaTR) :
WIS AL, AAAIT JdT T 9 wrdw
W@ g, W ¥ AT wafg & wiw W
TR AT g At g 1 for fawa
w1 IEA a9 g , I F ¥ qw A0
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forer az et gaE TwT A Y @ ]
' AR ¥ gt favafaomg st AN
feafa &t € &, 5= A J@d gu 9w O
wWadmamfawmam g &
[oa Faraat ®y 7t firr wgr 8 1+ & W@
et § e o & i & I o
fear a1, 3 I@ a9 F AT @ §—
S i C i

™ & warar § 3 fawal Y avw
Wt st fearar wmgar g, forr o o
b ¥ S &t agw 2 AT Twd o
TF A A AAAT GEEEH 6w A
I §Y &ag ¥ art § ;i w@
# ¥ g1 s @ 2w ¥ g wAT wne
1T BErE OF ¢ faeer @ § | I
wg fr 7, 9 ©: v O ax famar
T ¥ AW W gy T e wfeg
f& =T wziF 7 § a1 M9 ©: g™
S ¢ | 92 I @ agw ¥ fag
gt 1 W ¥ AT Awr W TG
w1 g8 avrar frem, wifs st ag
feafa €1 T ¢ f oF aTw A
wa qd % W § o qEh T
famr ww @9 ¥ TrweT garw W%
R § 1 oF Iwhy qawr § R gET
aaoqEr T & 1 & 7 gEE T
t—umaz A e e A 7 g
f—Fs & ar &t 4587 ¥ ww @
wd, O 48 FAT ST ¥ OF WA@Y
mi Wk gay, fre dve *0% & os
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[wre T wAYRT wfiga)
Y A, g qTS AT ¥ S§F q@Od
¥ 1 xw 9x WY qga gEr wifgq |

wifar ata faw sameq #1
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®if Twer A A &, gf ¥ ot IR
sfafear §Y WY & | -wTwR T
# feafar aga A Afary ot 4, ¥
W g T 99 9T rf I9i T &
1 ¥@ fagg § o wa ®Y A w1 oS
a fawar, aY ag feafa @i o fama o
g § | gafag ¥ fagw g
TR T T feafa WY o W
g Wi % fagg T W@, W
o fag o awg @ I o

Shri Harl Vishnu Eamath (Hoshan-
gabad). The Minister, Sir, has listed
the business for the next week, but in
the course of that, in the context of
the small car, he has also suggestied
that the debate on small car might be
postponed, might be deferred to the
next session. Is he in a position to
categorically and firmly tell the House
that the next session of the Lok Sabha
would be much longer than this has
been, so that the national business,
national work could be adequately
covered and given serious attention
to? And, can he today indicate as to
on what, approximately, earliest date
or the latest, the next session will
commence?

Shri Daji (Indore): Sir, I have got
two important suggestions to make.
One is, in the list of business for the
coming week it js very essential that
the question of the Commission for
dearness allowance to the ceatral
government employees should be in-
cluded. It was promised that time
would be given for a discussion on
that. Out of 186 associations of
employees, all but 20 have boycotted
it. Even out of those 20, 12 belong
to officers and only 8 unions of gov-
ernment employees are going before
the Commission to give evidence. This
would bring the Commission to ridi-
cule and bring discontent among the
employe;:s.

Secondly, there is the question of the
small car. Though the car is gmall, the
problem is very big. One hour for a
discussion on that iy absolutely inade-
quate. If you allow us to discuss it
Eive ug adequate time to dlecuss it.
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Shri 8. M. Banerjee (Kanpur): My
first point is about the dearness al-
lowance which hag been raised by my
hon, friend, Shri Daji. You remem-
ber, Sir, it was actually after we put
so many questions that you were kind
enough to suggest that we should ask
for a discussion. Immediately, on the
same day, we gave notice of a motion.
Because jt concerns more than 22 lakhs
central government employees, I
would request the Minister, through
you, Sir, to give at least one hour for
a discussion on this subject.

My second point is about the Bonus
Commission. Right from the very
beginning we had been requesting, re-
questing and requesting without any
response. We would only request you
to find out some time for thig also.
It it is not possible to find time for
both these items, at least some time
may be found to discuss the question
of dearness allowance.

Shri U. M. Trivedi (Mandsaur): Sir,
I only want to press the point raized
by Shri Prakash Vir Shastri abcut
Jammu and Kashmir. The question
is so acute and it is vexing the mind
of many people.

Mr. Speaker: When one hon. Mem-
ber raises one point, it need not pe re-
peated by other hon. Members because

it has already come to the notice of
the House.

Bhri U. M. Trivedi: I only wanted
to reiterate that point,
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& a1 W By ATE 3w s
wiefaul ¥ @ @A A fagg ®
e 7 3w faar a7 | o a dwad
wfay wamaw % e & fag T se
o feay Il WX @ & e ey
® ot gu ww faar S

Shri Joachim Alva (Kanara): When
the hon. Minister hag piited the dis-
cussion on car manufacture against the
discussion on floods, he seemg to have
pitted an act of nature against an act
of man, Every time this subject of car
manufacture hag been eluding us. It
has been postponed from time to lLume.
This time, as you are aware, a5 you
yourself has sensed the sense of the
House, there is a strong feeling abuut
the subject of small car manufacture.
This morning there was a news item
about the Chief Minister of Maharash-
tra having found out the manufacture
of a smal]l car. I dp not want to go
into that topic. What | want to say
is that it ig not fair to this House, on
a subject of such vital economic jm-
portance, that it should be pitied
against floods.

ot vgAw fag: foTT & QX F A
TH g Wfey, Affa L F a F oy
29 g T1feq | WK WA §),
79 AW 0% W wfes 23 & fag
JarT § 1

Dr. L. M. Singhvi (Jodhpur): I am
sorry, Sir, that some hon. colleagues
have tried to make jt an issue of ais-
cussion on floods: versus discussion on
cars. As a matter of fact, bolh thess
discussions have been admitted. One
is not to take place in lieu of the
other; both discussions ghould take
place. Unless you give opportunity
to us to raise a discussion on a metier
which hag arisen in this session of
Parliament, each time there will be
postponement and the chain o! thought
which arises in this House is lost. I
would, therefore, request you to sse
that it s oot posipapned.
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Shri Shivajl Rao 8. Deshmukh
(Parbhani): I would request the
Minister of Parliamentary Affairs to
extend the time for the discussion on
the report of the Backward Classes
Commission, because it is coming after
a very long time.
important.

Shri Satya Narayan Sinha: So
many questions have been raised that
1 do not think it is possible for me to
reply to every one. Further, | do not
remember all of them,

Mr. Speaker: There is car, flood,
Bonus Commission, Backward Class
Commission, date of next session and
£0 on.

Shri Satya Narayan Sinha: I may
inform Shri Kamath that the next
session is going to be longer than the
present session in any case. I cannot
tell you how long it will be, but it
will perhaps be longer than even the
previous winter session.

Then I come to the question raised
by Dr. Lohia on the University
Grants Commission.

To TW wAIge sifgan : fafaem
favafaamem & wra=g & wY w3 afod |

st W aveaw fag : aE
famafaarey ¥ T3 § oF faa o<
A WR AR Iz @ dwA A
ey @ T @ wd, Az ¥ wmw
O | 9 WAAIT A F1 QA AT
i aE g fawafaam &
Frew ¥ W I o §, o I
WG §, ST SwT S W |

So far as the other items are con-
cerned, the only reply that I can give
is, knowing that the se:sion is very
short and we are not going to extend
it beyond the 3rd, at the Business
Advisory Committee meeting - we
have placed five hours at your dis-
pesal for non-legislative work.  Re-
farding those five hours we have smid
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that whatever the Committee recom-
mends the Government will accept.
Out of those five hours, 1} hours Have
been taken by the discussion on con-
taminated water, or perhaps it was
2} hours,

Shri Hari Vishnn Eamath: 1§ hours
only; the other one hour was by
sitting longer.

Shri Satya Narayan Sinha: Now we
have got 2} hours at our disposal
According to the present arrangement,
we wolld be requiring two hours for
floods and one hour for car; in other
words, a little more than the five
hours placed at your disposal. With-
in those five hours, you can have any
discussion you like. Since two hours
have already been taken by water, you
can discuss whatever subject you like
for three hours. We cannot have
more than three hours, unless the
House decides to sit for late hours.

Shri Raghunath Singh: We will sit
one hour extra.

Shri Satya Narayan Sinha: Then
Shri Joachim Alva was saying that I
have pitted one against the other. I
have never pitted one against the
other. It is for the House to decide
now to ytilize those: three hours, whe-
ther for floods, small car or any other
subject, Because, many friends have
come and told me “What is the big
idea in discussing this subject of car
at present? All people are not own-
ing cars. But here are people dying
in thousnnds due to floods; so, you
must give priority to floods.” There-
fore, 1 though it proper to place it
before the House. It is for you, Sir,
and the Houze to decide. I have
specified the time at our disposal. Let
the House decide what subject they
shoulg discuss within that time.

g ww v (dw)
wei wr few age § g W g,
e g frr o Wik o
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oy WA : T A & GEe
g Q1§ fefagrfesy § wffa &
¥ fafrex, ofA¥=d qd7d srig &
AT FCAA SR .. ..

Shri Daji: I move that this Report
may be referreq back to the Business
Advisory Committee for reconsidera-
tion.

Mr. Speaker: which motion?

Shri Daji: Let the Committee re-
consider the report.

Mr, Speaker: There is no report.

Shri 8. M. Banerjee: Sir, it is pos-
sible to discuss some at least by sit-
ting longer hours. May 1 point out
that the Minister has not touched the
question of dearness allowance for
Government servant;? One hour at
least may be given to that.

Mr. Speaker: 1 suggest that the
leaders of groups and others who
might desire to have discussion on
particular subjects might sit with the
Minister of Parliamentary Affairs and
thrash out what they want.

Sh+ J. B. Kripalani (Amroha):
Why should we not sit on next
Friday? Gandhiji will be very happy
if we do business on his birthday.

Mr. Speaker: That might also be
discussed with the Minister of Parlia-
mentary Affairs.

¥lo TR wAWT eifgar : WX

BTIF W T T B: Siw w1 ¥y gww ?

W WERE ;W At gv [
T o §

1240 hw.

MOTION RE: INTERNATIONAL

SITUATION

The Minister of External Affairs
(Shri Swaran Singh): Mr. Speaker,
Sir, I beg to move:

“That the present international
situation and the policy of the
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Government of India in relation
thereto be taken into considera-
tion.”

Sir, as this is the first occasion that
I have the privilege of moving this
motion before this august House, 1
woulgd like to gtate at the outset the
main elements of our foreign policy
which guide and govern us in our
relations with other countries, and
in the role that we are called upcn
to play in international affairs gene-
rally ang in the councils of nativns. 1
can do no better than reiterate what
our Prime Minister said in his broad-
cast to the nation on the 11th of
June, 1964 about the basic principles
of our foreign policy. These are: (1)
We shull continue to seek friendship
and develop our relations with all
count-ies, irrespective of ideology or
their political systems; (2) non-align-
ment and peaceful co-existence will
continue to be the fundamenta] basis
of our approach to world problems and
our relations with other countries;
(3) it will be our special endeavour to
further strengthen our relationg with
neighbouring countries; (4) we shall
continue to work for freedom of the
peoples of Asia and Africa from colo-
nial rule and we shall continue to col-
laborate with sister nations of Africa
and Asig in the common cause of
world peace and freedom of the peo-
ple. As a member of the United
Nations we shall unflinchingly sup-
port that organisation for bringing
peace and freedom to humanity.

Shri Hem Barua (Gauhati): Sir,
on a point of information. May I
know whether he is making the same
speech which he made in the other
House?

Mr. Bpeaker: Tt is for him to say.
How can I know?

Shri Hem Barma: Are you making
the same speech? 1 am asking this
because the language is the same.

Shri Swaran Singh: We do not
take notice of what happens in the
other House. -
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Mr, Speaker: Yes, he might con-
tinue.

Shri Swaran Singh: | may say that
it is somewhat different.

The House will notice that these
five principles are those that have
been consecrated as foundations of
India’s foreign policy ever since our
independence. The architect of these
and ©of the superstructure of foreign
relations that has been built thereon
was Pandit Jawaharlal Nehru. It
has been stated many times by our
Prime Minister, and I would like to
repeat it today, that the Government
is determined to pursue steadfastly
the policies of peace, non-alignment
and peaceful co-existence which have
been the sheet-anchor of our foreign
policy.

These principles are good principles,
not only because they accord with the
traditions and the heritage of India
but because they are based on righte-
ousness and sound practical ~ommon-
sense. They have stood the test of
time and they have proved without
any doubt to be best in our national
interest. If Shri Hem Barua is com-
paring, he will find it is a different
language.

Shrimati Vimla Devi (Eluru): Sir.
Swamiji is making so much noise that
we are not able to hear the proceed-
ings. ... (Interruptions).

§t TR (FE) - A9
w7 ar 7

weaw wgrew ;& @it o W agr
WIZT FET §, QT A B wfgai
Wt fq s Tifgd )

St TRTTER ¢ W R A e
aEr Rt AW ST T 9E § oW\
aw w1t § Ao wmar X
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W wge o g fe
W AT T WY s Y dsa
fed | W s fwer W oam
oY T Y wewT g | (Laughter ) 4

st gft faeoy wrar (QamaR)
WY A I W gl fasmmr &
Shrimati Vimla Devi: My seat has
been provided here.
Shrimati Renu Chakravartty (Bar-
rackpore): This is not a matter for
laughter, Sir. It is very often that

we find that this gentleman sits there
and talks so much that it is impossi-

ble for anybody to follow the debate.
Therefore, it is right for us to ask the
Chair to protect us and we have done
the right thing. The way he talks

RO SO S - (C A C N
is such that you should check it. He
may be a swami, but he must be
polite.

St TR - /T 39 R #
argde faem & a9 #, 79 A T8

w4 | W FW O AL KT A A
FOT a1 F1E oY gAY T g wam
i W g gF gat & far wg
g & TG AW A gW wuA e g
= w0

vy ;AT frder g
Wifed ww waw § 1 & et el
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woTC ¥ fielt gz & fo0 a1 @gen
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The hon. Minister might continue.

Shri Swaran Singh: Sir, the policy
of non-alignment, though semantically
described in a negative form, ig a live

_ and dynamic policy. It inspires =2nd
motivates friendly relations; with all
countries irrespective of their
ideologies and social system. It brings
nations together instead of dividing

them, It actsy as the mainspring of
international co-operation and many
a time the activee and practicable

application of thig policy in the United
Nations has saved world peace.

In pursuijt of our policy of develop-
ing friendly relations with ali
countries irrespective of their social
or political systems it is my intention
to pay visits to friendly countries in
order to establish personal contacts
with leaders of Governments of those
countries and thus promote better
understanding with them. To begin
with I have just completed visits to
four of our closest neighbours,
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namely, Nepal, Afghanistan, Burma
and Ceylon. In all these countries T
found abundance of friendship and
warmth of feeling for India, This was
immensely heartening and, if I may
say so, I found these visits, which
were my first after my assumption of
my  responsibilities for India's
external affairs, most encouraging and
instructive, I feel that these wvisits
have contributed to further strength-
ening of our relations. The develop-
ment of even closer and more
co-operative relationg on the basis of
mutual understanding and beneflt with
our neighbours will continue to be
our aim.

It is but patura] that there should
be problems, large and small,
between neighbours. Such problems
have to be resolved on the basis of
mutual understanding. It is of the
essence of good neighbourliness that
any irritants in our relations with
our neighbours with whom we are
bound by age-old  historical and
cultural ties should be removed by
friendly discussions. We are constant-
ly endeavouring to do so and I believe

that my personal contacts with the
leaders of Governments of the
countries that I have just wvisited

would help to some extent in better
understanding of each other’s point of
view and in the removal of some
irritants.

1 would not pretend to say that some
of the problems which have attracted

"the attention of hon, Members of the
"House

have been resolved. I am
referring in this connection to the
problemg faced by Indians departing
problems of
persons of Indian origin in Ceylon.
We have begun earnest discussions in
order to reach understandings and
mutually satisfactory arrangements
and I am hopeful that if we try to
understand each other's point of view,
we shall find honourable and equi-

‘table solutiong to these problems.

As the House js aware, there is

‘cloge economic co-operation between
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Nepal and India. We have been pro-
viding some technical assistance to
Nepal, The Government of Nepal
would wish to see the scope of such
as-istance further expanded and
during my visit I assured them of our

anxiety to do the utmost in this
matter within the means and
resources at our disposal, 1 further

assured them that our technical and
economic assistance to Nepal will be
continued in the next Plan period.

An agreement for the construction
of 3 road by ys in Nepal, a new pro-
ject, at a cost of Rs 9.11 crores was
signed during my visit. We also
agreed to construct two small roads
and transmission lines for elactric
power. One or two other minor pro-
jects are also wunder consideration.
We feel that our association with
Nepal in a co-operative endeavour is a
matter of privilege for us.

1 might add here that we are not
only providing to Nepal such
assistance as we can, we also
receive from them such assistance as
they are in a position to give us.

In Burma I had the privilege of

meeting and having talks with
General Ne Win, Chairman of the
Revolutionary Council of the Gov-

ernment of the Union of Burma. 1
was happy to find an excellent
understanding of our .position on
various issueg by the Burmesz Gov-
ernment. During my visit discussions
were held. both at the ministerial and
the official levels, in regard {o the
problems faced by Indian nationals
who are leaving Burma becaus: of the
consequences of the Burmes- Gov-
ernment’s measures for nationalisation
of trade and ghopg etc.

1 would like to say here that the
Burmese Government has adopled a
po'icy of leading Burma 4o, what they
call, the Burmese way of socialism
and are making strenuouns efforts to
achieve thulr goal. What we want is
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that Indian nationals who have
nothing useful to do further in Burma
and who, because of the conscquences
of Burmese Government's socialisation
measures, are unable to conltinue in
Burma should be able to leave in
conditions of human dignity and gelf-
respect and that reasonabie facilities
should be given to them for their
departure.

The question of what iz to
happen to their agsets is an important
problem, Officia]l discussiong were
held on thig subject and we are hope-
fu]l of reasonable arrangements being
arrived at. I wag assured by the
Burmese Government—and I accept-
ed the assuran~e—with satisfaction—-
that the socialist measures; that they
had taken were entirely non-dis-
criminatory.

Shri Ranga (Chittoor): Question.

Shri Swaran Singh: They applied
to Burmans and to foreigners alike.

The Burmese Government  also
assured me that they did not wish
that foreigners belonging to the

working class should leave Burma,

8hri Hari Vishnu Kamath: How

many Chinese have left Burma?
Shri Hem Barua: And Pakistanis?
Chinese

same

Shri Swaran Singh: The
also have becn treated in the
manner ag the Burmese . . .

Shri Harli Vishnu Kamath: How
many have left Burma?

Shri Swaran Singh:.... I do not
have the number of Chinese who have
left.

Shri Hem Barua: And Pakistanis
also?

‘Bhri Swaraa Singh: Most of them
want to go back to Formosg and the
Burmese Government have not not
got any diplomatic relations with

. Formasa.
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The rapport that I was able to es-
tablish with the Foreign Minister of
Burmga and other dignitaries and our
further meetings in the future will, I
am sure, be extremely useful for
promoting further understanding
between the two countries and in
helping in the solution of the compli-
cated problemg that have arisen in
connection with the mass departure
of Indiang in Burma, The Foreign
Minister of Burma accepted my invi-
tation to visit India at an early date
and we are looking forward to his
visit.

In Afghanistan I found a great
friendship for India based on histori-
cal, religious and ethnic ties. The
Afghan Government is engaged in a
tremendous task of nation-building
and economic development. 1 assured
the Afghan Government that in this
noble task we shall be very happy to
extend our co-operation.

In Ceylon 1 had the privilege of
discussing with the Ceylonese Prime
Minister Mrs, Bandarnaike questions
relating to the non-aligned conference
and other international problemg of
mutual interest. During these talks,
we both agreed that every effort
should be made to find an equitable
and honourable solution to the prob-
lem of persons of Indian origin in
Ceylon.

Our talks were followed by preli-
minary discussiong at the official Jeve'
between the Permanent Secretary of
Cevlon and our Commonweaith
Secretaty on this question. This
problem is a complex one and has
hitherto defled solution in spite of
several meetings between the Prime
Ministers of the two countries.

The Prime Minister of Ceylon has
done us the honour of agreeing tn
come to Delhi in the last week of
Orctober for talks with our Prime Min-
ister. Her visits to India are always
a source of great pleasure to us, and
we are looking forward to her visit.
‘We hope that with goodwill and
understanding  which exists in
abundant measure between the Gov-
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‘ernmentg and the peoples in the two

countries, the meeting between the
two Prime Minister; will be success-
ful.

The House would naturally wish to
be informed about our relations with
the other two of our close neighbours
namely China and Pakistan. I regret
to inform the House that there har
been no abatement of Chins’s
negative and intransigent attitude
towards the Colombp Proposals and
her hostility and propaganda against
us, While China pays lip-service to
her desire for settlement with India
and directs her propaganda towards
convincing other countries of this, she
continues her misrepresentation and
propaganda against India, particularly.
in Asian and African countries.

The House is aware that there hac
been some correspondence between
the Prime Ministers of Cevlon and
India on the question of withdrawail
of Chinese posts in g demilitarised
area in Ladakh. Our stand on this
question ig clear and unambiguous, We
have said that we are willing to re-
gard the vacation of the seven
Chinese pasts in this area, should
China undertake it, to be substantial
compliance with the conditions =et
forth in the Colombo Proposals. If
China agrees to this. we are willing
to enter into negotiations with China
in the manner envisaged jin the
Colombo Proposals. We have thus
gone to the farthest limit pos<ible
within the ambit of the Colombo
Proposals in order to enable neg-tia-
tions to take place between the two
countries.

The ball ig now in China's court ...

Sh+1 Harl Vishnu Kamath: What
exactly is meant by the word ‘subs-
tantial’? What is the difference
between the Colombo Proposals, and
this one that you have finally climbed
down to?

Shrl Swaran Singh: There is no
question of climb-down, We call zero
number of posts on either side ar
equal number of posts.
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Shrli Hari Vishnu Eamath: That is
a c‘._llmb-down.

Shri Swaran Singh: The ball is now
in China's court. China hag to make
up her mind and say whether she is
agreeable to removing her posts in the
demilitarised area in Ladakh,

Although the Prime Minister of
Ceylon has persevered in her efforts to
gee the beginning of negotiations
between the two countries under the
aegis of the Colombo Proposals—and
here, 1 would like to pay a tribute to
her sin-erity of purpose and for ail
the effort; she {g making—there is yet
no indication from China of her
willingness to withdraw her posts from
the demilitarised zone. On the
contrary, the officially-controlled
press in China has taken the stand
that it is China’s internal affair to
set up civilian posts, and that no one
can ask China to withdraw the posts
from what they call China’s own
territory. The House is, of course,
aware that what China callg its gwn
territory is the 20 k.m, demilitarized
area, which was seized by China
during its massive military operations
in the autumn of 1962, It is part of the
14500 sq. miles of Indian territory
illegally occupied by China. It was
from this very same 20 k.m. belt that
the Colombo Conference had asked
China to withdraw its troops,

1t is clear that the Chinese propa-
ganda that while she is willing to go to
the conference table it is India which
is refusing to do so, has no legs to
stand upon. The whole history of the
last twg years is replete with
instances of Chinese stratagem of
never agreeing to any suggestion and
of trying to throw the blame on us.

1 would like to repeat, a; had heen
stated in this House many times over,
that in consonance with our policy of
non-alignment &and peaceful co-
existence, we are in favour of settling
all differences by peaceful negotia-
tions. It is for this reason that we
accepted the Colombo Propos:ls
though they were not entirely to our
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‘liking, and we further accepted its
slight modification which wag suggesi-
ed in Mrs. Bandaranaike's letter,
‘namely that instead of an equal
"number of Indian and Chinese posts
‘in the demilitarised area, the Chincie
should remove their seven posts. But
we shall not go to the conference
table on Chinese termg and we shall
never give up our rights in territory
which was illegally and by Forces
occupled by China. It ig for China to
give evidence of her sincerity to seck
a settlement which she hag singularly
failed to do so far.

As regards our relations with
Pakistan, the House is no doubt aware
of the various developmentg that have
taken place during the last few
months, which I need not repeat here.
The period since the passing away of
Prime Minister Nehiu has been
notable for public statements Dy
President Ayub of his keen and
sincere desire for Indo-Pakistan
friendship, These sentiments have
been reciprocated by our Prime
Minister. It is our earnest desire fo
settle all our differences with
Pakistan by mutual discussions and
in a spirit of good-neighbourliness.

1 feel that I shall be giving an
unduly rosy picture if I did not
inform the House that olthough there
have been encouraging stalements by
the President of Pakistan, the Gov-
ernment-controlled preas and radic in
Pakistan and some Pakistanj Govern-
ment leaders have revetvted to their
previous propaganda line agsainst
India. This to our mind is unfortunate,
since it might prevent thc creation of
an atmosphere in whish the discus-
siong between the representatives of
the two Government; on Vvarious
matters should have the maximum
chance of success. The resumption of
bitter propaganda against India also
stands in the way of the calming of
the situation which led tp the wun-
fortunate disturbances in Pakistan
and India some monthg ago.

Even today, an average of nearly
3000 refugees from Kast Pakistan
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are coming into India every day.
Despite the assurances given by Pak-
istani leaders, evidently the mino-
rities in East Pakistan continue to
fee] a deep sense of insecurity. How-
ever, despite the unhelpful attitudes to
which I have referred, we do not wish
to deviate from our course. We shall
seek every opportunity of rapproache-
ment with Pakistan and of finding
solutions to our differences which in
essence are the legacy of the colonial
era in our sub-continent.

The meeting of the Home Ministers
ijs expected to be resumed in the
latter half of next month. Ag the
House is aware, the Home Ministers
met in April last and had discussions
on three issues, namely restoration of
communal harmony, the question of
refugee; from East Pakistan and the
question of eviction of Pakistani
illicit immigrants and infiltrators from
Assam and Tripura. Although the dis-
cussions at the April meeting did not
lead to agreed conclusions, in our
view, they were useful as they he'ped
in understanding of each other's point
of view, The meeting was held in a
cordial atmosphere and had a calming
effort on the communal situation. The
meeting of the Home Ministers next
month will resume the discussions
from where they were left in April.
The House will, ] am sure, wish these
talks success.

In pursuance of our policy of
making use of every opportunity for
discussions on the problems with
Pakistan, with g view to arriving at
understandings and agreements, I have
accepted an invitation by the Foreign
Minister of Pakistan, Owing to¢ my
preoccupations during the next few
weeks here and in Cairo at the Non-
Aligned Conference, I am not in a
position to say when I shall be able
to visit Pakistan, but I hope to do so

as soon as possible. I hope the
Pakistan Foreign  Minister will
approach the talks and discussions

between us in the same spirit ag I
intend to do. T intend to go over the

1229 (Ai) LSD—3.
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whole range of Indo-Pakistan dis-
cussions, I think our talks would be
useful if we could explore way; and
means of how to deal with the various
problems and try to create a suitable
atmosphere for the Summit talks bet-
ween the President of Pakistan and
the Prime Minister of India, which are
likely to be held in the not too distant

future.

The compulsions of geography, a
common history and the community
of culture demand that India and
Pakistan should live as good neigh-
bours, Towards achieving this objec-
tive, both India and Pakistan have to
work sincerely and patiently. If that
objective is kept steadfastly in view.
I feel that we can make progress to-
wards improving our relations and
towards resolving our problems.

13 hrs.

Mr. Speaker, Sir, it is a matter of
great regret to us that the picture of
Asia, particularly South-East Asia,
today is one of an area torn by con-
flicts and bitterness among Asian
nations, Laos and Vietnam have been
the scene of internal conflict for many

years, There has been jnterference
with these two countries of various
kinds and from various quarters

with the result that they have not
been allowed to enjoy the fruits of
their freedom in peace, The Geneva
Agreement of 1954 in the case of
Vietnam and of 1962 in the case of
Laos were devised to bring internal
peace and stability to Vietnam and
Laos in an atmosphere of freedom
from outside interference, These pur-
poses have not been fulfilled The
International Control Commissiong in
both countries, of which India is
Chairman, have recorded many viola-
tions of the agreements, In any case
the spirit of agreements has not been
observed and today Indo-China pre=-
sents a grave danger-spot menacing
internationa] peace. We stand by the
Geneva Agreement of 1962 in the case
of Laos of which we were a signatory.
We alsg uphold the Geneva Agree-
ment of 1954 in respect of Vietnam,
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although we were not participants in
the Geneva Conference on Indo-China
in 1954, Ag Chairman of the Inter-
national Control Commissions in Laos
ang Vietnam, we have an onerous res-
ponsibility. We have discharged the
responsibility to the best of our capa-
city with impartiality and  without
fear or favour.

In regard to Laos, it is absolutely
essentia] that there should be agree-
ment between three main political
factions in Laos. Without such an
agreement, which hitherto has not
come about, there could be no solu-
tion of the Laotian problem, We are
glad that the representatives of the
three Laotian parties have been meet-
ing in Paris and have made some pro-
gress in their talks though they are
still far from bridging the gap between
their respective points of view on the
two or three jmportant issues on which
they stand divided. We hope that
they will persevere in their efforts and
we wish them success.

We consider that the best chance of
sorting out the Laotian situation is to
convene the 14-nation conference and
as the House is aware, we have strong-
ly supported the convening of such a
conference which has been formally
proposed by the Soviet TUnion. We
hope that the impediments which still
stand in the way of holding such a
conference will disappear ag a result
of the talks that are going on in Paris.

In Vietnam the situation in some
ways is much more complicated and
dangerous from the point of view of
world peace. The people of Vietnam
today are deeply divided, The Gov-
ernments of North Vietnam and South
Vietnam, have not only functioned in
the last 10 years separately and inde-
pendently, but have been locked in
conflict with each other, Various
factors—internal and external—have
further complicated the situation. The
Government of India do not wish to
make ex cathedra pronouncements on
how the situation in Vietnam should
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be resolved. They are of the opinion
that eventually political rather than
military solutions will have to be
found for the problem of Vietnam and
we hope that the futility of a continu-
ing conflict in Vietnam and the danger
in presents of big power conflict will
be realised by all concerned who
should orient their thinking and ac-
tions towards a paticnt search for
political solutions in Vietnam.

The incidents which took place in
the Gulf of Tonkin some six weeks
ago caused us deep concern to which
we officially gave expression at that
time. Fortunately, these have not led
to a wider conflict. It is our sincere
hope that there will be no escalation
of conflict which would be disastrous
for the peoples of South-East Asia,

The conflict between Indonesia and
Malaysia has greatly distressed us and
1 should tell the House frankly that
like many other Arian countriesof (his
region we are deeply embarrassed
since we have friendly relations with
both Indonesia and Malaysia, We do
not wish to go into the merits of the
specific issueg that are dividing Indo-
nesia and Malaysia any to take sides.
The differences between Indonesia and
Malaysia, whatever they might be,
should be settled at the conference
table and there should be no resort to
military means, Malaysia's solid sup-
port to India at the time of the
Chinese attack has created a deep feel-
ing of appreciation and gratitude in us.

Shri Harli Vishnu Kamath: Have
you reciprocated it now?

Shri Swaran Singh: We have great
sympathy with the people of Malaysia
in the difficulties and dangers that
they are facing at present.

Shri U. M. Triveii
Only sympathv.

{Mandsaur):

Shri Hari Vishnu {amath:
medical aid or mission at least.

Send
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Shri Swaran Singh: India’s rela-
tions with African countries are based
on our historical ties and our common
experience of colonialism. We have
always stood for the rights of colonial
peoples to equality and independence.
We have firmly declared this in the
past and will continue to do so until
the last vestige of colonialism is re-
moved from that great continent. A
major portion of Africa is now :nde-
pendent and we have established re-
lations with 28 independent African
States.

Shri U, M. Trivedi: We are avoid-
ing others.

Shri Swaran Singh: I would remind
the House that there is happily al-
ready a great degree of affinity with
these States in the pursuit of a com-
mon policy of non-alignment, promc-
tion of international peace, anti-colo-
nialism and anti-racialism. We have
welcomed the formation of the Organi-
sation of African Unity as a manifes-
tation of the African peoples’ desire
for unity., We welcome the declara-
tion by all members of the OAU of
their adherence to the policy of non-
alignment, It is our earnest desire to
continue co-operation with the Afri-
can nationg as a means of promoting
Afro-Asian unity.

One of the problems causing con-
cern not only to the African people
but indeed to all right-thinking people
in the world, and which concern we
wholly share, is the racialist policies
of the Government of South Africa.
The flagrant manner in which South
Africa has violated the many United
Nations resolutions amounts, at it does.
to a defiance of world opinion, «n
the question of apartheid, which
policy, if pursued, cannot but escalate
into an open conflict. In
pursuance of the TUN resolu-
tions, we have already taken steps to
impose an economic boycott on South
Africa, TIndeed, India's record has
been a proud one in this respect. I
would assure the House that we shall
continue to support the just demands
of the African people in South Africa
for their political and economic eman-
cipation.
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Shri U. M. Trivedi: What about the
demands of the Indians themselves?

Shri Swaran Singh: Portuguese -olo-
nies in Africa present another pro-
blem and we have welcomed and
support all that is being done by the
Organisation of African Unity, to
liberate these areas. The brutal re-
pression of the people of Angola and
Mozambique by the Portuguese autho-
rities is a challenge to the conscience
and will of the United Nations. it is
the inalienable right of these pcopie
to freedom and independence, We
urge the Portuguese Government not
to create tension and conflict by sup-
pressing or resisting the just aspira-
tions of these people. We also urge
Portugal to respect her obligations
under the Charter of the United
Nations and direct her action and
policy in accordance with the resolu-
tions adopted by the world organisa=-
tion.

Shri U. M, Trivedi: Have we estab-
glished diplomatic relations with
Portugal?

Shri Swaran Singh: The question
of Southern Rhodesia was  discussed
during the recent Commonwealth
Prime Ministers' Conference and it
was agreed that an independence con-
ference to which leaders of all parties
of Southern Rhodesia may be invited
should be convened, so that Southern
Rhodesia should proceed to indepen-
dence within the Commonwealth on
the basis of majority rule It was also
agreed that tp prepare the way for
such a conference, the Government in
Salisbury should release all detained
African leaders. During recent talks
that have taken place between the
Prime Ministers of Britain and of
Southern Rhodesia, an assurance has
been given that the minority Govern-
ment of Southern Rhodesia will not
take any steps towards a  unilateral
declaration of independence. We have
made it quite clear that India will not
recognise any unilateral declaration of
independence by the present minority
Covernment of Southern Rhodesia.
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Shri Swaran Singh: Government
have been taking active steps to pro-
mote economic and cultural ties with
the independent African nations by the
exchange of visits at all levels. We
have demonstrated our readiness to
share our experiences in nation-build-
ing activities. Our universities and
other educational institutions are open
to African students and I am glad to
say that a' number of students are
studying in Indian universities and ins-
titutions. It is also our intention to
promote trade to our mutual benefit
and to foster economic and technical
collaboration by making available the
services of technicians and experts. A
delegation from India is now in Africa
to explore possibilities of joint colla-
boration in the industrial field, 1 am
confident that all these steps wil! pave
the way to closer collaboration and
understanding with our African bro-
thers.

India’s relations with the Arab world
have been close and cordial from his-
torical times. There have been
cultural and commercial exchanges
between the Arab people and
India continuously throughout the
centuries. This historical affinity has
found a new basis in the modern times,
based on a common outlook on secula-
rism and a desire to give economic con-
tent to the rcently acquired political
freedom, In the international fleld, the
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countries of West Asia are bound to
us by our common policy of positive
non-alignment, peaceful co-existence
and a passionate desire for promotion
of world peace, We are alsp cooperat-
ing in the noble task of eradication of
the remaining vestiges of colonialism
and discrimination based on racialism.

India has welcomeq recent efforts of
the Arab States to normalise their re-
lations and to forge Arab unity, We
welcomed the first Summit Conference
of Arab Kings and Heads of States
held in Cairo in January this year as
a right step towards achieving Arad
unity. This has been carried forward
at the second Arab Summit Confe-
rence held recently in Alexandria.

Hon, Members know that India is in
sympathy with the aspirations of the
Arab people on the Palestine question.
The Jordan Waters issue constitutes a
source of tension and friction in West
Asia and it is a matter of concern
that the Palestine problem still remains
unresolved. In keeping with our tradi-
tional ties of friendship with the Arab
countries, we have supported the just
claims of the Arab people in respect of
the Jordan Waters jssue and the rights
of the Palestine refugees wishing to
return to their homes,

Shri Hari Vishnu Kamath: What
about friendly ties with Israel also?

Shri Swaran Singh: The hon. Mem-
ber will have ample time to express
his views,

In regard to Aden and the Protec-
torates of South Arabia, we stand for
their independence with the least
possible delay.

As a means of strengthening our
existing cordial relations with the
countries of West Asia, frequent ex-
changes of visits are being promoted
from both sides. The visit of our Vice-
President to the Maghreb countries a
few months ago brought better under-
standing of India’s aims and objectives
among the people of that area. The
visits of two non-official delegations
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who made a goodwill tour of selcted
countries of West Asia and Africa
brought home to the people there our
secular appiroach tp pational agnd in-
ternational problems. In this we are
in tune with the Arab countries whose
approach is also secular in character,
as recently demonstrated by their stund
on the Cyprug issue.

The Prime Minister will be paying
his first visit to the Uniied Arab Re-
public in a week's time. His vi:it to
this friendly non-aligned country
would further help to bring better un-
derstanding and forge new bonds of
friendsnip. The Prime Minister’s par-
ticipation in the Non-aligned Nations’
Conference to be held in Cairo would
also be a landmark in demonstrating
our adherznce to the policy of positive
non-alignment, which has contribut-
ed so much to strengthen the forces
of world peace. The assembly of
Heads of States and Governments or
their representatives from nearly 50
non-aligned nationg would be an event
of maior s'gnificance in demonstrating
the will of these countries to consoli=
date peice and to help eliminate
causes of friction from the world
scene,

We have a great deal in common
with the United States of America
sharing, as we do, our common belief
in demacratic principles, freedom of
the individual and many cthey prin-
cip'ez= whish have been enshrined in
the consctitutions of our twn countries.
Hon. Members will rccall the spon-
tanenta evnno-t received b India from
the U S. Government at the tim~ of the
Chinnsze nttack in October. 1962, The
United States continues to be the lar-
gest contributor of aid in various forms
in Tndia's d-~velanm-nt effort. More ro-
centlv, the U S Government have ren=-
dered valnable assistance to relieve a
difficult food situation.

The willingness of the Soviet Union
to giva margive aid to Tndia, ne~essary
for the preservation of our territorial
integrity and for our ecgnomic and
industri~l nrogress, reveals the imvor-
tance attached by the Soviet Un‘on to
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friendship with India. The Soviet
Government hag recognised and endor-
sed India's efforts towards the main-
tenance of international peace. The
Soviet Union has accepted the position
that the policy of non-alignment, to
which India subscribes, is a wvaluable
asset in the cause of world peace. She
has given unstinted support to India
on the Kashmir question in the United
Nations and has as well deplored
Chinese aggression against India in
October, 1962, She has upheld India's
position on the Sino-Indian conflict and
impressed upon China the need for
settling the Sino-‘ndian border dis-
pute in accordance with the Colombo
proposals,

Hon, Members would agree with
me that if a country or two is hostile
to India in spite of our best efforts, we
are more than compensated and encou-
raged by the massive support receiv-
ed from the others, When China sud-
denly attacked .ndia in October, 1962,
the great question arose: will the so-
cialist countries of Eastern Europe
support Chinag for ideological reasons?
This wag the moment of trial for our
policy and before long the correctness
of our stand wag established, One
after the other, the countries of Eas-
tern Europe' Bulgaria, Hungary and
Czechoslovakia passed resolutions at
successive party meetings, denouncing
the Chinese action against India. These
countries with whom we have built
up strong trade and cultural ties over
the years, stood by India.

To TH RAET ® fgar: wimmn
& grifaee M @1 o @@ ¥ wf=7

Shri Swaran Singh: Our relations
with the countries of Eastern Eurore
are thus imoortant politically and it
ijs a good thing that our policy over
the years has come to emphasise in-
creaczing trade ties and cultural con-
tacts with the countries of this region.
Czechoslovakia has stood by us not
only on the Sino-Tndian border eon-
flint but on Kashmir question. With
Yugoslavia, whi~h hag its histori~ diffe=
rences with China and occupies a
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unique position amongst the socialist
countries as well as amongst the non-
aligned nations, we have exceedingly
friendly relations,

The basic reason for the friendship
of these countries for India is their ap-
preciation of India's role in interna-
tional affairs, which stands for peace
and moderation, They have appreciat-
ed what late Pandit Jawaharlal Nehru
had told western leaders, much be-
fore the events, that there would be a
thaw jn the cold war as there was
genuine and sincere desire amongst
the masses, both in the gocialist coun-
tries as well as in the west, for pre-
venting another war, India took a
leading part in the disarmament nego-
tiations and continues tp do so, even
though we are not a nuclear power.
It was, therefore, in the fitnesg of
things that we were one of the first to
sign the Partial Test Ban Treaty after
the nuclear powers, USA, USSR and
Britain.

Amongst the western powers, France
has come to occupy an increasingly
important position. Under the wise lea-
dership of President de Gaulle, France
has not only given independence to
Algeria, but there has been a miracu-
lous development of French economy,
France has been taking keen interest
in South-East Aszia and China areas of
vital interest to Indin: therefore, the
growth of cordial and friendly rela-
tions be'‘ween India and France are a
welcome¢ development.

Canada ig another Western power
with which India hag come to develop
valuable and friendly relations. Canada
has dist nguished herself in the field
of peace keeping operations and Inter-
national Commissions, where India
and Canada have found themsclves
together, Canadian help to India has
been generous and valuable in the field
of peaceful uses of atomic energy and
development projects, At the time of
the Chinese aggression, Canada -was
one of the first countries to offer trans-
port aircraft to India.
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Similarly, in Latin America, we
have develaped friendly ties with
Mexico, Bolvia, Chile, Brazil, Argen-
tina and Cuba. There are good pros-
pects of expanding India’s trade in
this area.

To sum up, therefore, the biggest
achievement of our foreign policy is
that we are not confined or shackled
to one area or one bloc of countries.
Basing our policy on certain recognis-
ed principles of international conduct,
we have found increasing appreciation
and support {from an ever larger num-
ber of countries. We retain our flexi-
bility, ag well as strength,

o W wAgT Wfgar: wig
gAY, THIT IERAT F1 1

Shri Sawaran Singh:. Mr.
far-reaching changes are

Speoker,
toking

place in the field of international
relations. The differences between
the two bloes which had grown

during many years, are not so acute
now, and a new trend is developing
in which many of these differences
are losing their validity. Above all,
the peoples of the world, no matter
where they live, and which bloc they
may belong to, are aware that in this
age of thermo-nuclear weapons, out-
moded dogmas and postures have little
part to play. An encouraging develop-
ment for world peace is the expanding
area of agreement between the TUSA
and the USSR. In the developing rap-
prochement between these two great
countries and super powers lies the
best hope of the death of the cold
war, increasing mutual co-operation
and world peace,

The policy of non-alignment of
which Pandit Jawaharlal Nehru was
father, and the efficacy of which had
been questioned by many in the past,
is now being acclaimed and accepted
ag & correct policy not only for India,
but also for many other countries in
Asia, Africa. Latin America and Euro-
pe. It is in this context that we can
not but view with disappointment, the
bellicose attitude of the Government
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of the People’s Republic of China
which is bent upon ignoring the main-
stream of world opinion and pursuing
a policy which is fraught with grave
danger to peace, particularly in Asia
where ghe is surrounded by peaceful
neighbours who have clearly no ag-
gressive designs towards her, China
hag started a new kingd of cold war and
its advocacy of revolutionary wars
in other countries and its near glori-
fication of nuclear war is a most dis-
turbing factor for world peace and
understanding. It is my earnest hope
that the leaders of China will see the
error of their ways and re-shape their
policies based on friendship, peace and
‘co-operation.

Mr. Speaker: Motion moved:

|
“That the present international
situation and the policy of the
Government of India in relation
thereto be taken into considera-
tion.”

There are some substitute motions.

Shri V. B. Gandhi (Bombay Central
South): Sir, I beg tp move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the present international situation
and the policy of the Government
of India in relation thereto, appro-
ves of the policy of the Govern-
ment of India.” (1)

Dr. Ram Manohar Lohia: Sir, I beg
‘to move:

That for the original motion, the fol-
lowing be substituted, namely: —

“This House, having considered
the present international situation
and the policy of the Government
of India in relation thereto, re-
solves that the Ministry of Ex-
ternal Affairs do institute an in-
quiry into the causes of the failure
or unsoundness of the foreign
policy covering both the aspects
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of principle as well as practice,
and that there should he a com-
prehensive inquiry covering the
whole world and also separate
enquiries about the strained rela-
tiong with important countries,
and the House desires that the
report of the enquiry should be
submitted to the House by the
next session.” (2)

Shri Hari Vishnu Kamath: Sir, I
would like to make a request in this
connection. As you were pleased to
allow on a previous occasion, as this
debate will continue till Monday
evening, I hope you will be so pleased
as to allow hon. Members on both
sides of the House to table substitute
motions by tomorrow evening or to-
morrow afternoon.

Mr, Speaker: Not tomorrow evening,
by tomorrow meorning at least they
ought to be there by one o'clock.

Shri Hari Vishnu EKamath: Tomor-
row means Monday because we are not
sitting tomorrow.

Mr. Speaker: But the substitute |
motions can be sent in tomorrow,

Shri Hari Vishnu Kamath: Tomor-
row by one o'clock.

Shri U. M. Trivedi: In view of to-
day's long speech of the hon, Minister
covering the whole world—for the
first time all the wvarious countries
have been named—even if we talk
for one minute on each it will take a
long time. Therefore, the time of 5
hours that has been allotted for this
debate is very small. I request that
the time must be extended at least to
ten hours and the debate must con-
tinue till Tuesday.

Mr. Speaker: Tt was for the Minis-
ter to go over the whole policy. Hon.
Members can confine themselves to
certain aspects of it. They can choose
what they like.

Shri U. M. Trivedi: It is very diffi-
cult. We are interested in all,
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Shri Ranga: Mr. Speaker, Sir, | am
glad my hon, friend, Sardar Swaran
Singh, the new Foreign Minister, has
made a  comprehensive, sober and
peace-making statement today. If one
were to depend entirely on his own
speech 3s it was being delivered and
as it should be read later on, one
would think that there is no trouble
at a!l in this world, that everywhere
there is peace, all problems are very
easy to be solved, they are going to
be solved and, therefore, there would
be no need at all for India to be wor-
ried about. My fear is, the actual
conditions are not like that.

At the same time, this is the first
ozcasion on which this House is dis-
cussing foreign affairs without the pre-
sence of Jawaharlaljee. An old friend
of mot of us, a personal friend of
mine for many decades as well ag poli-
tical opponent for some time, natu-
rally, we miss his presence today.

13.25 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

As Prime Minister and Foreign
Minister, he used to help this House
to come to grips with the foreign
poli_ies that were being pursued by
Government. So many of us were
glad to agrez with him on many
occasions and were equally keen on
disagreeing with him on other occa-
sions. At all times, his presence ad-
ded spice and strength to our debates.

I am also glad to say that the Inter-
Parliamentary Conferen:e which met
at Copenhagen in August paid a glow-
ing tribute to Jawaharlaljee, as a
statesman of world stature. Let us
hopz that th2 debates of our Parlia-
ment and the management of our
foreign affairs by Parliament and
Government will continue to succeed
to hold the attention and gain the
respect of the world's parliaments.

Sir, T am glad the Prime Minister
has accented the advice tendered to
him by some of us that at long last
there should be a departure made and
the foreign - ministership should be
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separated from the prime minister-
ship. That was a demand which I
used to make several timeg when the
former Prime Minister wag alive, and
I am glad the present Prime Minister
has accepted that suggestion. I wel-
come the present Foreign Minister
in.o this House and I wish him and
the country success during his tenure.

I am glad he has made a reference
to Jawaharlalji's and this country's
passion for helping all those colonial
people, who were suffering under
imperialism of one type or the other,
to achieve their national freedom. I
am also glal that jt stands to the
credit of our Government, after we
have achieved our freedom, that we
have rendered material help and assis-
tince to the people in Africa Un-
fortunately, we have failed to help
those people in what are known as
satellite countries in Europe, ten of
them, which have come to suffer
from Communist regime just because
of the failure of the world’s leaders
including our own leaders to see that
impartial, free and full democratic
elections were held in order to help
their people to elect their own true
representatives to their parliaments
and have their own governments. I
sincerely hope a time would come
when our Government also would be
able to buck up courage to assist
Soviet Russia, England, America and
Fran-e, the partiss to that yalta agre:-
ment, to see that those couniries
would come to have truly democratic
and fully repre ‘entative parliaments 12
give satisfaction to their pzople and
assuring them of a democratic regime.

Then, Sir, T am also glad, my hon.
friend has made a survev of the con-
dit'ons that prrvail ovis-a-vis our
country in the neighbouring countries,
and that he has visited some of them.
But I cannot agree with him in the
siatements that he h~s made assuring
us that not much trouble would have
to be expected by our people in
Burma and Ceylon, and that the Bur-
mesa Government is dealing with our
people in an imoartial manner, and the
Ceylonese Government has been decent
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and considerate towards those lakhs of
Stateless; people. I do not see any
-reason why all those lakhs of people
who havae been there during this
generation gs well as the previous
generation too, who have been taken
over there by their Government,
whether it was the British or some
other power, to develop their gsocial
economy, should be left in the lurch
in the manner they have been left
and should be denied the right of
citizenship and, what is even worse,
now that they should be placed at the
tender mercieg of the local Govern-
ment. I am glad my hon. friend has
stated that while we should try and
gtrive to achieve friendship with
these countiries, we should not slur
over the problems and points of
difference that arise between us, and
it is in this regard that I feel that if
only greater consideration from the
viewpoint of all those people who had
been there, large sections of them
from different parts of our country,
had been paid and greater attention
had been paid by our Ambassadors as
well ag our Foreign Minister and
Foreign Ministry here, their fate
would have been much betier than
what it has been,

I am not one of those who would
like to have these officers distributed
according to geographical divisions of
our country. But certainly, a South
Indian could have understood, I dare
say, their plight much Dbetter, with
greater keenness, than has been the
case till now.

Now what is our position? As a
result of the world survey that my
hon. friend hag made, he would like
us to believe that on the basis of the
views and positions that are taken up
by various countries India's position
is on the whole on the positive side.
He has tried to draw a balance sheet
and has stated the minuses are not so
many, but the plusses are so many,
therefore, we are on the winning side
and we need not feel so despondent.
I cannot feel the similar gsense of con-
fidence.

He has also failed to give sufficient
prominence to the ideological as well

ASVINA 3, 1885 (SAKA)

Situation 3808
ag political aspect of the agpressive
attitudes and postures of Communist
China. It is true he has stated that
the attitude of Communist China in
regard to some of the countries in
Asia has not been very favourable or
peacefu] or helpful. But why is it
that Communist China is taking up
thig particular attitude? There was
a time when there was a need, some
of us fel;, some of us also agreed with
Pandit Jawaharlal Nechru, that there
was a need—for the policy of non-
alignment because at that time Soviet
Russia was adopting an aggressive
attitude and there was cold war bet-
ween Soviet Russia and the United
States and other democratic countries.
Today that situation has changed. As
he has himself admitted, betwezn
those two great powers of the West as
well as of the East, peaceful relations
are now coming to prevail and they
have gone so far towards each other
that today America does no} get angry
when Soviet Russia comes to give us
military assistance. Similarly, Russia.
is not su picious because we are zet-
ting military assistance from America:
and England. That is all for the good.
This i a new development and we
must take stock of it.

But, then, what else is happening?
Another force has come, another
menace has come to world peaca and
people’s freedom, and that is Commu-
nist China. Communist China is now
an expansionist power, out fir aggres-
sion, out for the blood of as many of
her neighbours as possible, not "ex-
cluiing her own, wha! should I siy,
political kith and kin, that is, Soviet
Russia. She is making territorial
claims on Soviet Russia, as she has
made territorial claim on so many of
us. I do not know whether at any
time Communist China woulq be able
to buck up enough courage to aggress-
against Soviet Russi2, ag she has done
against us. But Russia is certainly
not happy about the prospects and,
thierefore, Russia is willing. as my
hon. friend has just now suggested, to
help us to maintain our territorial
integrity as against Chinese ambitions,
claims and aggression.
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Then, what should we do? Should
we not try to look out for friends in
all these areas where Chinesg influ-
ence is growing, is being made to
grow instead of entirely depending
updn only these two or three coun-
tries? I am very glad indeed that the
Finance Minister, when he happened
to be at Kualalampur there, was good
enough to offer our sympathy, of un-
derstanding to support Malayasia. We
must remember that the Malayasian
Prime Minister stood heroically with
us when we were in trouble. 1 am
also glad that the present Govern-
ment appreciatedq the strong action
taken by America when in Tonkin
area Chinese aggression showed s
face. T am also glad that we are try-
ing to help Viet Nam and Laos against
Communist aggression.

But do not all these things indicate
that the biggest enemy to world peace
is Communist China? If that is so,
what is it that we have to do? Should
we not try our best to pursue a posi-
tive policy? Should we merely pur-
sue this policy of non-alignment?
Against whom is it? Not against
Russia, because it is not necessary,
nor is it against USA, because it is
not necessary. Dzcause, both of them
are coming together, there is the test-
ban treaty and, on top of that, the
West European countries are compet-
ing with one another in offering tech-
nical know-how, scientific assistance
and machinery also to Soviet Russia
and other Communist countries in
South East Europe. Under these cir-
cumstances, what is the special pur-
pose that this policy of non-alignment
is going to serve, whom is it going to
help, at the same time, preventing
conflict between each other angd sav-
ing world peace? Are we not, on the
other hand, going to provide g plat-
form for all those countries which
would try to be non-aligned as against
India, which would try to help China?
That is the danger.

The other day my hon. friend has
stated that Indo-China dispute can-
not be taken up at the Cairo Confer-
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ence. Quite right. He is welcome to
say that. But, at the same time, can
he assure us that the Chinese lobby
is not going to be there? Quite a
large number of African countries
which have also become recently free
are under the influence of China, and
they are going to align themselves, if
not in practice, at least in spirit by
the side of Communist China. Then,
what steps are we now taking, posi-
tive and effective steps are we taking
in order to win over as many of those
countries ag possible to our side and
make them understand not merely
the defensive role that we are playing,
the role on behalf of the peace-loving
countries of the world and especially
in Africa, bui in boldly stanaing up
to the Chinese aggression? Our
representative at the disarmament
conference was accusing Soviet Russia
as well as Ameria because thay
were not so keen on disarmament.
Now what else are we doing except
arming ourselves today as against
China? And when we are doing
this thing, is it not necessary that
we should be able to project our
case in Africa as well gs in Asia and
win more friends for our cause? And
what is our cause? Our cause is
world peace; not merely our terri-
torial integrity and regaining of the
14500 sq. miles of our sacred
land that has already been occupied
by the Chinese aggressor, but world
peace and also world democracy.
Chinese Communist imperialism today
is a threat to world democracy, to
parliamentary system to freedom, to
human rights and, therefore, we must
be prepared to make a clearer and
more emphatic case in favour of the
steps that we are taking in order to
strengthen ourselves.

It is most unfortunate that, as Is
the case with most other people also,
we stick to dogmas long after
their use is over. I would like my
hon. friend to demonstrate what was
the negative role that non-alignment
has played and what is the positive
role that it is going to play. My fear
is that it has no positive role to play
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at all in the present circumstances.
Even if you are enjoined to hang on
to the dogma because it has come
down to you as a heritage, even then,
in addition to that, is it not necessary

for us to look out for allies, for
friend? Allies, not against Soviet
Russia, allies not against United

States but only against Chinese Com-
munist aggressors. If Soviet Russia
is willing to be our ally, she would
be most welcome. But we know that
she cannot afford to do it, she would
not like to do it, because ultimately
she and Communist China are agreed
on their general ideological approach,
the Communist approach. Therefore,
the only natural allie; that we can
have, not against Soviet Russia—I am
repeating it again—but against Com-
munist China, can only be from
amongst the democratic nations.

In this context my leader, Rajaji,
has been advising this country and
the people as a whole that it,would
be best for us to have a firm alliance,

a firm friendship, with the United
Kingdom, America, Australia, New
Zealand, Canada and various other

democratic countries which are will-
ing to come into partnership with us
in order to stem this tide of Commu-
nist agpgression and in order to beat
down this imperialism and make
those people realise the wvalue of
world peace, democracy and human
rights.

Shrimati Renu Chakravartty: They
are supporting us over Kashmir.

Shri Ranga: Now they say that if
we are to do this and if we are to
effectively stand against this Com-
munist aggression, we have got to
turn our eyes to our own immediate
neighbours, that is, Pakistan herself.
My hon. friend has said that Prime
Minister and the President of Pakis-
tan are soon going to meet, after the
forthcoming conference which is to
take place immediately between the
Home Ministers. Let ug wish them all
success But then all issues have got
to be taken up and placed on the dis-
<ussion table, My hon., friend has
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already said that it is going to be
done in that way.

In this context I wish to make an
offer on behalf of my party and
my leader, Rajaji, that we are
prepared to give all our support
for whatever it is worth to this
Government—any government for the
matter of that in this country, which
is anxious, willing, keen and earnest
in achieving an honourable, peaceful
and decent agreement with Pakistan.
We would like to give first priority
to this. Why? Because everyone
knows that all this huge unbearable
expenditure that we are now incurr-
ing on defence forces can be cut
down by more than half if only we

can have peaceful relations with
Pakistan,
This trouble in regard to refugees

coming over from there can be redu-
ced considerably and this trouble also
in regard to their people having been
here for some time and now we have
to send them out and the dispute ari-
sing therefrom can also come to be re.
solved. If we can both combine, the
resources of both these countries and
their allies, in the West, could be he-
hind us to buttress gur democracy and
to strengthen our national integrity
ag also the integrity of the sub-con-
tinent. That is why we want first
priority to be given to this.

My hon. friend says, “What about
Kashmir?” Yes; what about Kashmir?
Did we not warn the Government,
as I read out some time back, as long
ago as 1958, that it would be dan-
gerous for our country to come to
depend upon the tender mercy of one
political party in that State and none
else at all? We have all known the
history of the so-called National Con-
ference. It is so unfortunate that this
Government has been dogged by bad
luck in such a way that every time
they think in terms of having any
important person in detention, they
seem to be doing it at the wrong mo-
ment. Was it necessary for them to
have taken thisz gentleman, Bakshi
Ghulam Mohammed, into custody and
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Pput intp jail just on the eve of the
session of the Jegislature? Was it not
possible for them to know that they
had g majority of support from amon-
gst National Conference MLAs. before
they took this decision? DBut they
have done it. We need not go into
why they have done it and all those
things. Even today we are in danger.

Is it not time that they should hold,
just as they are going to hold interim
elections in Kerala, interim elections
here and give a chance for those peo-
ple ;0o make a choice of their leaders?
As 1 had suggested in the case of
Kerala, here also I would suggest
to tham to make an experiment of all
groups and parties above a minimum
strength, maybe five MLAs or more
being brought together into a com-
mittee Government and expecting them
to run the administration on the
lines on whivh the Swiss Government
line; on which the Swiss Government
has been run. If you do not do it
what is likely to happen is that you
would be keeping Sheikh Abdullah
outside the legislature and all those
who support him as also many others
who would be opposing him, belonging
to the Muslim League and various
other groups, with Shri Sadiq and his
group ruling the roost in the Assem-
bly in the name of the National Con-
ference. I do not think that that
would be a healthy development.

Therefore we have got to convince
the world that we are trying our best
to make democracy work in Kashmir
in the most effective and practicable
manner. If we do it, it is possible
that the talks that are to take place
between our Prime Minister and the
President of Pakistan would have a
mu-h better chance of success than at
present.

Having said these things, I am an-
xions that our countrv’s economic
development should be speeded up. It
is not the monopoly of the other party
to be kann about economic develop-
ment. We are also keen. In order to
be able to do it, we must, first of all,
bring down the tax burdens on the
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peasants and on the ordinary masses
by reducing land revenue, tax bur-
dens in the shape of excise duties and
reduce defence expenditure and
by bringing this Government also.
into effectivie contro] over expendi-
ture that would be within its.
capacity to manage. Then we would
have enough money for our economie:
development. We  want economic
development and we would like to.
give first priority to that. But before
that the very first priority has to be-
given for our fight against Communist
China. In doing that we must make-
friends with Pakistan, If we do
that it would be possible for us to-
economise and to the extent that we
can economise all those funds can be-
utilised for double purposes, as I have:
said, for reducing the burden of taxa--
tion and inflation and all the other
evils that have come in the train of
statism as also for economic develop-
ment. We can achieve these things.

Shri' K. D, Malaviya (Basti): How
to make friendship with Pakistan?
Let us know.

Shri Ranga: My hon. friend has tried
his influence for several years while-
he wag in Government. We know the
results. Now I am asking other friends
to make their experiments.

Shri K. D. Malaviya: We want you
to explain it

Shri Ranga: I have not yet become
the Foreign Minister. It is not for
me to do that. It is wrong for any Op-
position leader to try to probe into
details and then begin to give detailed’
advice to the Foreign Minister. All
that he can do is to say that these
are the objectives . .

Shri K. D. Malaviya: 1 withdraw
my request.
Shri Ranga: . . . which we would

like the Foreign Minister to achieve
with the aid of the Prime Minister and’
his colleagues including my hon
friend Shri Malaviya. The only thing
is that Shri Malaviya thinks that the
first enemv is Pakistan and the s=cond
enemy is China, I suppose. I do not
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know whether he considers China as
an enemy at all because he has begun
‘to make new friends.

Shri Kapur Singh
‘China is not an enemy.

Shri Ranga; But then I cannot wish
success for him that way. Therefore
it is essential that we change our
Jriorities.

My hon. friend, the Foreign Minis-
ter, has indicated the various direc-
fions iy which the earlier Foreign
Minister had functioned. In the prio-
rities that he had developed he gave
only the third priority to achieving
.Bood relations with our neighbours. 1
‘would like them to give so far as our
own territorial problemsg are concern=
«ed first priority to Pakistan in mak-
ing friends and in seeing that Chi-
nese aggressive designs against India
would not have any chance at all.

Would it be possible—let him say;
let them consider it for themselves—
tor India alone to resist the Chinese
.uggression, to keep away the Chinese
influence in the whole of this area?
They might say, “We will reach some
kind of an agreement by sitting round
a table over the Himalayan heights".
Would it be enough? Is India going
to allow herself to be isolated as
against China? Are we going to keep
mum whi.e Chinese influence in Burma
-and Ceylon increaseg and has been zo-
ing on increasing, as you all know?
In Indonesia it has been increasing all
alonge, as you know and with what dis-
astrous results. We have seen that

(Ludhiana):

also. The former Indo-China, * all
those three or four countries, that
have come intg existence there,

if they were to be swallowed up
through her influence ang if they
were to be brought under the paw of

her political power and influence,
what would be the fate of
India? Not only as a matter of

status but even in the matter of the
ultimate freedom of this country, it
would not be possible to be compla-
cent. How else have all those ten
countries from Rumania, Bulgaria,
Ywugoslavia, Latvia. Lithuania and
other countries in Europe came under
‘the influence of the Communists? Did
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the local Communists ever succeed in
getting a majority in any decent
democratic election? No, Sir; it was
because the Russian Red Armies went
into those countries, helped them,
gave them the protection or umbrella
of their power that they were able
themselves in power.
Similarly, the second group of Indian
communists are also hoping to get
power in this country. I do not blame
them for this. They are politicians,
and they want power just as my hon.
friends opposite have had power
here. Therefore, it is natural for
them to look up to their spiritual
mentor: namely the Chinese com-
munists, so that they can also play -
their part here. If we allow that,
what would happen in this country?

Recently, there has been so much
of propaganda against this Govern-
ment all over the world, saying that
after Jawaharlal Nehru, the country
is going to pieces; five fhousand to
ten thousand men have already been
taken into jail, and everybody says
that poor Mr. Shastri is such a
nice man and yet he is not well and
he is not strong, and the Govern-
ment of India is going to pieces. This
ig the atmosphere that our enemies
have beep spreading all over the
world. If that kind of atmosphere
continues to be developed in the
years to come, and country  after
country in our neighbourhood comes
under the influence of the Chinese,
then what would be the fate of our
own democratic voters here in this
country? Would they not be in dan-
ger of losing their souls? Would
they not become unwilling to go and
risk their votes for the ruling party
or any of the other democratic par-
ties including mine, and would they
not go and vote in favour of the
communists?

Of course, the communists may not
come through elections in a majority
all over India at the same time, but
bit by bit they want to do it. They
have already bored into Kerala and
they have their place in Assam as
well as in Bengal.
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Shri Indrajit Gupta (Calcutta South
West): They have bored in Andhra
Pradesh also.

Shri Ranga: Last time when there
was the Chinese aggression, we know
what happened. We know the really
disastrous role, unpatriotic and dis-
gusting role that so many of these
communists played in all those areas.
They were hoping to be able to cap-
ture power bit by bit, and they would
like to do it also.

Therefore, it is in the interests of
India to see that she should not be
thinking only in terms of fighting
China all by herself because she
would not be in a position to do it.
For the fighting China, we neej the
support of Pakistan, and we need the
support of all our other neighbours,
that is, Nepal, Sikkim and Bhutan.
and then in addition to this, we need
also the support of the other coun-
tries, active or passive, psychological
or physical or political, in the whole
of South-East Asia. Beyond that, we
must go also to Africa.

Recently, I came into touch with
some of the leaders from the parlia-
ments of the African countries, when
they came to the Inter-Parliamentary
Conference and also at some other
international gatherings. I found to
my surprise and regret that quite a
large number—I do not wish to say
the majority of them, but quite a
large number of them—of the newly
liberated and independent African
countries are not convinced of the
justice of our cause, are not convinc-
ed that we should be supported, are
not convinced that China is in the
wrong and that China is going lo be
an enemy not only of us but also
of them. Just as we have flirted
with China in the years past when
Pdt. Jawaharlal Nehru was leading
us, unfortunately wrongly, as we
have discovered now so also, those
countries are now pursuing and
cherishing and nursing this wrong
impression that communist China is
a very peace-loving nation, and a very
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democratic nation and is really keen
on the equality of races and conti-
nents and equality between backward
and advanced countries and there-
fore, there is nothing wrong with
communist China. That is the threat
to our peace. That is the threat lo
our place in the world. The sooner
our Government make up their mind
to gear their foreign policy as well as
their foreign publicity in the dimce-
tion of gaining more and more friend-
ships in the democratic world and
also in the semi-democratic world
and also on the Soviet side of the
world, as against communist China,
the better it would be. Otherwise,
it would be a very dangerous thing
indeed for us to pursue the kind of
goody-goody, peace-evoking and
general invocation of peace for every-
body which seemg to be the new
atmosphere in reaction to the earlier
tempestuous period that we have nad.

NI ®oTo WEAND : TUTEAS
WRIEE, 9 & AN WY AT FIA A0
AW FT TAAH GHT R, T ¥ gL
Fq AW FT aE SrewreA faen § 5 oew
Huw A1 difedr ST § ¥ & F7 ey
¥ arew & wifow &30 § 7 f=y
¥ w=9T a1 §HaT § WA & waar &
ge8T a9 aFar g | afsq g @
& | A & T € A 74 Ffwrw Zefr
f& & feft & e &%) ¥ T WY
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gt g% gt AW #Y gFaT F fAg ol
a:mﬁﬁ"m%‘!ﬂﬁﬁ
WHEE TG war fF e cmEe
< fagr 9w | a9 wAE 9% oW el
g W1 HAt § Wt e aafar
g ot 9w § ot & Qe s

S WTEOr W G ATeT w7 geT
t % & @ s 1 g
& FTR g @, Fored agw Sy
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Mr. Deputy-Speaker: Shri Indrajit
Gupta—he is not there. Then, Shri
Hem Barua—he is also not there.
Then, Shri U, M, Trivedi.

Shri U. M. Trivedi: Sir, in ten
minutes I will not be able to cove
all the points. On Monday I will not
be here. So I am not speaking now.

Bhri Heda: (Nizamabad): Mr.
Deputy-Speaker, Sir, Professor Ranga
was very harsh upon our poligy of
non-alignment. Unfortunately, he
has not studied the two major deve-
lopmentg in the progress of our policy
of non-alignment. When this policy
was enunciated, at that time, we were
almost the lonely voice of non-align-
ment. There was so much misun-
derstanding even in the West that, I
remember very well, the American
Press and American politicians insist-
ed on calling this policy of non-
alignment as the ‘neutralist policy’.
I was present when the American
Ambassador here, Mr. Allen, address-
ed a meeting in Delhi, and when he
was pin-pdintedly asked even then he
did not use the word non-alignment.
This wag the extent of misunder-
standing at that time. But what has
happened now? The policy has been
accepted in slow measures and today
we find that practically every coun-
try has accepted this policy to a smal-
Jer or greater measure and the word
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non-alignment has achieved respec-
tability. That is why now the word
non-alignment has been used by a
number of countries, almost all the
Asian and African countries and even
Latin American countries. So, this

development in the concept of the
idea of non-alignment is a major
development and that we have to

take note of.

The second major development is
that the world situation has changed
very radically from what it obtalned
when this idea was mooted out. At
that time the two power blocs of
America and Russia were at logger-
heads, the third world war was loom-
ing large and many times, to use the
phrase of the American Secretary of
State, they followed the “brinkman-
ship policy”. Almost we were on the
verge of a third world war. At that
time we had a positive role io play
and we did play it. Even today many
politicians and historians in the west
do admit that because of the policy
that we followed, because of the great
impact of the personality of our lea-
der, many wars were avoided and
world has progressed ahead on the
path of peace.

And, what is the development to-
day? Russia and America have come
much nearer. They are not at logger-
heads as they were at one time. Not
only, that, they have developed a
direcf communication line between
the American President and Mr.
Khrushchev. In this development,
naturally, our positive role of non-
alignment automatically gets changed
ang that is not g bad thing. It may
be that we have nothing positive or
more positive to achieve, yet we
should be happy, we should be joy-
ful that we have achieved something
substantial which will go into the
history and which will be written in
golden letters. Therefore, these two
developments, one that the policy of
non-alignment has been accepted by
world in some smaller or larger mea-
sure and, secondly, that the two
power blocs headed by Russia and
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America are not at loggerheads as
they were earlier, are very major
developments.

Now, which are the countries that
are at loggerheads? I you look {from
that point, we find that it is China
on one side and America on the olher
side—it is not Russia, This develop-
ment has not come to the full but it
is heading towards it. And, situated
as we are, a victim of the Chinese
aggression, naturally, our policy of
non-alignment will have a little
different connotation, a different con-
text from what it was, because we are
primarily concerned with the vaca-
tion of the aggression of one, let me
say, head of a power bloc, a country
which has drifted in a different direc-
tion than the free world.

Professor Ranga and Shri Malaviya
also referred to the rift, to the split
between Russia and China, Yes, that
split has started. It started long age,
about eight years before or even
earlier, But it is not yet complete, and
till it is not complete let us not take
any action, let us not show any atti-
tude by which we would be helping
the slowness or the stoppage of this
rift. The rift is going to be there, and
when it becomes complete I think
there will be another meaning, an-
other context in the world and our
policy of non-alignment will have to
be adjusted towanrds it.

Therefore, my point is that it is not
the policy of non-alignment that
needs to be changed; we have to in-
terpret that policy of non-alignment in
the changing times and from time to
time as the context would be changed.
From this angle, Professor Ranga was
not right when he denounced the
policy of non-alignment and when he
was asserting that this policy of non-
alignment did not give us any divi-
dends.

I will just give you an example to
show how it benefited us. One of the
major reasons, and this has been ac-
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cepted by a number of colummists in-
cluding Americans and others, that
what stopped the Chinese forward
march from Sela to Assam was the
great impact of the letter addressed
by Nehru to the heads of States all
over the world,

Mr. Deputy-Speaker: The hon.
Member may continue on Monday. We
will take up Private Members' Busi-
ness now,

14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ForTY-EICHTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Forty-eighth Report of the
Committee on Private Members'
Bijlls and Resolutions presented to
the House on the 23rd September,
1964."

Mr, Deputy-Speaker;
ed.

Motion mov-

“That this House agrees with
the Forty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 23rd September,
1964.”

Shri §. M. Banerjee (Kanpur): Sir,
I have to say something on this report,
in regard to the time allotted for
Shri Raghunath Singh’s Bill, which is
only forty-five minutes. Now, the
amendments which have come from
Rajya Sabha are very important
amendments, on which there was a
division in Rajya Sabha, and I hope
that we shall get ample time to move
our amendments and speak on them.

Shri Raghunath Singh (Varanasi):
There is already the Bill of Shri
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[Shri Raghunath Singh]
Prakasp Vir Shastri, and gne hour and
thirty-five minuteg is the time allotted
for that; therefore, forty-five minutes
have been allotted to my Bill.

Shri S. M. Banerjee: Sir, I beg to
move:

“That in the Forty-eight Report
of the Committee on Private Mem-
bers’ Bills and Resolutions, the
time allotted for the Salaries and
Allowances of Members of Parlia-
ment (Amendment) Bill be exten-
ded from forty-five minutes to an
hour and a half”

Mr. Deputy-Speaker: 1 shall put it
to the House, Is it the desire of the
House that the time for this gshould be
extended from forty-five minutes to an
hour and a half?

Several Hon. Members: No, no.

Shri S. M. Banerjee: The
have it.

‘Ayes’

Mr. Deputy-Speaker: Do you want
a division on this?

Shri S. M. Banerjee: Yes, Sir.

Division List No, 5]
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and Resolutions

Mr. Deputy-Speaker: Let the Lob-
bies be cleared.

The Lobbies have been cleared. I
will just explain what the division is
for, as many Members were absent.
The Committee on Private Members’
Bills and Resolutions has in its Forty-
eighth Report allotted forty-five mi-
nutes for the consideration of the
amendments that have been made by
Rajya Sabha in Shri Raghunath
Singh's Bill on Salaries and Allowan-
ces of Members of Parliament, Shri
S. M. Banerjee has moved an amend-
ment that the time of forty-flve mi-
nutes be increased to an hour and a
half.

Some Hon, Members: No, no.

Mr. Deputy-Speaker: Order, order,
I have not yet put it.

The question is:

“That in the Forty-eighth Re-
port of the Committee on Private
Member’s Bills and Resolutions,
the time allotted for the Salaries
and Allowances of Members of
Parliament (Amendment) Bill be
extended from forty-five minutes
to an hour and a half.”

The Lok Sabha divided,

[14.36 hrs,

AYES
Daji, Shri
Pandey, Shri Sarjoo

%1 » NOEB
hid Shri, T Brajeshwar Prasad, Shri

mg"gmh;hme Brij Basi Lal, Shri
A AS, Chakravertj Shri P.R:
Alva, Shri Joschim Chandrabhan Singh, Shri
Aney, Dr. M.S. Chaudhuri, Shri D.S.
Ankineedu, Shri Chavds, Shrimati
Babunath Singh, Shri Chuni Lal, Shri
Bakliwal, Shri Das, Shri B.K.
Bal Krishoa Singh, Shri Dasappa, Shri
Barua, Shri R. Deshmukh, Shri B.D,
Basumatari, Shri Deshmukh, Shri Shivaji Reo S.
Bhagavati, Shri Dharam alingam, Shri
Bhattacharyys, Shri CK, Dighe, Shri
Bist, Shri J.B.S. Dixit, ShriG.N.
Boroosh, Shri P.C. Doral, Shri Kasinatha

Singh, Shri Y.D.
Warior, Shri

Dwivedi, Shri M.

Hlaysperumal, Shri
Gahmari, Shri
Ganapati Ram, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Gounder, Shri Muthu
Gupta, Shri Badshuh
Haneda, Shri Subodh
Harvani, Shri Ansar
Heda, Shri

Hem Raj, Shri
Himatsingks, Shri
Iqbal Singh, Shri
Jamunadevi, Shrimati
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Jha, Shri Yogendry
Joshi, Shrimati Subbadra Munzal, Shei Devid
Jyotishi, Shri J.P, Muru, Shel M3,
Kakbar, Shri Gauri Shaokes Nisanjen Lal, Shel
Kamble, Shri Faliwal, Shri
Kandappan, Shrl 8. Pande, Shri K.N.
Kotoki, Shri Panna Lal, Shri
Koy, Shei Lile s Pant, Shri K.C.

. Paramasivan Shri
msm Shrl Patel Shri PR
Maimoona Sulan, Shrimati Pratap Singh, mm
Malsichami, Shri shunath Singh,
Mallish, Shri U.S Raju, Shr D, B,
Mandal, Shri Yemuna Prassd Tam Semk, Suel
Marndi, Shri Ramabadran, Shri
Masuriys Din, Shri Raae, Shai
Matcharaju, Shri Rao, Shri Ramapathi

Mathur, Shri Harlsh Chandra

Ray, Shrimati Renula

Maurys; Shri Sadhu Ram, Shri
Meheotrs, Shri Boaj Saha, Dr. S, K.
Meht, Shri R, Sahu, Shri Rameshwar
Mengl, Shri Gopal Datt Baigal, Shri A.8.
Samants, Shri 8.C.

Mirza, Shri Bakar All
Mishra, Shri Bibhuti
Mukane, Shri

Mukerjee, Shrimati Shardy

Mr. Deputy-Speaker: The result of

the division is:

Satysbhama Devi, Shrimati
Shakuntla Devl Shrimatij
Shankarsiys, Shri
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Sharma, Shrix.C.

Sheo Naruin, Shri

Shree Naryan Das, Shri
Siddenanjappa, Shri
Siddiah, Shri

Sidheshwar Prasmad, Shri
Singh, Shri B.J.

Singh, Shri D.N.

Sinha, Shrimat| Tarkeshwari

Verma, Shri Balgovind
Wadiwa, Shri
Yadava, Shri B.P.

Maharajkumar Dr. Vijaya Ananda—

not present. Shrimati Maimoona Sul-
Ayes: 6 s
Noes: 127 -
Shri Basappa (Tiptur): Sir my 14.35 hrs.

machine has not worked; I am for
‘Noes'.

Mr. Deputy-Speaker: The amend-
ment is lost.

The amendment was negatived.

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Forty-eighth Report of the
Committee on Private Members'
Bills and Resolutions presented to

the House on the 23rd September,
1964."”

The motion was adopted,

Mr. Deputy-Speaker: Bills 1o be
introduced.

FILM INDUSTRY WORKERS BILL*

Shrimati Maimoona Sultam (Bhopal):
1 beg to move for leave to introduce
a Bill to provide machinery for fixa-
tion of wages and for improvement of
working conditions of workers in the
Film Industry.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to provide machi-
nery for fixation of wages and for
improvement of working condi-
tions of workers in the Film Indus-
try.”

The motion was adopted.

*Published in the Gazette of India—
ed 25-9-64.

Extraordinary—Part 1I, section 2 dat-
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People (Amendment) Bill
Shrimati Maimoona Sultan: I intro-
duce the Bill

Shri S, M. Banerjee (Kanpur): Let
her realise how generous we are.

13.35{ hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 368A4)

Shri Harl Vishnu Kamath (Hoshan-
gabad): I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

Mr. Deputy-Speaker: The gquestion

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri Harl Vishnu Kamath: I intro-
duce the Bill.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL®*

(Amendment of Section 144)

Shri Hari Vishou Kamath (Hoshan-
gabad): I beg to move for leave to
iatroduce a Bill further to amend the
Representation of the People Act, 1951.

) Mr. Deputy-Speaker:
is:

The question

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1951.”

The motion was adopted.

Shri Hari Vishnu Kamath: 1 intro-
duce the Bill.

3838

CONSTITUTION
BILL

(Omission of article 370) by Shri
Prakash Vir Shastri

Mr. Deputy-Speaker: The House will
now proceed with the further consi-
deration of the following motion
moved by Shri Prakash Vir Shastri
on the 11th September, 1964:—

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

(AMENDMENT)

There is a motion in the name of
Shri Kamath that this debate should
be adjourned. Are you . moving it,
Mr. Kamath?

Shri Hari Vishnu Kamath (Hoshan-
gabad): There is a motion standing
jointly in the names of Dr. L. M.
Singhvi, Sardar Kapur Singh, Shri
Hem Raj and myself that the debate
on the Constitution (Amendment)
Bill which has been part-heard or
part-discussed on the last day of the
Private Members' day a fortnight ago
be adjourned.

1 beg to move:

“That the Debate on the Con-
stitution (Amendment) Bill, 1964
be adjourned.”

While moving this [ will say a few
words, and that is that the Bill next
on the agenda has been reported by
Rajya Sabha with certain amendments,
and I strongly urge that the amend-
ments made by Rajya Sabha should be
considered by this House at the earliest
opportunity, and if necessary, if pos-
sible, and desirable they should be
resisted by the House; particularly
about retrogpective effect and all that,
that must be resisted. In that case,
there may be a joint session of the
two Houses. Therefore, I do not want
the House to shy away from the Bill
which was moved by my hon. friend,
Shri Raghunath Singh, in April last.
It is mlready six months old and it
will be in the interest of parlinmen-

fPublished in the Gazette of India
58-0-64.

Extraordinary Part II, section 2, dated

#
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tary traditions that a Bill pending for
a long time should be disposed of as
early as possible, one way or the other.
I, therefore, move that the debate on
the Constitution (Amendment) Bill,
1964, be adjourned.

Some hon. Members rose—

Mr. Deputy-Speaker:
at this stage.

Shrimati Renu Chakravartty (Bar-
rackpore): My point is that this motion
has been brought forward in order to
push out non-official business. This
Bill is coming from the Rajya Sabha.
We should not create any sort of pre-
cedent whereby we just push out
something from the agenda and take
up for discussion something out of
turn . . . (Interruptions).

Shri S. M. Banerjee (Kanpur): 1
only want to say that I have been

No speeches
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disillusioned by the amendment of
Shri Kamath: The effect of the accep-
tance of Shri Kamath's amendment
would be the postponement of this de-
bate till the next session. As we are
not getting any opportunity for a dis-
cussion on Kashmir, which is an ex-
plosive subject today, this is the only
opporturity we have for referring to-
it. So, I would urge upon Shri Kamath
to withdraw his amendment in order
to allow a full-scale discussion on
Kashmir,

Shri Raghunath Singh (Varanasi):
Sir, T support the amendment of Shri:
Kamath.

Mr. Deputy-Speaker; The question
is:

“That the debate on the Consti-
tution (Amendment) Bill, 1964, be:
adjourned.”

The Lok Sabha divided,

Division No, 6]
Abdul Wahid, Shri T.

AYES |
I

Deshmukh, Shri B.D.

[14.46 hrs,
Kesar Lal, Shri

Achuthan, Shri Deshmukh, Shri Shivaji Rro §. Khan, Shri Ogman All
Akkamma Devi, Shrimati Dharamalingam, Shri Kotoki, Shri Liladhar
Alva, Shri A.S. Dighe, Shri - Koujalgl, Shri H.V.

Alva, Shri Joachim Dixit, Shri G.N. Koy, Shrl

Alvares, Shri Dorai, Shri K asinatha Kripa Shankar, Shri

Aney, Dr. MLS. Dubey, Shri R.G. Lalit Sen, Shri

Ankineedu, Shri Dwivedi, Shri MLL. Laskar, Shri N.R.
Babunath Singh, Shri Elaysperumal, Shri Laxmi Bai, Shrimati
Bakliwal, Shri Gahmari, Shri Maimoons Sultan, Shrimati
Bal Krishoa Singh, Shri Ganapati Ram, Shri Malsichami, Shri

Byyman, Shri P.C. Gandhi, Shri V.B. Malhotra, Shri Inder J.
Barus, Shri R. Ganga Devl, Shrimati Mallish, Shri U.S.

Basmnt Kuowarl, Shrimati Gounder, Shri Muthu Mandal, Shri Yamuna Prasad*
Basappa, Shri Gupta, Shri Badshah Maniyangadan, Shri
Basumatari, Shei Hansda, Shri Subodh Marandi, Shri

Bhagavat, Shri Harvani, Shri Anssr Masuriya Din, Shri

Bhanu Prakash Singh, Shri Heda, Shri Matcharaju, Shri
Bhattacharyn, Shrl C.K. Hem Raj, Shri Mathur, Shri Shiv Charan
Bist, Shri JB.S. Himatsingka, Shri, Mehta, Shri J.R.

Boroosh, Shri P.C. Iqbal Singh, Shri Mirza, Shri Bakar All
Bryjeshwar Pramad, Shri Jha, Shri Yogendrs Mishra, Shri Bibhuti

Brij Basi Lal, Shri Joshi , Shrimati Subbadra Mohanty, Shri Gokulsnanda
Chakravertl, Shri P.R. Joti Saroop, Shri Mukans, Shri
Chandrabban Singh, Shri Tyotishi, Shri J.P; Mukerjee Shrimati Shards
Chaudhuri, Shri D.S. Kachhavaiys, Shri Hukam Chand Munsmi, Shri David
Chavda, Shrimati Johmbea ‘Kakiar, Shri Gauri Shanker Murti, Shri M.S.

Chuni Lal, Shri Kamath, Shrl Hari Vishnu Om, Shei

‘Dafle, Shri Kamble, Shrl Paliwal, Sbri

Daljit Singh, Shri Kandappan, Sbrl S. Panda, Shri K. N.

Dugs, Shri B.K Kepur Singh, Shrl Pacna Lal, $ari
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‘Pant, Shei K. C. Sadhu Ram, Shri Subbaraman, Shri

Paramasivan, Shri Saha, Dr. S.K. Subramanyam, Shri T.

Pasel, Shri PR, Sabu, Shri Rameshwar Swell, Shri

Patel, Shri Rajeshwar Saigal, Shri A.S. Tahir, Shri Mohammad

Pillai, Shri Natarajs Samanta, Shr{ S.C. Tantis, Shri Rameshway

Prabhakar, Shei Naval ::"““1' mom u Tiwary, sit:? D.N.

Pratsp Singh, Shri trabhama Devl, Shrim Tiwary, Shri X.N.

» "‘:'m’ Shrl Shah, Shri Mangbendrs Tiwary, Shri R.S,
Rejaram, Shri Shub, Shri Manubhal Tripathi, Shri Krithna Deo
Sadiion Singiz el Shakuntals Devi, Shrimgt; Ulkey, Shri
B s“il - Shankarsiya, Shri Valvi, Shri
; * Sharma, Shri K.C. Varma, Shri Ravindm
Ram Swarup, Shr Sheo Narain, Shri Veerappa, Shri
Ramabadran, Shri i
i ey Shree Narayan Das, Shri Venkatasubbaiah, Shri P,
Rane oot » ¥ stnlk.h, Shri Vidn‘QIm Verma, Shri Balgovind
m;. Ruo. Shri &ddn-n::ﬂn, Shri V!rbhdu Singh, Shri
Beo. Shal ]';mth. Siddiah, . Vishram Prasad, Shri

3 1 . Sidheshwar Pramad, Shri Wadiwa, Shri
Rao, Shri Rm‘npnhx Solanki, Shri Yadava, Shri B.P.
Ray, Shrimati Renuka Srinivamn, Dr. P.

Roy, Shri Bishwanath

NOES
Banerjee, Shri 5.M. BElias, Shri Mohammad Pande, Shri Sarjoo
~Cheturvedi, Shri S.N. Goal, Shri Abdul Ghani Singh, Shri ¥.D.
Daiji, Shri Kar, Shri Prabhat Warior, Shri
Do, Shri P.K. Mengi, Shri Gopal Dart

Mr. Deputy-Speaker: The result of
the Division is: Ayes 151; Noes 11.

The motion was adopted.

1443 hrs,
‘SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT (AM-
ENDMENT) BILL
Shri Raghunath Singh (Varanasi):
I beg to move:

“That the following amend-
ments made by Rajya Sabha in
the Bill further to amend the
Salaries and Allowances of Mem-
bers of Parliament Act, 1854, be
taken into consideration:—

Clause 1

1. That at page 1, for line 5, the
following be substituted, name-
ly:—

“(2) It shall be deemed to have
come in force on the 1st day of
June, 1964."

Clause 3

2. That at page 2, lines 4 to 7, the
-words “to a member whose usual
place of residence is more than seven
‘hundred kilo-metres by rail or road

from the place where the session of
the House of Parliament or the sit-
ting of the Committee is being held”
be deleted. '

Clause 4

3. ‘That at page 2, clause 4 be
deleted.’

Mr. Deputy-Speaker: Motion mov-
ed:

That the following amend-
ments made by Rajya Sabha in
the Bill further to amend the
Salaries and Allowances of Mem-
bers of Parliamenti Act, 1854, be
taken into consideration:—

Clause 1

1. "I_‘hat at page 1, for line 5, the
following be substituted, namely:

“(2) It shall be deemeq to have
come in force on the 1st gay
of June, 1964"'

Clause 3

2. That at page 2, lines 4 to 7, the
words "to a member whose usual
place of residence is more than seven
hundred kilo-metreg by rail or road
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from the place where the session of
the House of Parliament or the sit-
ting of the Committee is being held”
deleted.’
Clause 4
3. ‘That at page 2, clause 4 be
deleted.”

Shri Daji (Indore): Mr. Deputy-
Speaker, 1 would like to point out to
the House that after we passed the
Bil] ang sent it to the Rajya Sabha,
the economic situation in the country
has worsened considerably. There is
acute foog shortage, prices are con-
tinuously rising and in many parts
of the country there is near-famine
conditions. It is a fact that the Gov-
ernment has not been able to rectify
the situation, and we sitting in this
Sovereign House have a very direct
and substantial responsibility to the
people. Even at the time when the
Bill was passed by the Lok Sabha, we
had definite reasons for not passing it;
but I would only wish to point nut
ithat not only do those reasons apply
now but they apply with re-doubled
force. At a time when the country is
passing through near economic crisis,
when the rise in prices of every con-
ceivable commodity is agitating the
minds of the people and ironically
may ] point out that we are consider-
ing this 25 per cent increase in our
salary from June 1964 on the very
day when in many places there is
going to be a strike against the rise
in prices? About 2,000 workers have
been arresteq in UP. Hundreds of
workers have been detained in Cal-
cutta; about a thousand workers have
been detained in Calcutta, because
25th, today, is the day for the strike.

Shri Sheo Narain (Bansi): We are
not discussing the strike here.

Shri S. M. Banmerjee (Kanpur):
That should not be the attitude, Sir.
Shri Daji: Even in Delhi, when we
are sitting here, many shops are clos-

ed.
ot g0 Wo wat : fraw wim

AT |
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Shri Raghunath Singh: He should
withdraw his words. It is most un-
parliamentary.

Mr. Deputy-Speaker: Order, order.
When one hon. Member is on his legs,
hon. Members should not stand up
ang start talking.

Shri Daji: Before I proceed further,
may I request all gections of the
House, that whatever you have to de
with the Bill you may do but at least
let us discuss it in a little dignified
way?

Shri Sheo Narain: He should with-
draw his words first.

Shri Daji: Unless we are able to
discuss it in a dignifieq way....

Mr. Deputy-Speaker: Order, order;
I will find out what his words are.

Shri Sheo Narain:
g qgif =7 T

He has said

Mr, Deputy-Speaker; Order, grder.
Please sit down. I will look into it

Shrj Daji: 1 will only say this that
the decorum of the House is always
important but never so important as
when we are discussing our own
salary. Therefore, let not the discus-
sion be so flippant as to give am im-
pression that we were over-anxious
to vote it. Please bear with me. Do
whatever you want to do. You can
reject my amendment,

So, I was submitting that today even
in the City many shops are closed
and by this time workers must have
started a huge procession to protest
against the failure of the Government
to hold the price-line and demanding
adequate food, adequate dearness all-
owance and bonus. In the evening
there are rallies everywhere in the
City. So, it is a real anomaly that
when the working people of the coun-
try are today fighting against the price
rise and for a petty increase in the
dearness allowance, we are unablg to
give even a petty increase of Hs. 3.50
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[Shri Daji]
to our own employees whereas on
the same day we are meeting tp volc
ourselves not only a 25 per cent in-
crease in our salary and g 50 per cent
increase in our daily allowance but
also to vote it retrospectively. There-
fore there is added reason today that
we should pause and recomsider the
Bill as it has been sent back with
amendments from the Rajya Sabha.
This is the most unfitting time for
pushing through this legislation. I
do not deny that the cost of living
index has gone up. But how is it that
when we discuss prices for the people,
dearness allowance for the employees
and bonus for the working people,
the price rise seems to be a little less
to us; but when we sit to discuss our
own pay rise, our own DA and TA
rise, suddenly we remember with
great consciousnesg this spurt in
prices? Is it that prices are different
for Members of Parliament and for
the common people? I do not say
that Rs, 500 is going to make a big
difference. That is not the point. The
point is not Rs. 100; the point is about
the psychological climate in the coun-
try. Having failed to give even the
pettiest relief to the common working
toiling people, who sweat, toil and
starve, having addressed them the
gospel of having patience and of
tightening their belts, as leaders of
the nation, as representatives of the
people do we set a good example, an
inspiring example before the people
by saying ‘“No, your DA can wait;
your relief can wait, but we, the
representatives of the people, must
get relief here and now"? I submit
with all humility that whatever be the
logic at the time when we passed it—
then too I—had my reservations when
the cowntry today is in the throes of
a severe economic crisis, when hund-
reds of thousands are marching against
the price rise anq are looking up to
this august House to give an inspir-
ing lead and to force the hands of
the Government to stop the price rise
so that the whole nation can be taken
forward on the path aof prosperity,
this is the most wrong time that we

SEPTEMBER 25, 1964
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should vote this. Therefore I submit—
and I submit it with all humility—and
sense of dignity—let us also adg to
the dlgmty of the House. Let us
consider this question with some dig-
nity, not merely the question whe-
ther we should get somthing more or
not but also the psychological effect
that it will have. I do not want to
count the effect in terms of rupees,
annas and pies. It ig not g question
of so many rupees. After all, it may
be a question of a few lakhs of rupees
in a budget of crores of rupees; but
the crucial point is not rupees, annas
and pies but the psychological impact
of this, I most respectfully say, most
obnoxious, wrong measure that we we
are going to pass, of the measure of
voting ourselves higher salary, of the
measure which will be taken by the
people almost as an insult to their
own misery and dereliction of duty
beyond compare. Let us wmot be a
party to this.

Shri Harl Vishnu Eamath (Hos-
hangabad): Mr. Deputy-Speaker, 1
rise to oppose all the three amend-
ments made by the Rajya Sabha to
this Bill. I will be very brief, I do
Lelieve in all sincerity....

An Hon, Member: Not three, only

one,
Shri Hari Vishnu Kamath: [ am
sorry. [ rise to oppose the first

amendment that has just now baen
moved by my hon. colleague, Shri
Raghunath Singh.

Mr. Deputy-Speaker:
have been moved,

Shrimati Renu Chakravartty (Bar-
rackpore): They will be taken up
separately.

Shri Hari Vishnu Hamath: [ will
in that case oppose all the three. As
regards the first one, we have always
questioned the wisdom of having
retroactive or retrospective legislation
in other flelds ang sectors. [ do
think that where a Bill concerning
ourselves ig concerned, we shoulj set
a noble, a better example than would
be set by this amendment ir we are
to pasg it. I think, it will be in the

All the three
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fitness of things not to accept an
amendment which seeks to make the
provision regarding salaries retreac-
tive.

As regards the second amendment,
i think, the Bill as moved bv Shri
Raghunath Singh was very apt and
adequate. I do not think that this
amendment seeking to delete the dis-
tance limit of 700 kilometres cr some-
thing like that should be accepted.
The limit is necessary and we should
stick to the provision of the original
Bill as moved by Shri Reghunath
‘Singh,

Lastly, 1 think, the optiona] clause
should remain. We do not wish to
delete it. The only amendment that
might be made to clause 4 should be
to insert the word “Chairman” also
along with the Speaker. The Chair-
man of the other House was forgotten
with reference to clause 4 by Shri
Raghunath Singh. That amendment
might also be made here if the House
is willing.

1 therefore oppose all the three
amendments made by Rajya Sabha.

&t o Hlo AAN! : IITEAH ALNET,
# g wifzlz 1w v ¥ faxg
WET EAT E, A X fadw @ wa@ w1
T E | W 3w ¥ wraw ) feafa
g Mg § I¥ gArt qumw fow
N o= a@aa § 1| I
A ¢ 5w qw ¥ o g,
Afea OF aw ¥ o Fgreifie Thee
A, oY @S S, W 1964 ¥ woAT
WEATE AT 21 TWA ¥ 31 THH FX
&, g @ TTA T T AT, W%
Faa ¥ & wo¥ A w@Ed # mir
wee T @R E, 99 fF 22 Frwr gOHTE
sttt ¥t ag whr eftere T &
et fr ZrE st ¥ T wTe ey
# fogtm  waEw ¥ wroqE WY
e T fear w0 '
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# ook A fa a8 S @
wrgaT g f wior @@ 2w § 27 FO%
T 4@ @ W Q9 9T AT W
TR & WX 9T |Ier I W H ¢F AT
¥ ot ¥ wraw Wik ag fow wr g,
oI 99 WIS AT KT oavRrg ¥ S
TERAAMFTCRE F IS & aw
#x fFu w0 a1 TF WY, I9 AW W
Tgdt IgEl & gt W seraifes
IYET FT TEATAT FLA A §F q5T A
A7 & W WX 30 § fg F ey
g | AT ¥ 97T FY a6 IW & 45
FAT W A1 wiw o § fE ool &
T F2r A¢ W Q¥ T N g oA
TETE WX W T 94T IS R |

& faag w=m fr gg oY @or
difoen wov agEa F wE 9T,
afeT #5 ¥ &9 a1 Aeat A1 T FfAy
91T gAY A g difar fsoamge
frg a0F ¥ oA w1t § 1 ST
g, 99 4% fae @gq F 99 gwr
M Swia & ghRfaw s o,
fegem € & weifae & ofiy
S g wEard & gERfwe Y afgd
ET Uw A wgy a1 fr wgmd &) 3w gq
7E & § f5 oifermiie & vl & werg-
ST 73 &, e gug w T v, dw oy
Tea F1 AW FT, M AT A0 WX
wand T ETETRAT WY
g FT g WMT A T fF wEm
q9T §TE WA qAEE B @ F
Wiz fegm qomew & at § feawor
oS A femr g W w7 o fe
mr . aw sfme &%
s g | A & @y wgmfe
wror WY gag § fr oo fam &) arow &
foar o | gATR YEW A oAq0 9
wgrg< wredY, 3, ot i dfeq FaRT A
ATE ¥ G T AW N A Wy
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[=7 ®o Yo wAT]

T @ § T /ST § woA Wievr & afr
w7 ¢ fr qw A o faafo ago e
g W ag W guw A A g
I W & feaml #Y T W S
W g ¥ fog o g a@d
Afe sawr w1 waT w7 g |
15 hrs,

HqY A W9 F R T I
o wgm f§ g ¥ TR W,
AT ATHT WTHTL 9T § WA T7ATR1
¥ gfe = ow sw &1, e
ITHT AW AT WIW IFQT HY GO WY
W wox G @A e | N oE
wigiz faar a1, e swfeomt ¥
g TE AT FH, wWifs & AT @
I§ wiEdT &1 wHag ag a1 5 97,
1967 ¥ ¥T=U # qearg! ¥ gfa #r
w1, arfs 99 q99 0 fowe & 9
WTHT 98 ¢ & gH AT Jea1g T8 T
gy § | 99 I% qar s fF fee
W7 RS AT AW §

O ¥H 9K & A § 96
AR ¥ 7y AeH far § oAy S
t 5 ol gom @ a9y o)
W T I TERd W wrE A
qU AXHE FT qCE W AT AL, QY
wr§ T 7 & 1| A WTEAT WY 1600
A & ofad e | § ot ¥
T F 5 39 @ W FY WEE
w4

oY woaTe fax : 1600 THA ¥
ofad wgr & fadd ?

! wo HYo wANl : 1600 TUY
7 @, 1200 T9T a1 1000 T @Y
famd | AT GTET W FEY § g
w1

& xu faw w1 fadw w7 § WK
7 ¥aw agr Y 0w A W,
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¥ g 22 AT TAFFZ WAL B
g1 fF § g7 R & fawre wA
g w9 & forr ggarw ¢

Shri Hanumanthaiya (Bangalore
City): I have great pleasure in res-
ponding to the call made by my hon.
friend Shri S. M. Banerjee that the
discussion should continue on this
matter with dignity. It is a very de-
licate matter. It ig easy under the
circumstances to lose not only onc's
temper but also lay &n aXe at the
dignity of this House. So, let us for-
bear from doing so. I wou]lq appeal
to my hon, friends to see the reason-
ableness of the proposition with an
impartial mind.

I agree with them that merely be-
cause we are in a majority here we
should not take personal advantage of
it. I concede that straightway. Nor
shoulg they take advantage of it for
party purposes. May I appeal to my
hon. friends to see that by pitting the
Members of Parliament against the
Centra] Government employees and
inciting their feelings, by implication
they want to egg on the Central Gov-
ernment employees more and more
to demand more ang more?

Shri 8. M. Banerjee: We never said
that. Kindly listen to me. Their
only demand was that the terms of
reference should include the revision
of the dearness allowance formula.
That was the only meagre thing which
they wanted. But even that has
been refused by this Government.

Shri Hanumanthaiya: I am coming
to that. In this discussion, jhe pro-
per comparison would be what Mem-
bers of Parliament are paid in other
countries. To compare the salaries
and emoluments of Members of Par-
liament with those of other classes
of Government employees is neither
pertinent nor proper. If my hom.
friends sitting to my right had taken
the examples of salaries of Members
of Parliament in other countries and
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shown that this Bill proposed tv pay
much more than what was warrant-
ed under the circumstances, I, for one,
would agree with them. But to take
Government employees and their
dearness allowances into considera-
tion and then argue against this pro-
position would be gsomewhat far
fetched,

My hon. friend Dr, Ram Manohar
Lohia is not here, at the moment. I
would appeal to him,—and also to
my hon. friend Shri S. M, Banerjee,—
to remember that he himself has said
that 26 crores of people are getting
less than seven annas a day. I concede
that proposition. If that be so, then
with what logic can my hon. friend
ask for the Central Government em-
ployees much more than seven annas
per day?

Shri S. M. Banerjee: I had men-
tioned about that also. I have said
that in this country there is actually
a race between gtarvation and hunger.

Shri Hanumanthaiya: My hon.
friend takes up a convenient argu-
ment when it suits his party purposes.
If my hon. friend is so sympathetic to
the whole people, I shall put forward
a proposition which must be accept-
ed by him, and it is this, Let there
be a wage commission for all profes-
sions in India.

Shri S. M. Banerjee: Yes, including
Members of Parliament.

Shri Hanumanthaiya: Yes, includ-
ing Members of Parliament and Minis-
ters and the ICS people and others,
and let the wage be fixed with refer-
ence to the per capita income and the
comparative quantity and quality of
work turned out. If such a thing is
done, there will be no heart-burning
in any quarter. On the other hand,
according to statistics, organised
labour is taking more than 200 to 300
times the per capite income, more
than 26 crores of people. It ig for
those 26 crores of people that we have
to feel, and I do feel for them.
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Therefore, until that commission is
appointed let us come to this honou-
rable and dignified agreement. Let
the salaries and allowances of Mem-
bers of Parliament be judgeqd on the
basis of those that are paid in other
countries. Let us pot bring in the
Central Government employees into
this discussion. Then, one can bring
in the ICS people and also the others.
Al] that will confuse the argument.
Let not other things be brought into
it.

So far as the electorate is concern-
ed, they are equally familiar or con-
versant with the opinions of MPs.
I say today that I can go to my cons-
tituency and convince them that this
salary is properly paid and get elect=
ed. I shall give you this challenge
here and now. But really, it is not a
question for any challenge, but it is a'
question of being reasonable. Here,
we must go on the plane of a princi-
ple, insteaq of taking advantage of it
for party purposes,

Shrimati Renu Chakravartty: What
is the principle?

Shri Hanumanthaiya: The pitting
of organiseq labour and the Central
Government employees against the-
rest of India and Parliament in parti-
cular should not be done. That is my
appeal to my hon. friends,

Mr. Deputy-Speaker: Now, Shri
Hukam Chand Kachhavaiya.

Shri 8. N. Chaturvedi (Firozabad):
We have not been given any chance.
Those who had spoken on this Bill
previously are being given a chance
to speak now also. I was denied a
chance last time. This time, I want-
ed to speak and I had given my name
two days before.

Mr. Deputy-Speaker: The hon. Mem-
ber may please await his chance.

8Shri S. N. Chaturvedi: The time
allotted for this is only 45 minutes
and already about 30 minutes are
over,
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[Shri S. N. Chaturvedi]

The voice of those who want to
-oppose these amendments should not
be suppressed in this House.

o gew W wwAw (W)
T WEIST, YW ¥ fawr & wrew
¥ ¥aw @ § w8 ¢ fF ol ww
T T fas ot arw w7 1, v gw oA
2w ¥ 70T SAar & qrd feg wEC Y
A ISTF ATT F 6 & | gg fewaeAT
"o #1 a7 ¢ fF gw  woe geanE
a1 797 «, ¥ 81 s gl gat
A AT HT TAE & are F fawarg o
T |

& faw ) T g s Ty fag
TaT A Y ¥ o= FR U o WA
JI F A W A< EwrRr A w
A HT GHAT R | IR FEA w7 W4
WREF AT FIM T a7
IR @ anrn 9 W @ ag
oA a1 | & T§ a9 #1 fa0w wa
€ W gute W ¥ gfgwiw A0 0@
g 9 =T A T ¥ FW g TR
&) ww ad ag g fr 7 qa I
& ST S TR FRATE aT are safe
2 ¥ surar farRe ®

&\ wraeg § & g & wgar amga
i & e ag & fase 7 =nfae
™ g7 wm wifat Mo ad
T § W wwlt qeng w6 A §
ag FoO W A 1 T oAl
Iifeg | T fog Axg fam st fadw
F@E |

! Fo ATo WeWA : I WY,
Fear wrEAT ¥ aviE Y F §
@ fawr &1 T O giwAEE TS AW
& o 1w A § I § fadw
warg | & gaw g wwfaw ®
forg ®q & wega feqr mar v g &t
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T qr Y, AT ww g@d A G
o 1 § 99% qg Wl ot g Y
T 8

Shri P. R. Patel (Patan): Sir, on
a point of order. Can an hon, Mem-
ber say that the Bill, after its passing,
is bad? Once it was passed by the

other House, can he say it? Is it not
contempt of the House?

Shri S. N. Chaturvedi: I have every
right to say what I have said,

Mr. Deputy-Speaker: He can speak
only on the amendments. The princi-
ples of the Bill have been accepted
by both the Houses.

S Mo ATo wqRAT : AT AW
gt & 97 w oé wwfa fat & ol
£ ¢ W e 99 & o w3 F fAg
&7 g § a1 wrafoat w1 ar @ § )

o W7 M A @ Ay T X
afy afy wet g€ § oW x@r g
o e g7 gt JasaTg W warEfew
FIT F a1 a2 AF TIT A9 griv o &
wra § e wror wgard aga wfew ¢
AT agaard CaamET A E
qifede & Yedl § I WY SHET HE
gaT &, ag W & W g 1 e &
g Fe T WY 787 ® F%ar g fF omax
ar 3w ¥ el F &Y g = ¥ weEt
¢ et o% wrefem &1 awegd & 1 a@r
w fre Wt T et B @ § 0
wTTT A 4T gAl T § AR WY
¥, ag I G ¥ A ¥ W A
Tt ¥ g W e A A faw @
1 ag oft e FR A P
W a9 ® @y gy & frdw won
argar § W wTOR @ qeAT Wi §
fir sa7 oz 7% v fF g faer @) @
wrar | 2w #ow argfew T § aw
sqrarét wt o ey Sy & §, Afw
¥t &t g ¥ v Ao Ty o W@
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aqar oy § | qF &y & Wy § foew
qw ¥ gar § ar arew N R g
T & &9 § AN g, TIWA WK FL
HHI FY [FEA g awy § a0 6|
2 oY § | e SaEE § 9w §
AN wanfsa § I A€ Q@ G A,
T wgrer foery &Y 1§ wom A
o § 1 wfde =2 A o
% 78T a% 1 T & 6 ) ey A
& ST @& wow A & § wgd i
W | 9T FT 96§y T W& 1 FA AL
1 Y g WA FO A0, WISAY
Mg i T § 7 w9 WOH g6
fea & sresfewrd w3 G & 90 W
o /vy & 1 5 awr & @ 9 s felt
7 foelt g & o fieat o gfa SO
£? 99 @9 ¥ uw ywre Y wfaw 2,
qwT § TT TR T TET T §HS 8§,
afFq aifeamic #1 &t RSt
I & WL & @ F 9Ufeq )

ot 9% g9 QRGEr & 9m 9%
|t W WA TACH TEEA FA &
fag +2% ® & | w9 W ww d=w
AT W I G § | WK
qiffear & gua F @AW 7AW W qr
o1 &, StEr ga@ qAr St A 7 AR
®ET & | @ X FIA! YT WET WY
ot gk & AWt qafet dw &
aR § 1 oSTEY Y gear A qeomdf
wm @ § faor wet & goc F0¢ WA

TS & ¥ WA &, 7@ A% A

T AETE & A T a7 A
7 § f5 wm I ¥ gw qfz W<
| gifF WY TAemw WR W
T & 1 ag W femr omm @
YT TIT FT g FATIAA B
1220 (Ai) LSD—T.
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v g% & 1 Q@ g ¥ gATOT WY
we §, TaW g @At Wy
&9 AR ¥, wry o d g §, AN g,
ST @ Al wifaw § 1 adt
e & qaaar § | OF gy § JaN
e ¥ dgm Wi dmw
T & & F @ v

9 #Y wfew AL arw § 1 waN
T3 ¢w fawr & fad % ot & fr 3w
FEAT AGF | AT HY dHATHI BT
@Y g WK g 39 faa &1 o™
qeq & & ay feaar weer THE ST
0T OEM, TF IIMECT gH W & aTHA
W ST | 9g T qE1 WTEd N m
@t ff oY & fag wawe g
A8 &1 2@ T N F5 AW F qEry A
FET AT A ;T gH 9 A AT gAY
fF .

#H & A fea Egmm ¥ ang
T AT @ AT ATUR F 419 |

Y geT WA ®WTW WY §ES

HqIFT a7 )

st o o (aEImYR)
IS AERT, W WASACH Iy
awT & T g % A€ §, ST wanE
w0 & fg & avfr gig 1 o A
aeer &9 #1 fadw #T @ § ¥ ww
qfamic & =T ) wAATATER
FaC TN F oy € g0 F A Ay
2 weEw WX gul Y v adr g fn
AN KT FCERT E AR T @
@ fme avd § W T @ gzaw
wT FhY § | gET gUTT 7 & fE gn
o9 &1 g7 & FEAT FET 939
21 =@ S guim &Y AW AR
far ok & aff & awdT F )

# g7 g3cql #T T ¥ WIT
frdza wom Jgd g ot e
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[ sfrrt gwar stft )

urazr #1 afan 4@ ¥ Wy gawr
fdw 7 &3¢ | arferaiiie & e #74)
FE T FF ¥ AYAT [IAT FET qEAT
&, Ty wrar FY geafsy &, s et
&, st # A Y, S w dar ),
fraasrdar D, s a s A g s
FY AFT FH FEAT 9297 | 7€ 1@ F
agag?m{%mmwaﬁlm
i ¢ f5 ga ol foell & 781 %7
gra § o gardy ameEg @@, EW
X AT I3 & | AR HEAE HEEm
& grefirew w1 avi7 fra & o aamar @
fr fra T®@ ¥ & W mgm &, frm g
¥ ww oagm g | fow g ¥ o fow
e IAGT AT G WA@Y
qifafewsr w17 WY wgmE A W az
@ 2, ST & wias F19 g0 F1 3T
qTAT & | AEEE TET & fF we gard
€ gfaae i @ s gy ot gfra
gt o freet aff g7 faeeT e
IE T8 G A A TOT AT w6
N wered § AN F GF ¥ vy "W
FEATA TG FCA A AN & T
oY ZAT a<E & TR | wror ofY & 3Ry
qF STEAT AT ARA § F J[EAT w
T 7@ &, gy I Ay &
aTEATE agAr AfET, JAH TAT oY
98 AT 91fgq fF I I FA FA F
foae miferie & graT Ear FrE W Y
faamlt asd & s1@ § faelt WY
qEt & g, Ia% gfvwara w17 w6 aar
& AT 37 | FY AT F AT gEAT
ot Ewedyea o wifaw ®7 F |

Mr. ‘Deputy-Speaker: Before 1 call
upon-'Shri Raghunath Singh, I shall

call the Minister. Shri Bhagavati—
does he want to say anything?

The Depuly Minister in the Depart-
ment of Comnmunications (Shri Bhaga-
vatl): No, Sir.
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Mr. Deputy-Speaker: Shri L. N.
Mlshna—you do not want to say any-
thmg

The Depaty Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): No, Sir.

Shri Hanumanthaiya: The Ministers
are not participating in this.

An Hon. Member: They are neutral.
Mr. Deputy-Speaker: All right.
Shri Raghunath Singh.

= ogag fag . ITerw wERT,
¥ ooy faindy oo & qgwi ® aga
verary 291 g ST Arq mva gy ot
Fear aeat g fr aw A sowee wfis
2V, BT TN ATEATE T, WY A0 g@T 3T,
=S g1 | ZATEr GWRT 32 A A wrAAH
e #1 &, @ ATAE gA A F F
I St ¥ $o & FRAT A
e FFaaar qEAd W g9 A
qfcfesfirat S wTod T ST @
&1 & | Fid T T W /Y AWT WA
9T, quAfas a9 §, FEFar &
Y ageg get & IAA & 70 yhawow @y
oy g1 fagi s sires 3% arfas
Far T & werar WK $ feay € Tt
¢ 1 IFW FAT TF AT AT wAT
ot 1 7%, lewe @ M av
Fowfr a1 Tow Wi § WA 9 &
faar g9 o< e & w0 &) WA
Sfraer g gH ¥ & fear & ) e
TUW qFS &, A AW TAFIA AT FT
o § o T ¥ A Aifed 9w
I T @ AT &, IR w0 TR A
srgarT 7

aw w117 937 : TEF |

wtwgra f g : a2t & qmw Fgr
¥ e 7 Qe qerafaat & a0
wo wrga & 5 g qorafadl & g
Aax . |
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ot gEeta oA (FAFar-afa
afeaw) : wrdw # aefaw | owER
oYX & AT AR

Y Frer vergor ;<o & A1 w1
€ gL 99 4aT

st I e AW § A1 afew
¥ 3wl 39 Y @ §

&Y vgna feg - wre o a1 e
FErE

Y DAY ofTF § TESST FA F

WY Taae fag s g# fegem
¥ SATRET F1 THAT §, AT B TGAT
Ay g W sfeq sz ar fgd, g o
H Wt goret Wi g1 I1fed, T area
g aifyd e wow 98 4 gdewT w9
&T Tgi W & | qArafagi ar fEr
FaC Nt F gardY ¥W A g 1 wWifE
faa® ¢F & v 9T T g9 AN,
g 9% faw o IIET ) ow ag
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2ar g A sraAT e g 6 g gheae
#Y 7 forar sma

Mr. Depuly-Speaker:
is:

The question

“That the following amend-
ments made by Rajva Sabha in:
the Bill further to amend the.
Salaries and Allowances of Mem«
bers of Parliament Act;, 1954, be
taken into consideration:—

Clause 1
1. That at page 1, for line 5, the
following be substitudted, namely:—
“(2) It shall be deemed to have

come into force on the 1st day
of June, 1964."

Clause 3

2. That al page 2, lines 4 to 7 the
words “to a member whose usual
place of residence is more than seven
hundred kilometres by rail or resd
from the place where the sessiomr of
the House of Parliament or the sit-
ting of the Committee is being held"”
be deleted.

. Clause 4
syaear fgegram & @i & feegeana
¥ . 3. That at page 2, clause 4 be
AFAA TG TGN &) FHAT §, M=y deleted.”
X T AFATE The Lok Sabha divided.
Division No. 7] AYES [15.24 hrs.
Abdul Wahid, Shri T. Chuni Lal, Shri Jamunadevi, Shrimati
Achuthan, Shri Dafle, Shri Tha, Shri Yogendra
Alva, Shri A.S. Daljit, Singh, Shri Joshi, Shrimati Subhadra
Alvs, Shri Joachim Das, Shri B.K. Kakkar, Shri Gauri Shankar
Aney, Dr. M.S. Deshmukh, Shri B.D . Kamble, Shri
Ankineedu, Shri Dharamalingam, Shri Kedaria , Shri C.M.
Babunath Singh, Shri Dighe, Shri Khan, Shri Osoun Ali
Bakliwal, Shri Dorai, Shri Kansinatha Katoki, Shri Liladhar

Bla Krishna Singh, Shri
Barman, Shri P.C.
Barrow, Shri

Barua, Shri R.
Bayumatari, Shri

Bhanu Prakash Singh Shri
Bhattacharyys, Shri C.X.
Bhawani, Shri Lakhmu
Brij Basi Lal, Shri
Chakravertl, Shri P.R.
Chandrabhan Singh, Shri
Chaudhuri, Shri D.S.
Chavda, Shrimati Joraben

Dubey, Shri'R.G.
Dwivedi, Shri M.L.
Gahmari, Shri
Ganapati Ram, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Gonl, Shri Abdul Ghani
Gupm, Shri Badshsh
Hanumanthaiya, Shri
Harvani, Shrl Ansar
Hem Raj, Shri
Himatsingka, Shri
1qbal Singh, Shri

Koujalgi, Shri

Kripa Shankar, Shri
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Mabhishi, Shrimati Sarojini
Malwichami, Shri
Malhotra, Shri Inder J.
Mallizh, Shri U.S.
Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Marandi, Shri

Maguriya Din, Shri
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Matcharaju, Shri - —wp g Raldeo Singh, Shri Singhwi, Dr. LM.
Mathur, Shri Shiv Charan Raju, Shri D.B. Sinha, Shrimati Ramdulari
Mehrotra, Shri Bra) Bihari Ram Sewak, Shri Sinha, Shrimati Tatkeshwari
Mehta, Shri Jash am' Ram Swarup, Shri Seoy, Shri H.C.

Mengi, Shri Gopal Datt Rane, Shri Srinivasan, Dr. P.

Mirza, Shri Bahar | Ranga Rao, Shri Subramanyam, Shei T.
Mishra, Shri Bibhuti Rao, Shri Ramapathi Sunder Lal, Shri
Mohanty, Shri G. Reddiar, Shri Swell, Shri

Mukans, Shri Roy, Shri Bishwanath Tahir, Shri Mohammad
Mukerjee, Shrimati Shards Sadhu Ram, Shri Thomas, Shri A.M.
Munsni, Shri David Saha, Dr. S.K. Tiwary, Shri D.N.

Murti, Shri M.S. Sahu, Shri Rameshwar Tiwary, Shri K.N.
Niranjan Lal, Shri Salgal, Shri A.S Tiwary, Shri R.S.

Paliwal, Shri Semanta ,Shri 5.C ‘Tombl, Shri

Pande, Shri K.N. Samnani, Shri ‘Tripathi, Shri Krishna Deo
Panna Lal, Shri Shah, Shri Manabendinr Uikey, Shri

Pant, Shri K.C. Shakuntala Delvl, Sh.imati Upadhyays, Shri Shiva Dutt
Paramnasivan, Shri Shankaraiys, Shri Valvi, Shri

Patel, shri P.R. Sharma, Shri K.C. Veerappa, Shri

Patel, Shri Rajeshwar Sheo Manin, Shri Verma, Shri Balgovind
Pillai, Shri Nataraja Shivananjappa, Shri Virbhadra Singh, Shri
Prabhakar, Skri Naval Shree Narayn Das, Shri Wadiwa, Shri

Pratap Singh, Shri Siddiah, Shri Yadava, Shri B.P.

Raghunath Singk., Shri

Banerjee, Shri 5.M.
‘Chakravartty, Shrimati Renu
Chaturvedi, Shri S.N.

Sidheshwar Prasad, Shri

NOES
Daji, Shri Homi
Elias, Shri Mohammad
Gupta, Shri Indrajit

Kar, Shri Prabhat
Mukerjee, Shri H N,
Warlor, Shri

Mr. Deputy-Speaker: The result of
the Division is:

Ayes 134; Noes 9.
The motion was adopted.

Mr, Deputy-Speaker: I will now
put the amendments. There is an
amendment by Shri Chaturvedi to
the first amendment. Is he moving
it?

Shri 8. N. Chatarvedi: Yes, Sir. I
beg to move:

That in amendment No. 1, for sub-
clause (2) of clause 1, substitute—
“(2) It shall come into force
on the 1st day of June, 1965"
AL FEY ST are9d qg &, v wrer
qI® FIC ITERE FT WG G RIL,
AfeT Y gTT W waT F F@ I A
g e giar afgy | e aag ¥ A
g wwga wwEr g & oW g
=T, WAT AT &V, VA AT qgh

FF T IEE T I g, A I A 6
19658 & | Q&T 74 ¥ TF a¥T FH
q oW A 3w ¥ qelad § IaT WA
WHRAE NG T & | TR A W
feest 97 & agrdT @ gwid auER
%1 7 faege w1 &t 3 |

ot vgare fag : & g8 FwtaT 71
fatre < g 1 faig v foa v
for ag faer sd=r & agt orw g o fiee
T8 7§ ¥ o7 {91 F T4y | Afew dfew
N F A F g9 § @I I9 TG °H
AR FY THT | IAF AL WA I Y GHT
¥ 1 Tafed gl w1 5% A qEar |
q7 & qr oz &1 w7 Jww o
T8 gWT & | W9 gaw fagraa: ar
& # § afer Wy & 5 &
1965 & AT AT ALY | 5 W9 T
fas & fagra 1 efwT 713 § 9%
T g A w@ & o) fow faw fawr
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¥9 v qry 7T, 46T faw ¥ o A

grar wfed

Mr. Deputy-Speaker:
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That in amendment No. 1, for sub-

“(2) 1t shall come
on the 1st day of June, 1965

I shall now

put Mr. Chaturvedi's amendment to

the House.

Division No, 8]

Banerjee, Shri 5.M.
Chakravartty, Shrimati Renu
Chaturvedi, Shri S.N.

Daii, Shri

Blias, Shri Moha

Achuthan , Shri

Alva, Shri AS.

Alva, Shri Joachim

Aney, Dr. M.S.
Babunath Singh, Shri
Baklivwal, Shri

Bal Krishna Singh, Shri
Barman, Shri P.C.
Barrow, Shril

Barus, Shri R.
Basumatarl, Shr

Bhanu Prakash Singh, Shri
Bhattacharyys, Shri C.K.
Bri] Basi Lal, Shri
Chakraverti, Shri P.R.
Chandrabhan Singh, Shri
Chavda, Shrimatl Joraben
DafBle, Shri

Duljit Singh, Shri

Dus, Shrl B.K.

Dethmukh, Shri Shivaji Reo 8.

Dharamalingam, Shri
Dighe Shri

Doral, Shri Kasinatha
Dwivedi, Stri M.L.
Ganapatli Ram, Shel
Ganga Devi, Shrimatl

Harvani, Shel Ansr

Iqbal Siogh, Shri
Jamunadevi, Shrimatl §
Jha, Shri Yogendra

Joshi, Shrimati Subhadra
Kakkar, Shri Gaurl Shanker

The question is:

AYES

Gupta, Shri Indrajit
Hansda, Shri Subodh
Kar, Shri Prabhat

clause (2) of clause 1, substitute—

into force

The Lok Sabha divided;

\[1527 hrs.

Shah, Shri Manabendra
Shukla, Shri Vidya Charan
Srinivasan, Dr. P.

Kachhavaiya, Shri Hukam Chand Warior, Shri

Mukerijee, Shri H.N.

NOES

Kamble, Shri

Kedaria, Shri CM.
Khan, Shri Osman Ali
Katoki, Shri Liladbar
Koujalgi, Shri HV.
Koya, Shri

Kripa Shackar, Shri
Laskar, Shri N.R.
Laxmi Bai, Shrimati
Mahishi, Shrimati Sarojini
Malaichami, Shri
Malhotrs, Shri Infer J.
Mallish, Shri U.S.

° Mandal, Dr. P.
*{aniyangadan, Shri
Manandi, Shri
Masuriys Dio, Shri
Matcharaju, Shri
Mathur, Shri Shiv Charan
Mehrorra, Shri Braj Bibari
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuiti
Mohanty, Shri G.
Mubane, Shri
Mukerjee, Shrimati Sharda
Mourti, Shri M.S.
Niraojan Lal, Shri
Pande, Shri K.N.

Panna Lal, Shri

Pant, Shri K.C.
Paramasivan, Shri
Patel, Shri Rajeshwar
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Raghunath Singh, Shri
Raju, Shri D.B.

.

Ram Sewak, Shri
Ram Swarup, Shri
Ramabadran, Shri
Rane, Shri

Ranga Rao, Shri
Rao, Shri Ramapathi
Reddiar, Shri

Sunder Lal, Shri

Swell, Shri

Tiwary, Shri K. N.
Tiwary, Shrl R.S.
Tombi, Shri

Tripathi, Shri Krishoa Deo
Upadhyaya, Shri Shive Dutt
Valvi, Shri

Veerappa, Shri

Verma, Shri Balgovind
Virbhadra Singh, Shri
Wadiws, Shri

Yadave, Shri B.P.
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Mr. Deputy-Speaker:
of the Division is:

Ayes 14: Noes 107,

The result

The motion was negatived.

Mr. Deputy-Speaker: 1 shall now
put the main amendment No. 1 to the
House. The question is:

“That the following amendment
made by Rajya Sabha in the Bill
further to amend the Salaries and
Allowances of Members of Parlia-
ment Act, 1964, be taken into
cunsideration:—

‘Clause 1

1. That at page 1, for line 5, the
following be substituted, namely: —

(2) It sha!l be deemed to have
come into force on the 1st day
of June, 1964." '

The Lok Sabha divided.

Dr. M. S. Aney (Nagpur): 1 have
voted wrongly, Sir.

Mr. Deputy-Speaker; It does not
materially affect the result.  The
result* of the division is as follows:

Ayes 130; Noes 11.
The motion was adopted.

Mr. Deputy-Speaker: The gquestion
i8:

That the following amendments
made by -Rajya Sabha in the Bill
further to amend the Salaries and
Allowances of Members of Parliament
Act, 1954, be taken into considera-
tion:—
.

Clause 3

2. That at page 2, lines 4 to 7, the
words “to a member whose usual
place.of residence is more than seven
aundred kilometres by rail or road
from the place where the session of
the House of Parliament or the sit-
ting of the Committee is being held”
be deleted.

SEPTEMBER 25, 1864
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Chtwe L3

3. That at page 2,

deleted.’
The Lok Sabha divided:

clause 4 be

Shrj C. K. Bhattacharyya (Raiganj):
It looks like misuse of the procedure
of the House—what they are doing.
Of course, they are making the pro-
ceedings lively, but I think it is misuse
of the procedure.

Shri Daji: Sir, I rise to a point of
order. He must withdraw the words
“misuse”, We are using our right to
claim a division.

Mr. Deputy-Speaker: They have the
right to demand a division. There Is
no misuse of procedure.

Shri Daji: He
those words.

must  withdraw

Shri Hanumanthaiya:
unparliamentary.

They are not

Shri Vidya Charan Shukla (Mah-
samud): There cannot be any pro-
ceedings when the lobbies are being
cleared.

Mr, Deputy-Speaker: I hold that it
is no misuse of procedure.

Shri Vidya Charan Shekla: When
the lobbies are being cleared, the
House is not in regular session.

Mr. Deputy-Speaker: The lobbies
are already cleared; the doors are
locked and nobody can enter now,

Shri Daji: If they want a wage
rise let them be more modest, not so
shameless.

Mr. Deputy-Speaker: 1 learn that
there is a failure in the voting system.
Therefore, I would reguest those hon.

‘Members who are in favour of these

amendments to stand up.

*The names of the- Members could not be rec";ded due to mechanical )

defect in the voting machine.



3867 Salaries

Shri 8. M. Banerjee: Sir, I rise to
a point of order. Why not we wait
for another day to pass this?

Several Hon, Members rose—

Mr. Deputy-Speaker:
resume their seats.

Shri §. M. Banerjee:
counted?

Mr. Deputy-Speaker:
majority.

Shri 8. M. Banerjee: Sir, it s
-against parliamentary procedure. The
wvotes will have to be recorded.

Mr. Deputy-Speaker: All right I
will count. Those in favour of the
amendments may again rise in their
seals.

Several Hon. Members

Mr. Deputy-Speaker: There are
129, Now, those against these amend-
ments may rise in their seats.

They may
Has it been

It is a huge

TOS@==

Some hon, Members rose—

Mr. Deputy-Speaker: There are 10.
So, the result of the division is as
follows: Ayes 129, Noes 10.

The motion was adopted,

Shri Raghunath Singh: Sir, I beg
10 move:

“That the amendments made by
Rajya Sabha in the Bill be agreed
to‘ll

Shri H. N. Mukerjee - (Calcutta
Central): Sir, I am very sorry indeed
that Shri Raghunath Singh has
thought fit to bring before the House
this rather grievous motion which in
reality holds up this .House to very
well deserved ridicule and oblogquy
before the country. In the last occa-
sion also, on our behalf, it was rmade
very clear that whatever might
be the difficulties felt by a few indi-
vidual members, it was undignified
and indecent on the part of Members
of this House to give themselves a
wage increase in the manner in which

ASVINA: 3, 1886 (SAKA) and Allowances of 3868

Members of Parliament
(Amendment) Bill

it has beenr sought to be done. When
we were young we used to-study at
school rules of English' composition
and we would be asked occasionally to
amplify the saying “charity begins at
home"”, but we had never an idea
that “charity begins at home” is a
maxim which is applied by the majo-
rity in this House, which means the
Congress Party, in the manner jin
which Shri Raghunath. Singh and his
friends have sought to do. It is a
most extraordinary thing, and I wish
the majority in this House which has
already expressed its opinion, gave its
mind a ljttle more earnestly to this
matter.

It is nothing short of a calumny
that at a time when people all over
the country are suffering under the
most grievous blows on account of
the rise in prices, at a time when the
employees of government in the Centre
as well as in the States, not to speak
of the public sector undertakings,
are asking for a certain increase in
their incomes because of the rise in
the cost of living, at a time when the
Government is turning a deaf ear to
all sorts of demands, in regard to
bonus for instance, at that very par-
ticular time, the two Houses of Par-
liament are coming together in a most
vicious fashion in order to give them-
selves a pay rise. It is a most amaz-
ing thing. If this House can behave
in this fashion, if this House can put
the interests of a handful of Membera
who are not even a microscopic mino-
rity in this country, if this House
places the interests of a few Members
of the .House above the interests of
the people of this country, what right
have we to call ourselves the repre-
sentatives of our people? That is a
point of view which we have tried
to present, and I think it is a sheer

. scandal if this kind of thing is forced

down our throats. T 'do not know, as
I have said before, maybe, footling
little reasons could be put forward
regarding the difficulties in making
both ends meet which some of our
‘Members might have experienced, but
for that reason to give away a whole
principle is something which i3 not
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[Shri H. N, Mukerjee]
understandable. When we should try
to represent the feelings of our pecple
when we should try to represent in
some measure the life and aspirations
of our people, we betray that trust,
we are doing something which goes I am trying to do.
against the whole grain of human Mr. Deputy-Speaker: The question
decency, not to speak of parliamen- is:
tary democracy. In the name of a “That the amendments recom-
majority which is ruling the roost in mended by Rajya Sabha be agreed
this place, if this kind of measure is to.”
put on the statute book and members

of both Houses of Parliament get just
a pat on the back and also an addi-
tional package of wages, that is some-
thing against which we ought to raise
our voice, and that is exactly what

The Lok Sabha div'lded‘
1544 hrs.

Division No. 10] AYES
Abdul Wahid, Shri T. i S Bhat
':""'I """'m "ih: Iqbal Singh, Shri

Shai ] ' Jamunaderl, Shrimati
'l“"‘ Dr. M“"‘s""" Tha, Shri Yogndra

! Shel Joshl, Shrimatl Subhadra
-""”““'“' Kajrolkar, Shri

SoeL S Wil Kamble, Shri

gl m‘:: Shri C.M
e "““M"Mp_c' Shri Kelshing, Shri Rishang
""'""'Sh o Koujalgl, Shri H.V.
JE— Shei Krips Shankar, Shri
""" i Shel Laskar, Shri N.R.

Bhanu Prakash Sngh, Shri
Bhattacharyys, Shri C.K.
Bhawani, Shri Lakhmu
Birendra Bahadur Singh, Shri
Bist. Shri ].B.S.

Brij Basi Lal Shri |

Beij Raj Singh Kotah, Shri |
Chakraverti, Shri P.R.
Chandrabhan Singh, Shri
Chaudhuri, Shri D.S.
Chavda, Shrimati Johraben
Chani Lal, Shri

Dafle, Shri

Das, Shri BK.

Dan, Shri G.

Deshmukh, Shri B.D.

Deshmukh, Shri Shivji Rao 8.

Dhbarsmalingam, Shri
Dighe, Shri

Dorai, Shri Kasinatha
Dubey, Shri R.G.
Dwivedi, Shri M.L.
Elaysperumal, Shri
Gahmari, Shri
Oanapeti Ram, Shri
m. Shri V.B.
Gunga Devi, Shrimati
Goni, Shri Abdul Ghani
Gounder, Shri Muthu
Gupta, Shri Badshah
Hanumenthaiys, Shri
Harvari, Shri Ansar

Laxmi Bai, Shrimati
Mahishi, Dr. Sarojlni
Malhotra, Shri Inder J.
Mallish, Shri U.S.

Mandal, Shri Yamuna Prasad
Maniysngadan, Shel
Marandi, Shri

Maguriyz Din, Shri
Matcharsju, Shri

Mathur, Shri Harish Chandra
Mathur, Shri Shiv Charan

Raghurath Singh, Shri
Rajdeo Singh, Shri
Raju, Shri D.B.

Ram Sewak, Shri

Ram Swarup, Shri
Rane, Shri

Ranga Rao, Shri

Rao, Shrl Mathyal
Rao, Shri Ramapathi
Reddiar, Shri

Roy, Shri Bishwanath
Badhu Ram, Shri

Saha, Dr. S.K.

Sahu, Shri Rameshwar
Saigal, Shri A.S.
Samanta, Shri §.C
Samnani, Shri

Satyabh Devi, Shri
Shah, Shri Manabendra
Shalumtals Devi, Shrimati
Shankaraiys, Shri
Sharma, Shri K.C.
Sheo Narain, Shrl
Shree Narayan Das, Shri

Mehrotrs, Shri Braj Blhari Siddish, Shri
Mehta, Shri J.R. Sidheshwar Prasad, Shei §
Melkote, Dr. . Singh, Shri 5.T.
Mengi, ShriGopal Datt Sinha, Shrirati Tarkeshwari-
Mirza, ShriBakar All Srinivagan, Dr. P.
M[th_n, Shri Blbh:lti- . Subramanyam, Shri T.
, Shrl G Sunder Lal, Shri
Mukane, Shri Swell, Shri
Mukerjee, Shrimati Sharda Tahir, Shri Mohammad
Munznl, s_hrl David Tiwary, Shri D.N.
M._I-\‘I'HI, Shri M.S. Tiwary, Shri K.N.
Nll_lnnn Lal, Shri Tiwary, Shri R.S. ~
Paliwal, Sh_ﬂ Tripathi, Shri Krishna Des
Pande, Shri K.N. Uikey, Shri
Panna Lal, Shri Ulaks, Shri
Pant, Shri K.C. Upadbyays, Shri Shiva Dutt.
Paramasivan, Shri Valvi, Shri
Patel, Shri P.R. Veerapps, Shri

Patel, Shri Rajeshwar
Pillai, Shri Nataraja
Prabbakar, Shri Nawal
Pratap Singh, Shri

Verma, Shri Balgovind
Virbhadra Singh, Shri
Wadiwa, Shri
Yadavs, Bhri B.P,



3871 Income-Tax ASVINA 3, 1888 (SAKA) (Amendment) Bill 3872
NOES
Bade, Shri Daji, Shri Kar, Shrl Prabhat
Banerjee, Shri §.M. Elias, Shri Mohammad Mukerjee, Shri H.N.
Chakravartty, Shrimati Reou Gupu, Shri Iodrajit Warior, Shri

Chaturvedi, Shri S.N.

Mr. Deputy-Speaker: The result of
the Division js: Ayes 136; Noes 10.

The motion was adopted,

Shri H. N, Mukerjee: In view of
what has happened, we leave the
House as a gesture of protest against
the passing of this measure,

(Shri H, N. Mukerjee and some other
hon, Memberg then left the House).

-

1547 hrs
INCOME-TAX (AMENDMENT) BILL

(Amendment of Section 2) by Shri
C. K. Bhattacharyya.

Mr. Deputy-Speaker: We will now
take up the next item of business.
Shri C. K Bhattacharyya.

Shri C. K. Bhattacharyya (Raiganj):
What about the Constitution (Amend-
ment) Bill of Shri Prakash Vir
Shastri?

Mr. Deputy-Speaker: I has been

postponed.

Wt g et (faeake) -
Wy oo fF oft wEEmm qoar W
oW §%, A "I ¥ 75 fraga s
war § fr fred foas & fag
ot 45 fae #1 gug fuifa fem
q1, 39 AfgF 0 gy w1 T™ o,
ag awg A9 & 37 fam Sy S
Tz a1 fe sfas s e §,3 w0
g ate ad & A & fo¥ ¥, wife
A1 ¥ fegfa odt @ 5 wadde &
QYT WIF o WY §&A & GTHA 97 AT
aTf.T 0

Mr. Deputy-Speaker: No.

Shri C. K. Bhattacharyya: I beg to
move:

“That the Bill further to amenﬂ
the Income-tax Act, 1861, be
taken into consideration.”

This Bill says that in section 2 of the
Income-tax Act, the following clause
shall be inserted, namely:

“Hindu undivided family’ means
a Hindu undivided family govern-
ed by the mitakshara law.”

1549 hrs. -

[DR. SAroJINI MAHisHI in the Chair]

I had introduced a Bill for this pur-
pose in the Second Lok Sabha but the-
Bill lapsed when the Lok Sabha . . .

=Y gwT W weATT (3J3W) © T8
s faw s w@re ?

o TETEEIT STENY . @WrAdl- o,
¥ qra¥r gy swaeer WAl § fF @
T 3z faags wn =ifge, fow =t
“g FETTO W W TET & | W a8
ot frdus fem T & o =@ §—
& A @ FET & faw few a@
Wisfaagfrasa  ?

Mr. Chairman: Once the Deputy-
Speaker has given a ruling, 1 cannot
have any say in the matter.

ot NEEEA sEEt . e &
g AR g1 7

Mr. Chairman: According to the
procedure it is indefinitely adjourn-
ed. There is no special time fxed
for taking up the discussion again.
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Y gt et feel wwT
|raE & A1 qradq gf § v Wy |
IRAfFar aw FaT AT & fF 45
far - =vfaw & fa 2 feg wnd g S
= TAT A G 1 FC AT AT IqE
arz wroAr aren fagas & g 9o
w7 faura Fra ®# agT e & A1 23w
I ¥ & ww Ak,

ewmafa aglaw - T AR w9
FET & | f3y wteT 7 oF a7 favig
¥ ot & 1w 9 fawr v

ot Tt Srent ¢ IR faem
-7gr AT & 1 gTIE & w1 98T mar
2 o fama & | ww grIm & g6 Aifewr
gTIE g ¢

Mr, Chairman: The
taking the vote of the House does not
arise at all. The motion has been
adopted. namely,—

“That the Debate on the Consti-
tution (Amendment) - Bill, 1964, be
adjourned.”

Therefore it is indeflnitely adjourn-
ed and it has been decided by the D»

puty-Speaker that Shri Bhatta-
charyya's Bill be discussed.
oY s mest & 9

yema Iufers w g f ow fadow
o N oy ¥ T oM T, A
femr AT WY TIIW FY 7 TH T
#F amy & o 1 gree i § ot S
Ay, frg & v & | SO IR
w0 T § & W gr9W & favim 1 ooy
RATAAT T3 )

Mr. Chairman: Once the ruling has
been given . .

wft sgrere et ¢ wfer Al
fraymar & + Firote at s 3w firdas wy
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foredt wroq wwr & wHzdew qurd §
T&d & ferar 9w | a7 = fer @ qr

awmfa wiaw ;T faor o7 ¢,
w1 a femr. |

ot merna wrewt - AT faw e
ate foar o gwar 2 0 gAY Ay AR
Fz1 4ar fw gu 91 37 A §3 I A
%9 9 oo &ew #T &

Mr Chairman: Omnce the decision
has been taken by the Deputy-Speaker
I cannot do anything in the matter.
He has requested Shri Bhattacharyya

to proceed with his Bill. Yes, Shri
Bhattacharyya.

Y serea I meNt . faum dEw
g a1 o a7 fadas 9 ¥ w1 mar 2,
TIFg AWT AT, HYT FART 98 A forar
T WY ZHT a1 54 WY fadaw w7 T
fea T | SAET AWt A AT & | W
1% Ffear 2 A1 zr9| @ ¥ Y
A | 7T & fAavrg gwem g g
2

Mr. Chairman: For your informa-
tion T may say that this motion has
been adopted by the House last time,
that is, today, namely—

“That the Debate on the Consti-
tution (Amendment) Bill, 1964, be
adjourned.”

Under rule 338.

“s motion shall not Taise a
question substantially identical
witht one on which the House has
given a decision in the same ses-
sion.”

It has been adjourned.

So 1 request Shri Bhattacharyya o
continue hig speech,

The Minister of Planning (Shri B, R.
Bhagat): The ruling is very sound.
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ot qEEET qreR AT &
aaTer 7Y 2 1 W1 F Fg 770§ TG AW
mEa § | FATT gan Ay ag § i eraw
o 1 faia Zim 2 a7 |98 359 AT
& a Z°wT @1 wEg gAT & | BTET W
froia 8 sar7 7 ar f& 37 wST AW
v fadas ¥ a1 5 X FEAr fadas
& A fom @m | TAHEE WA
fararfrit & g7 AATET § ST 6
@ ¥ &F a1 gat aaE 7 1A
ﬂﬂﬂﬁ-mﬁgjﬁsfmt?fi
st &4l foan @7 W@ g | WG TEET
wafir fFar qm ar @& F@y @ ot fF
¥ a7 Ty vy faw v 7 g oA

W gEw wa WA ¢ Ha fawTd
& faw az g an 5 3= faq & 12
=t F1 77 1 7Y 97 797 fawrwa za0
qr |

sft TRIEEITC TR HITHR EAT
Zo & oF T ZH IHTT AT T AT -
az ot 9fsar § Tas faodia g9 Ao
AT qr A IH AT FT T I F
HqTHY IEE| TEr qr W7 AT W T
wT foar At 99 drg F1 F fagr T
o1 | EEFT A A ETIW F WA @
AT | aT grew agAd & 1 @ A
fadtws wy & forar o

Mr. Chalrmean: Today only the
motion has been adopteq that this
particular thing should be adjourned.
The rules are framed by the House
and therefore it is nothing going
against the Tules of~the House. I re-
quest Shri Prakash Vir Shastri not to
interrupt and to allow the discussion
to continue.

Dr. M. S. Aney (Nagpur): My sub-
mission is that when the motion for
adjournment was moved there was
general understanding that it was be-
ing postponed to be taken up after the
Bill about salaries. I do not know
what the exact wording of that motion
1s, but if there is a doubt on this point,
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it is open to you to put the matter

to the vote of the House and get. it
cleared. ) '

Shri Gauri Shankar Kakkar (Fateh-
pur): [ was present Lere when the
motion was moved by hon. Member,
Shri Kamath. I{ was decided that it
would be postponed and would be
taken up after that Bill. Even the
hon. Deputy-Speaker had taken it in
that light. It was implied that this
will be taken up after the Salaries
and Allowances of Members of Parlia-
ment (Amendment) Bill. That was
impliedly meant. I think. there is
some misunderstanding somewhere
and I shall request that on such a
special occasion the opinion of the
House which is supreme over the
rules be taken There Is no bar to
taking the opinion of the House under
these circumstances, when the House
had dealt with it and it was made by
the House.

Shri C. K. Bhattacharyya: Though
my Bil]l comes after Shri Prakash Vir
Shastri's Bill, I believe, I should make
some observation on this. The proce-
dure that you have adopted today is
rather unusual. His Bill was first in
the list and we took up Shri Raghu-
nath Singh's Bill first and it was ad-
journed. He is right that the under-
standing in the House was that Shri
Prakash Vir Shastri’s Bill will come
up after Shri Raghunath Singh's Bill.
That is why when the hon. Deputy-
Speaker called ypon me to speak, I
at once asked, “What about Shri
Prakash Vir Shastri's Bill?" That un-
derstanding was in the mind of every-
one of us. Otherwise, it would look
like stifling the discussion of Shri Pra-
kash Vir Shastri’s Bill just In the
middle of the way. It is an impor-
tant matter. 1 do not know whether
there is any way out of it. but the
question that is raised by Shri Pra-
kash Vir Shaestri appears to me to be
a very valid question.

Shri Shree Narayan Das (Dar-
bhanga): I think, the hon. Member
will have to give another notlee for
the consideration of his Bill; other-
wise, It cannot come up today. Only
i the sponsor of the Bill gives notice
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to the House ang that notice is accept-
ed, that will be considered.

Shri Gauri Shankar Kakkar: Now
[ formally move:—

. “That the Bill moved by Shri
Shastri which was adjourned, be
taken into consideration.”

Then, Shri Bhattacharyya’s Bill
be taken up,

may

Apn Hon Member; That cannot be
done,

Mr. Chairman: I am extremely
thankful to hon. Members for their
kind advice and observations in this
matter, but the thing ig that a motion
has been adopted by the House today
only and therefore under rule 338 this
carnnot be taken up today. The rules
bave been framed by the House and
once the rules have been framed by
the House—of course, the House can
go against the rules asp as the House
is a supreme body—the convention is
that as far as possible we should re-
sort to the ruleg that the supreme body
has framed. Therefore, once the hon.
Deputy-Speaker has decided in this
matter that the discussion of Shri
Prakash Vir Shastri’s Bill is being ad-
journed—of course, that will be dis-
cussed in course of time—he need not
be afraid that it will altogether be put
an end to—therefore I now request
Shri Bhattacharyya to continue with
his speech and request Shri Prakash
Vir Shastri not to interrupt.
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16 hrs.

Mr. Chairman: The motion has
been adopted only today by this House
for the adjournment of the debate on
Shri Prakash Vir Shastri's Bill. Once
the House has adopted that particu-
lar motion, I do not think that the
House would like to go back upon
what it has adopted,

Shri Prakash Vir Shastri: The
House is supreme.

An Hon, Member: That rule may
be suspended.

Shri Gauri Shankar Kakkar: May
[ be permitted to move a formal
motion that the application of ruie 338
be suspended in relation to Shri
Prakash Vir Shastri’'s Bill? That has
been done on previoug occasiong also.
[ formally move that the operation of
rule 338 which comes in the way be
suspended by the House In connection
with the consideration of Shri Prakash
Vir Shastri's Bill?

Shri Shree Narayan Das: Ajs re-

' gards the motion which the hon. Mem-

ber wants to move, I would submit
that that has to be given notice of
first. Unless notice is given and it is
included in the Order Paper, the dis-
cussion cannot continue,

Mr. Chairman: There are so many
other technical difficulties also which
come in the way. We are laying down
certain good conventions and we
should follow them. Once the hon.
Deputy-Speaker has taken this deci-
sion, we shall proceed with the dis-
cussion on Shri C. K. Bhattacharyya's
Bill now, and the discussion on Shri

Prakash Vir Shastri'a_ Bill can be re-
sumed in course of time,

o gerE T ey F Ao F @
faorg & fadg ¥ mror Tt are @=w
wT AT FTEE
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(Shri Prakash Vir Shastri and Shri
Hukum Chand Kachhavaiya left the

House).
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Bhri C, K, Bhattacharyya: This is
rather a confusing situation for dis-
cussing such a technical matter as for
which 1 have brought forward this
amending Bill. In fact, we were pre-
paring for the discussion of the Bill
seeking to delete article 370 of the
Constitution, and the whole House was
getting ready for that and wa;s re-
maining in guspense. Anyway, it has
come about that this Bill should come
1p.

The amendment which I am sug-
gesting ig this, that—

-*“In gection 2 of the Income-tax
Act, 1961,....the following clause
shall be inserted namely-—

“(23A) ‘Hindu undivided family’'
means a Hindu undivided
family  governed by  the
Mitakshara law.".".

This is not the firsg time that [ have
taken up this point. I took it up im
1961, and then again in 1962, while
the Finan-e Bill was being moved for
consideration. When Dr. B. Gopala
Reddi was the Minister of State in th~
Ministry of Finance, 1 moved my
amendment to the Finance Bill, if I
remember aright .

= AT SN Wy qH F O
AeRAT HTY 3

Mr. Chairman:
Tung ...

The bell is being

Now, there is quorum. Shri C, K.
Bhattacharyya may continue his
speech now. :

Shri C. K. Bhattacharyya: At that
time, Dr. B Gopala Reddi was so much
impressed with the arguments that I
had put forward in support of my pro-
posal that he suggested to me that I
might bring it forward in the form of
1 Bill seeking to amend the Act, Later,
1 put forward that proposition again
when Shri Morarji Desai wag the Fi-
nance Minister. I had put it forward
in the form of a Bill as well as in the
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form of an amendment to the Finanee
Bill which the hon. Finance Minister
wag moving for consideration at that
time. In fact, when his Bill was being
referred to a Select Committee, I sug-
gested that my Bill for amending this
section might also be referred to the
same Select Committee sp that the
Select Committee might take cogni-
sance of both the Finance Bill and
also the amendments suggested by
me, I do not know what happened in
the Select Committee, But the amend-
ment suggested by me was not con-
sidered by them; at least in the form
in which the Bill came up to the
House again, my amendment was not
there.

But when the Finance Bill was
being discussed, I put forward my
arguments and Shri Morarji Desai
was at that time almost in favour of
accepting my amendment. But then,
again, he stopped, At one moment, he
said to the Speaker—I hope it is re-
corded in the proceedings of the
House—"]1 am prepared to accept the
amendment”. Then, he said to the
Speaker that it might be suggested to
me to consult legal experts whether
the acceptance of the amendment
would be to the good of the parties
for whom I was pleading. And then
he hesitated. and the amendment was
not accepted.

That is why I have brought up this
point again before the House in the
form of a Bill. The ierm ‘Hindu un-
divided family’ is nowhere defined
in the Income-tax Act. As a result, it
is extended to families that should not
be considered as Hindu undivided
families; I am referring to the Daya-
bhaga families of the eastern region,
particularly of Bengal. I hope that as
a result of the studies which you. Mr.
Chairman, have made, proofs of which
often come out in the speeches that
you make, you would be inclined to
aceept myv proposition that the Daya-
bhaga families are radically different
from the Mitakshara families.

In the Mitakshara families, the co-
parcenary comes into existence
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with  the birth of the
When the child is 'born, it gets a
ceparcenary interest or co-tenancy
interest in the Hindu yndivided family.
The difference in the case of the Daya-
Bhaga family is that the rights come
into existenee on the death of the
father. So long as the father is living,
the children have no right to the pro-
perty, in the case of the Dayabhaga
family, while in the Mitakshara family,
a child gets a share of the property
the moment he is born, the only thing
being that his share remains undefin-
ed. That is why Mitakshara families
cin be called Hindu undivided fami-
lies. But so far as the Dayabhaga
families are concerned, the share of
each child, after the death of the
father, is defined; the only thing is
that they enjoy their shares together
so long as they live jointly.

child.

In these circumstances. the applica-
tion of the Income-tax Act tg them is
a great defect. That is why I insist
that it should be an essential condi-
tion that the term ‘Hindu wundivided
family’ should be defined somewhere
in the Income-tax Act.

That is not done, What I find js that
the expression “Hindu undivided
family,” as applieq to the Dayabhaga
family, leads to injustice, The ‘“Hindu
undivided family” is put in the cate-
gory of “person”. In this way like
the Mitakshara fami'y, in which the
individuals are assessed together, the
Dayabaga families are also assessed
ag “persons” so that they pay a
higher assessment than what they
should pay if individuals were assess-
ed: separately.

On the other hand, practically such
assessment enforces a bresking up of
the Davabhaga family, that is the
joint family is broken up, the brothers
having to separate from each other so
that they will be assessed. each one of
them, and whatever relief they might
claim wou'd be allowed to each of
them. It :s from the unwarranted
exterision of the term “Hindu undivid-
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ed family” thet the Dayabhaga family
should be gpared in anyway possible
and it should not come under the same
and should not be taken into conside-
ration when the income-tax assess-
ment is made on such a family,

The main question to be considered
is what constitutes a family which: can
be called an undivided family and
what kind of income or property be-
longing to such families should be as-
sessed, as distinguished from the in-
dividuals who compose it, Under the
general law, as I have stated, the main
features of a Hindu undivided family
is that it is a coparcenary or tenancy-
in-common; only the coparcenary or
tenancy-in-common arisegs within cer-
tain relations. So, it exists only among
families in which those relations ob-
tain. What I want is to make it clear
in the Act that where those relations
do not obtain, this term will not be
extended,

The concept of Hindu undivided
family essentially is that the family
property or the family is gdivisible but
hasg not been actually divided. This can
apply, as I have stated, to one kind of
tamilies governed by Mitakshara law
but not to the families governed by
Dayabhaga law. The characteristics
of the Mitakshara law ig first, the right
by birth and second the right: or
passing of that right by survivorship.
Compare the Dayabhaga family with
the Mitakshara family, I have stated
that a child in the Mitakshara family,
the moment jt js born, becomes a part-
ner in the family property, but not in
the Dayabhaga family, The father in
the Dayabhaga -family is a dictator, so
long as he lives, None of his sons has
any share to the property, The idea is
completely different from the Mitak-~
shara family property. .

Then again, when it is a joint family,
the brothers live jointly in the Daya-
bhaga family. If any of them dies, his
share passes to his issues, but not to
the other partners. Take the case of
the Mitakshara family. When one co-
parcener dies, by right of survivorship,
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his share passes lo the next defined by inheritance; they inherit
of the coparceners and not to the shareg separately and it is not so

his -children only, but to the co-par-
ceners. In that way, I have been try-
ing to distinguish the Dayabhaga
family from the Mitakshara: family.
As I said, the coparcenery starts with
the birth of the son and when one co-
parcener dies, his share passes to the
rest of the coparceners to that ex-
tent only. These are the characteris-
ticg of the Hindu undivided family as
held by the courts. These do not exist
in the Dayabhaga family, as I have
stated,

In the courts also, it has been held
that the Mitakshara family after a
preliminary decree of partition comes
to the position of a Dayabhaga family,
because, then, the shares have been
defihed, but the shares have not been
partitioned. That ig the position of
the Dayabhaga family always; the
shares are already defined; only they
are being enjoyed in common., After
the preliminary decree for partition
has been made, where only shares are
defined and before actual partition,
persons are in the same position as
the Dayabhaga family and can be as-
sessed in respect of their shares only.
This is the view of the courts, So. I
have been trying to prove that the
characteristics of the Dayabhaga
family do not bring it under the term
“Hindu undivided family,” ag put in
thé Income-tax Act, And that is why
T want that the term should be clearly
defined in order to exclude the Daya-
bhaga family from them.

I may give an example which will
niake it clear, Supposing A, B and C
are three brothers constituting a Daya-
bhaga family If A gells away property
to a non-Hindy and the term “Hindu
undivided family” be applied to that
family. so long as the property is held
in common, the non-Hindu gets a
title to be included in the Hindu
family, because the shares are defined
already. It is not that the shareg are
defilned after partition; the shares are.

in the case of the Mitakshara family,
as I have stated.

In fact. I am not merely speculating.
The Bengal Agricultural Income-tax
Act has accepted and followed the
true and correct position of the Hindu
law. Under the same Act, the Bengal
Agricultural Income-tax Act, the
Hindu undivided family has been
ciearly defined as the Hindu undivid-
ed family governed by the Mitakshara
law. What I want is that the defini-
tion given M the Bengal Agricultural
Income-tax Act be accepted in- outr
Income-tax Act itself.

That is the suggestion that I make.

In the above Act every member of
the Dayabhaga family is treated as an
individua] from before the partition of
the family and each member is asses-
sed for his share of the income from
the property as an individual, but the
case becomeg different in the Income-
tax law; in spite of the shares and the
members of the Dayabhaga family
being defined, they are treated as &
Hindu undivided family. That is a
great injustice, This should not be so.
On the one hand, it gives the advan-
tage to persons belonging to the Mita-
kshara family. On the other hand, it
puts a disadvantage to the persons be--
longing to the Dayabhaga family.
In that view of the matter, the in-
come-tax law should be amended in
accordance’ with principle of Hindu.
law.

This, I maintain s against the spirlt
of the Hindu law itself, The spirit of
the Hindu law is that the term “Hindu
Undivided Family” should not be ap-
plied to the Dayabhaga family and it
is because of this spirit inherent in
Hindu law that I want that when the
Income-tax Act uses the term “Hindu
Undivided Family, it should go bv the
spirit of the Hindu law itself and not:
put forward.its own interpretation’
upon it and apply it to cases to which
it shpuld not be applied. That is the-



3885 Income-Tax
[Shri C, K. Bhattacharyya)

position I am trying to explain, na-
mely, that persons governed by the
Dayabhaga school of law should be
always treated as individuals and not
as Hindy Undivided Family, Great
injustice js done to them. Each one of
them owns family property and they
should be assessed individually, be-
cause the family property does not
exist as undivided property. The
property is already inherently
divided. But under the in-
come-tax law, the assessment jg made
on the property as undivided property.
“That is the wrong that the Income-tax
Act does and that is what I want to
be remedied

The term ‘partition’ has different
meanings when it is applied to the
Mitakshara school and to the Daya-
bhaga school. When the term is ap-
plied 10 the Dayabhaga school, it
means the splitting up of joint pos-
session and assigning specific portions
of propertv to the several coparceners,
Only joint possession is split up; the
gshares are already known But under
the Mitakshara school, partition means
“breaking up of the joint ownership.
The ownership is joint. Partition
breaks it up, defining the shares of the
coparceners. In the case of Dayabhaga
school. the shares are already defin-
ed; the ownership is known, Only
joint owmership is broken into indivi-
dual ownership whereas in the case of
Mitakshara family, the ownership it-
self has to be defined and gplit up.
The share of each coparcener has to
be defined before partition can take
effect. This already exists in the
Dayabhaga school. That i3 why I
maintain that the characteristics of
the two schools of Hindu law are so

different that the term “Hindu Un-_

divided Famil¥” should not be ap-
plied to the Dayabhaga school and it
‘may be applied only to the Mitak-
shara school. '

Moreover there are certain proper-
ties, like tank, bazar, hatt ete. which
by nature are indivisible and can
never be partitioned or divided by
meets and bounds; they can be parti-
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tioned only by deflning
among the members. This definite
share always exists with the members
of the Dayabhaga law gince the day
of inheritance of such properties. 5o
far ag the income of such properties is
concerned, why should the members
of Dayabhaga law be treated ag Hindu
Undivided Family and not as indivi-
duals and why should they be assess-
ed as belonging to an Hindu Undivi-
ded Family?

1 would draw the attention of the
Government to the fact that if the
proposed amendment is maae, not
mucn revenue will be lost, But apart
from the question of revenue, equity,
propriety and justice demand that the
two types of families. when they differ
in their characteristics and basically
in their conception according to the
Hindu law, should not be regarded as
one, The cardinal difference of inheri-
tance, enjoyment and ownership of
property under the two schools should
not be ignored in the way that the in-
come-tax law does.

In fact, I would go a little further
and suy that the term “Hindu Undivid-
ed Family is a misnomer as applied
to Dayabhaga. It is high time that
this anomaly should be removed. That
is why I have brought in this Bill.
That js why I have been attempting
since 1961 to bring this to the notice
of Government. It is a great injustice
that is being done to one section of
the Hindus by applying to them a con-
cept of Hinduy law which is not appli-
cable to them. It is due to a sheer
misunderstanding of the income-iax
authorities and sheer obsession on
their part that they are doing it. Gov-
ernment should itself move to amend
the income-tax law according to the
lines 1 have indicated.

Shrl Koya (Kozhikode): In U. K.
quorum is not challenged during non-
officia] days, May I know what is the
practice here?
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Mr. Chairman: If he wants to raise
the question of quorum, he may do
so.

Shri C. K. Bhattacharyya: I sug-
gest to the Government that they
should themselves take into considera-
tion the provision in the Bengal Agri-
cultural Income-tax Act and move for
the modification of the Income-tax Act
according to those lines, The very fact
that the Bengal Legislature has realis-
ed this anomaly and has limited the
expression Hindu Undivided Family to
families governed by the Mitakshara
law is a strong argument in my fa-
vour and I request the Government to
amend the Central Aect according to
those lines,

I request the Finance Minister to
accept my amendment. As I said, the
acceptance of this amendment will
not cause any loss of revenue to the
Government, It is not just and proper
that the Act should leave open such
loopholes. This is a loophole that
the Act has left open by roping in
families which should not come under
the Act and making assessment upon
them, which assessment should not be
made and should not have been made
up till now. I do not know
why this expression has been left
vague, It can be easily defined. Only
in two places in the Income-tax Act it
occurs. The Minister himself may
move for making it more definite, so
that it may not be extended to cases
which should not come under it.

I request that this amendment
should be accepted and relief afforded
to the families on whose behalf I have
been pleading before this House, try-
Ing to remove an injustice which has
been done to them so long. If it were
possible. T would request the Govern-
ment to accept the amendment even
with retrospective effect, just as they
apply the Income-tax Act retrospecti-
vely for assessing the people and rea-
lising taxes from them, This is a case
where taxes have been realised in the
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most unwarranted fashion, If neces-
sary, they should consult experts on
Hindu law.

There are experts on Hindu Law.
Take their opinion whether this term
is actually applicable to the Daya-
bhaga families as has been done by
the Income-tax Act so long,

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Income-tax Act, 1861, be
taken into consideration.”

Now, before I proceed further 1
would like to inform the House that
the hon. Finance Minister will be
making a very important statement
at five o' clock today. '

Shri Harish Chandra Mathur: Can

we know the subject of the state-
ment?

The Minister of Planning (Shri
B, R. Bhagat): You will know it at

five o' clock,

Mr. Chairman: I find no hon.
Member rising to participate in this
debate. The hon. Minister may
reply.

16.32 hrs.

Shri B. R. Bhagat: Madam Chair-
man, I am sorry to say that I am not
inclined to agree with the hon. Mem-
ber. As he himself has said, a
similar Bill was moved in the year
1961 by way of an amendment to
the Income-tax Act and it was nega-
tived by the Lok Sabha.

Shri C. K. Bhattacharyya: If he
goes through the proceedings he will
find that the Finance Minister was
almost on the point of accepting it.

Shri B. R. Bhagat: But it was not
accepted by Lok Sabha.
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The Income-tax Act is a fiscal
legislation applicable to all schools
of Hindu law and it will not be pro-
per to single out only the Mitakshara
school of law as conforming to the
concept of a Hindu undivided family.
It had been pointed by hon. Mem-
bers that the proposed amendment
would not benefit the persons govern-
ed by the Dayabhaga school of Hindu
law. If a Dayabhaga family is not
assessed as a Hindu undivided fami-
ly, the owner of the property would
be taxable as an individual and after
his death, the persons succeeding to
or inheriting the property would be
assessable as an association of persons
or a body of individuals. They would,
thereby, be deprived of the benefits
of larger initial margin—I think it
will affect them adversely—of income
exempt from income-tax, and a
higher ceiling for rebate of income-
tax on account of insurance premia
now enjoyed by the Hindu undivided
family. In this connection, I may
metion that the question as to the
justifiability of the assessment of
Hindu undivided families, governed
by the Mitakshara or the Dayabhaga
law, as a unit was examined by the
Income-tax Investigation Commission
and the Taxation Enquiry Commission.
Both these commissions were of the
view that the assessment of a Hindu
undivided family as a unit was not
only consistent with but substatially
agreed with the legal position under
the Hindu law. The hon. Member
said it is a matter of equity. Here
is the opinion of experts, the opinion
of two bodies which went into this
question. Then, a Member of Lok
Sabha, the late Pandit Thakur Das
Bhargava, had suggested the appoint-
ment of a Committee to go into the
question of taxation of Hindu un-
divided families. The matter was
examined in consultation with the
Law Ministry but it was considered
that in the existing state of Hindu
law, no useful purpose would be serv-
ed by the appointment of a Commit-
tee to examine such a question, and
the hon. Member was informed
accordingly.
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So long gg the institution of Hindu
undivided family continues to hold
the present peculiar position in law,
no useful purpose woulq be served
by defining it through an amendment
of the Income-tax Act as proposed by
the hon. Member, and making a dis-
tinction between familieg governed
by one of school of Hindu law and
another. Incidentally, I may say, the
amendment in the present form is
s.ou defective because if only distin-
guishes between Mitakshara and
Dayabhaga schools and leaves out
Marumakkattayam and Aliyasanthana.
In view of this position, it is not
possible to accept the amendment n
the present form or to send it for
eliciting public opinion or to a Select
Committee. Sir, 1 oppose this Bill.

Shri C. K. Bhattacharyya: Madam,
1 have heard the hon. Minister. One
unfortunate matter in relation to this
Bill is that it has come up at the fag
end of the day after the House has
been exercised by repeated calls to
divisions, the Members are irritated
and are not inclined to go into a
technical matter like this. The at-
mosphere was not favourable for con-
sideration of a Bill like this after
what we had experienced over the
amendments by Rajya Sabha and Shri
Prakash Vir Shastri's insistence that
his Bill ghoulq be taken up again.
In any case, I tried to put up the case
in this atmosphere as best as I could.

What I suggested to the hon.
Minister was not to make any
distinction between different types
if Hindu families as conceived
by the Hindu law. What 1 sug-
gested to him was not to apply
a term to a family to which it
does not belong. The term “Hindu
undivided family” as used in the
Income-tax Act is not applicable to
the Dayabhaga families. That iz my
contention. I do not want him to
make any favouritism, discrimination
or any distinction in favour of the
Dayabhaga family.
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Shri B. R. Bhagat: The amendment
does.

Shri C, K. Bhattacharyya;: I did not
mention Dayabhaga family at all. I
only want him to clarify what, at the
moment, the Income-tax Act hag left
unclarified. They say: “Hindu un-
divided family” while they could have
said “Hindu undivided family as
defined in the Mitaksharg law”. In
saying this, as I said I am not
speculating, I am not speaking in
the air or standing in the
air. The hon. Minister mentioned
about commissions and committees on
the Income-tax Act ang also Pandit
Thakur Das Bhargava's motion to
have a committee. Thege committees
must have been composed of eminent
persons with enough knowledge of
things and of what they were doing.
But I took my stand on the Act adop-
ted by the West Bengal Legislative
Council. The West Benga] Legislative
Council while applying the game detfi-
nition to the Agricultural Income-tax
Act defined it as “Hindu undivided
family as defined in the Mitakshara
law”. Therefore, someone is in the
wrong; either the West Bengal Legis-
lative Council in adopting that defi-
nition in the Agricultural Income-tax
Act is wrong or the committees to
which the hon. Minister has made a
reference just now must have been
in the wrong. If the term “undivided
family” does mean only “Hindu un-
divided family as defined in the
Mitakshara law” for the Agricultural
Income-tax Act passed by the West
Bengal Legislative council, it should
have been taken objection to by the
Centre. They have not done so. It
has been passed about ten years back.
Therefore, my stand is not as shaky
as the hon. Minister would like to
make it appear. There js a prece-
dent. That is why, when the West
Benga] Legislative Council had adop-
ted that definition, I wanted to bring
it before the notice of the Central
Government. That is the only thing
I have done and nothing more than
that.

He mentioned about Marumakkat-
tayam families and others. I am not
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familiar with the smritis of those
families. My knowledge is limited.
My knowledge of the Hindu law in
this respect is limited only to Mitak-
shara familieg and Dayabhaga families
only. I can speak about these two
and not about other types of Hindu
families obtaining in the west and
south of India. I do not know about
them; he might find that out. That
is why I had suggested to him, in the
end, that some expert opinion on
Hindu law might be taken as to whe-
ther the term *“Hindu undivided
family” has to be extended to the
Dayabhaga school. I am demanding
justice to the Dayabhaga. By that
no injustice is meant to Mitakshara.
I do not know whether anybody can
take it to the court and challenge the
income-tax law in that way. Some
may or may not do "it. But why
should Government not remove an in.
justice which is being perpetuated?

The hon. Minister referred to the
Taxation Enquiry Committee report.
With all respect to him, I do not ac-
cept that Committee as authority on
Hindu law. That can be decided only
by experls on Hindu law. In that
connection, the hon. Minister referred
to Mitakshara, Dayabhaga, Maruma-
kkattayam and Aliyasanthana laws.
It is Dr. Ambedkar who referred to
all the laws obtaining in India and it
is through him that we came to know
of them when he brought in the
Hindu Code to make the Hindu law
consistent and harmonious. That is
not my concern. Neither do I want
to make any discrimination or show
favouritism to any particular gchool.
I want only to make it clear in the
definition gs to what a Hindu undivi-
ded family means. Why is the Mi-
nister not prepared to define Hindu
undivided family in the Income-tax
Act? Why do the Government not
make a move in that direction? If
you leave it undefined, leaving un-
limited scope of the income-tax autho-
rities to proceed in whatever way
they like, either to the right or to
the Jeft, it will create all sorts of
difficulties to the people and there is
no remedy. That is why I am suggest-
ing that the law may be made clearer.
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Shri B. R. Bhagat: I said that the
income-tax legislation is a fiscal
legislation and this concept relating
to Hindu law cannot be incorporated
there.

Shri C. K. Bhattacharyya: I do not
dispute what the hon. Minister has
stated. But when a term is used in
the Bill, it should be clearly defined;
either in the Act itself, or in the
General Clauses Act or somewhere
else. An Act cannot go on using a
deflnition which is vague, which is
capable of many interpretations.

Secondly, the essence of the mean-
ing of Hindu undivided family should
be found out from experts on Hindu
law, who alone can say how far the
scope of that term should go and
whether it should include all types of
Hindu families.

These are the two suggestions I
want to make to the hon. Minister, I
have been trying for it all these
vears, and 1 would be trying for it
again. I find the hon. Minister is
not in a frame of mind to accept it,
but in the expectation....

Shri B. B. Bhagat: The House has
also to accept it.

Shri C. K. Bhattacharyya: The Mi-
nister should accept it first. Then
the House will automatically accept
it. That goes without saying.

1644 hrs.
[Mr. SPEAKER in the Chair]

My first object is the hon. Minister
and then the House. If he is not in
a frame of ming to accept it, I would
rather have the Bill withdrawn. I
will bring it again at a more suitable
time, when there is a more favour-
able climate for the consideration of

.such a Bill and when the hon. Mi-
nister is in a mood for the acceptance
of the Bill.

Mr. Speacker: Hag the hon. Mem-
ber the permission of the House to
withdraw hig Bill?

Some Hon. Members: Yes.

The Bill was, by leave, withdrawn.

SEPTEMBER 25, 1964
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16.45 hrs,

STATEMENT RE: ENHANCEMENT
OF BANK RATE, MODIFICATION
OF CREDIT CONTROL, ETC.

The Minister of Finance (Shri T.
T. Erishnamachari): Mr. Speaker,
when | spoke in the Lok Sabha 8
little over a week ago I referred to
the concern with which Government
viewed the deterioration in the price
situation. The general index was
156.7 on September 5, an increase or
not less wnan 14 per cent over the
year. The deterioration in the price
situation and the vulnerablility in
particular of food prices are basically
tne symptoms of increasing strain
under wnich the economy is currently
operating.

A policy of utmost economy in gov-
ernmental expenditure and a drastic
pruning down of non-essential expen-
diture is called for urgently to reduce
the strain of excess demand on the
economy. A few weeks ago 1 had
announced that the Central Govern-
ment had decided to effect economues
in expenditure of over Rs. 70 crores.
I would like to reiterate, however,
that this figure must be regarded as
the abselute minimum.

It was also my hope that the States
would be able to prune down their
expenditure substantially. I  would
earnestly appeal to the States to re-
view their expenditure position in the
light of the current serious sup-
ply and price situation. The
financial position of several States
despite substantial Central assis=-
tance continues to cause con-
cern. In the interest of over all
stability and successful planning there
is no glternative to the maintenance
of utmost vigilance in limiting overall
expenditure to available resources.

In particular we should seek to keep
the leve] of deficit financing to the
absolute minimum. Thig is all the
more necessary as the capacity of the
economy to bear deficit financing has
been weakened by continuous re~
course to thisg form of finance and
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additional doses of deficit financing in
the light of the tight position on the
supply side would only aggravate an
already serious situation.

i had mentioned earlier that the
operations of the private sector were
no less significant in bringing about
the present imbalance between the
rate of monetary expansion and real
output growth. This also calls for
vorrective action. This has been
vngaging the Reserve Bank's atten-
tion and on a3 review of the present
situation the Reserve Bank has decid-
ed to raise the Bank rate to 5 per cent
with immediate effect.

In addition, the existing mechanism
of credit control ig being modified.
Hitherto the borrowings of scheduled
banks from the Reserve Bank were
being regulated through a system of
quotas. The Reserve Bank has now
decideq to introduce a system under
which the cost of commercial banks’
borrowings from the Reserve Bank
will be linked to the actual level of
credit extended by the commercial
banks in relation to their own
resources. Thus, the emphasis will be
on increased cost, rather than a direct
restriction of the availability of credit
from the Reserve Bank, to secure the
needed restraint. In this way,
genuine productive requirements of
the economy will not be affected.

The capacity of the banking system
to meet the growing credit demands
of an expanding economy will essen-
tially depend on the success with
which it can increase deposits. The
present narrow spread between the
interest rates on short ang longer
terms deposits is not conducive to the
process of deposit mobilisation. The
Reserve Bank is, therefore, simul-
taneously taking steps to introduce a
more orderly deposit rate structure
under which the rates on longer term
deposits will become relatively more
attractive to the holders and thus
assist deposit mobilisation.

ASVINA 3, 1886 (SAKA)
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DELHI CORNEAL GRAFTING BILL

W oaew e (faet F0a-
) : Wew WEIed, ¥ WEmw s
g

“fe wa eafeaal w7 wiwd @

fafeeia som s ¥

AT T AT faw qT
faam famr o

¥ S fardra @ g oF aga & wraww
fadas § o JAFeaTr € wrEAT 5]
frrgud s daNawaragd fs
fag & or@ 48 &, fo #% nrad &
THW A E I A AFWRA AT §
wHifed & Fgar wrgar § 5 &% 39
w0 fadas &1 aga @ sraweamr &
WEAAT & €T § | "UTT FoqAT FfAT
I S HT AT AOAT WG &Y AT § WK
I F A FUFIT E HAHTT AT
2 | =7 & weeEs w1t 1 @ § QU
TGl FT THA ¢ A TF THIC & IT7 T
ST OF 7 Saq gar @ | & ag
FgAT dTgar g & ¥ o fodas wmn
? 39 & w7 gg gare faur § fw
afz #1¢ =afer @=er ¥ % a1 qo
wi@l ®1 gaferai 71 = T qwar § 1

AR 3 wiEl # qafear gad &
fasrdt 9 &%t § T I ¥ gy
sufi 1 Sitfer it #y @ o &, fe
au fat & wia fae s

wgr wrar & f wie gore frame
g il & IUa< §o g g §Har |
yiEl § 97 F (a7 § w7 o ALY
grai e ¥ aga & ad § W W
TG ¥ w77 FQ &, A wiwh w1 w5
aa & wfaF g |
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[=®i was wawy]

a9 7 ug fagaw =T 9@ aw
faeelt & weax W T ks 7Y ar )
# ¥ wxrm o T € qur q9E ¥
fagasi w1 &7, 91T 37 ) @ w7 A
zw fadaws ¥ feeedt ¥ fom oo
werTae! @t § AW ag W § fE
faeett ® avad #1 fadigs Afzfeadw
¥ wfcq &y & faar mar @ 1 &few
mmﬂﬁgﬁ:ﬁiﬂ?ﬁﬁﬁ{ﬁﬁ-
v ¥ g & o A R s E
foq saft svge gt aw fom
f& g9z & gm0 g faar @ #1737
g 7T & | §Y ww faums w1 oaga
S ewm s @ g, yafraea 2 e
R EwRT s A  F 3w
TR HTRA ST T A | I
Tgm & fo Tt 9 A W
Y FTA & § IAN 4g AT BT §
&Y 71 ATy qet ¥ g9y faaew & fa
Tw faga® & =&H7 FT F | IH
9 F1 A & € F T@r AT A
¢ wifs afag=T & w7 & frr A
w1 freer AT SAAT wWTEET AEf
EXT | IO I wier AE e o
fs o= fafgaq o= fee mg 97 &
gt 1

UF ad WH WIT IIE W T |
feeeft & wegaml &Y awEF qfafq
¥—fom &1 & W1 seeg g—smad
7 wgr fr W @ a1t ¥ 4w a
AT g #Y 11X feest gwmga #y
ferar, afear 58 W w1 e=me A€ faan
T g3 O fade wge A aw @ fw
s fFft 1 wfg # goeT faomdt
T & 3% 3ty frar s Wt T
taT T & fF W w7 AT Wi 3w
STEAT 9T AY 99 &1 FeAre 9 | A
#3 wo fraas § ag v § & o
wqAT ww #T qafeat T FTAT ATFAT
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¢ ag fedr foedme e & s
WA AN AZ I T L TFAT § |
o1 fifT Fa# sl 7 qafeat werarer
¥ 4% I ¥ IEN gifwa @i oo
aEar § |

Q% WIAAT &6 © 7 & A%
v 9ET |

WY AW WL W@ gWw, I
IEH[ A FT grar 757 A AT I9
Uy qg WeAEl wiwl #1 qafaar 7= 57
aFaT g |

@ & 7 o fadgs § ag waw fear
g ag e & s 0F TO 2
Z A1 T\ a1 F1 F2 5 & mo giad
FY qaferai AT FIAT QAT E, T g
THT T qFaT & |

qEIH RFIAT : WAL I FEA F
Tz A7 a9 17 a1 fw7 ?

ot qu™ wAET A, T
71w & f5 99 & wror ey o 9 a&
arz 37 qateat #1 fawrem s a1 A
T I THIC ¥ w1 wT & o oaw
fawg safeq #% | wa a= Wy fFar smar
# ag WY 73 faar 9maT & 1 ag @ g
& 9 fF gear ifqa gaear #
Ia&r wiw F @ | Afew o fame
¥ 7% wWT § AR TR A T R
fe N T8 TER A gafaE ®
A FT AW § 9w Fr gL <@ o
FFAT § W IR AT § IT A
FATAT AT [EAT 1

At & qeft wEmm ¥ s WA
s § 5w fadas qoar g
¢ o i avat w7 fadgw Afefrrm
gra Ay ¥ faar mar & @ Swgw
T & | s foeelt & fraw &
for g d | A dT g e & ¥
frdas # e w7 F
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Mr. Speaker: Motion moved:

“That the Bill to make provi-
sion with respect to the use of
eyeg of deceased persons for the-
rapeutic purposes, b. taken into
consideration.”

st aoarw fag (Faam) - s
wgIey, qg W fagas s A
HWTHT AT AT § IAWT wram &7 ar
& m@rm &7 g, afew & A amen
€, 9 gaT¢ ¥ Nfaq w1 a8 85
g WTRHY &Yy T FT @A fqwa
FC a9 &% | 7 fEadr femdawe
am & f& uw fagr gl us A%
gU ATRHT T wi@ W FT 9o, dfwe
T oig 0¥ wrIdr &7 S o§7 o9y
AIfF qeF Frara @ M 2 @
forer femmame 2 1

% §AR IWH ¥ TE T A
WiFT IE 97 g wEr @, A & A
TWAR A a7 & wgr it @ f a®
A T AUNE AAA F gEH WA
# fraar ¢, & wfe @, e 7,
T W T AME | gAT /A F & WU
SifF qeTEl #1 i< F7 I A I T979
g, @ eam #1 oF 999 ¥ awe
WEFAAIYaaa P/ & am
AT ITHT HIAIT ¢, IT F1 a2 A
fafewaa # faedere wwan aifgd o
T BT} A7 WM A, wOifESr
fem s 1w ot ug wiEt w1 faw
ATET 74T § TH ¥ A F WA FHA
®1 9z qgudl  § ) QY miwl ¥ A
FTAET | gMT AT ¥ o @

awrfager . smfagomefafi-
L

W AR FX AR ¥ FrE gar A
wi@ T T FR oA ¥ gy @A
AT THE FEAT I FHT #Y i@
T T Sfad @A F
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Bill
& araan g 5 gurt Aaw wwE
ot 91 7 fawr @@ § T #Y wEAn
agq 341 g afew am § fa@ &w
A i d § W ¥ AU 7w Iwge
a2 I T A Rrd:

og TET T 9L
17w a4 # wEr §

JTEAT JEY AT, WIEEATH
AR T

ITH ¥ TN | HUTHE WEEEE
FgT &, anfas & wom & fau w7
T ¢ dR wre fRmRT

a Fu g g & @ oAmw
gfz AT gu AEHT A F@ T T
fawer 12 &t ag Sa% fom s qar
farremTe &7 9w & | Y Y ¥ wRT AT
fr g@2 &Y AT & @Y ¥ AT A0
o=er & | aZ fadas 39 anrw & gqeq
A4 & 1 W TH G T KT SAfa
T 7 oar weer § f5 mer fauez
war @ 1 a1 § fee s wmean £ fw
At qg faw meaT @1 § TW AT wrEA
#T & & @I H@IE | AwT gH
s ey § e g dva A wid Ag
&Y, g7 WPT =% & ;A AT § AT
#® qCEE &1 A g, ar g
¥ ag @ A 7@ W fn sl
S# F7 faq &1 7 wrax afa &
#€3F &1 A fear 9w frw &1
T ¥ wiE g & &, ag w7l go
qI F1 W@ T FT FEOC F AT
fr#T® FT A€ I FFAT | A5 TEA
T FT AL AG FFAT | gEIR T
gorF WAl F21 W ¥ fF W agae
# arg vw e wrw g fa ag oW
AT 3T & WAATA AT &/ AQ@
a9 @ & | 9 % @nfemT T g
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[ e fag]
wr, foae axr Aew-tewe 4@ QT
I AT A oEErr ®vowrawr
M, &t fee e @ 5T 7w w0
wam ?

17.00 hrs.

AN |5, 5 q49 THTHT,
fag waT ¥ ag faw wq &, 39 & fac
¥ 37 ®1 qarwa g, afew O
a9 I 4w fear ¢, 39 § A=-
oty & @ frgn, e
fireamr | gfoere g g w1 Gt @ B
o ®Y wid 7Y o, 3=y sarar famte
feat & 1 faeew, faomams wft g
& sarzt faatw faar § 1 97 &Y sma<ear
it g€ oY | 3T F WA A §Q
¥ | gA AY wiw) aTEl $ WA A
zh A8 fad, Afew a@ q@™m &
|HA °7 FT THT T AT IT F WA
fed | g A1 g9 & frdy a@ w7
€ goaw Al 2, wifF agt ®
Fratn i 3 frar & 1 g w79 @,
fFg 37 ¥ gya @ qeam o Ao
§T 1| W T & gyA a1 s
® ATy g ¢, afew feet W gu oW
wig s F7 Aifaq @A o @
W SR EEE A A R )
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afag & st Jaq w9 ¥ T
saar ¥ fF ag o fadaws &y
MW F A AWE-ofy #Y HET
frwrer &¢Iy w1 AT E
Shri Kapur Singh: Everybody is
not a proud Thakur like Shri Yashpal
Singh. There are poor unassuming
people like myself who would not

mind accepting a gift like that if they
needed it.

AT FE AW © STFL BT GUAA
& f fraf & fog =9 g7 weeT 8 |
Wz o T gadr a9 a2 fw
faq & qm wr@ &, W ag 9% A
1 farer &, & w1 A )

st fw aroaw (Fig) o wwaw
REWRY, WA §E&, ST q99 AATHY,
I 7z T%1 9fq@ wEma @ gew ¥
gw fagr & | 9 ATEHT TR F FT
gar g, & 9@ ® @w f@m am@
g

wew WERY . HWAIlg §eE
et TET /Y FT WA 6 T FgAr
g
17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
September 28, 1964J’Asvim 6, 1886
(Saka).
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